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l~EGISI~ATIVE ASSEMBLY. 
TILur.dt&lI, 19th March, 1931. 

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair. 

THE INDIAN FINANCE BILI--oontd. ." 
1Ir. PreIId8D&: The Bouse will now resume further consideration of 

the Indian Fin8l\Ce Bill, 1981. 

¥I. Xuh,ammad XOI.llam Sahib Blhadur (North Madras: Muham" 
,madan): Sir, I do not fh1nk I will congratulate the Honourable the 
Finance Member on his eiforts this year. I think that the one BOurce of 
income which should have been properly tapped is left altogether untapped. 
;He has been attempting to collect revenue from such source as income-..ax. 
petrol, kerosene and others, but I suppose the House will agree with me 
when I sa,)" that the most important item whicll should have been tapped 
is that of t,be Military Department,. Force should have been brought tlO 
bear on the Military Department. to restrict their expenditure by at least 
'1 or 8 crores this year and, especially in view of the fall in prices of com-
modities, one would expect that naturally they could have cut down their 
figure to something like 48 crorea, As it is, every year as much as 55 
crores is being applied for military expenditure, and the ground aJIeged is 
that they have got to pay for the maintenance of an efficient., Army com-
posed of as many as 60,000 British troops. It would be conceded that 
there is danger on the North-West Frontier, but it does not necessarily 
follow that you should on that aocount maintain an army of that magnitudtl. 
It is either thig, that the Englishman in India has an apprehension toat 
be will not be secure in India without an army of that magnitude, or it 
simply means "Let llS have some of our troops in India fattening on the 
revenues of India." I +hink the probability is' that he has the apprehen-
sion that he will not be secure in this country. But I may assure him 
that during the last 150 years he has been ruling us, the administra~on 
bas been of a nature whicb has secured for him R soft comer in every 
heart. I admit, and I think everyone in this House will admit, that 
the teat of a good govemment is the absolute seourity of person and Pl'?-
perty that we find in India today, and which, I venture to say, India 
never enjoyed in her history. That is the test of good government, and 

., I think we"have tranquillity Rnd security of person and property in plenty 
; in this country, nnd that alone is a factor which I thinK bas endeared 
, this Government to a large extent in the heart of every Indian. If the 
: apprehension in the mind of the Englishman is lhat he is not seoure and 
. that he might have to face a reoellion at any moment, that fear, I say, 

is groundless, because no one will rise in rebellion; we are not. ~ing to rise 
in rebellion. He must and ought to feel that we are not goIng to ao so. 
I am glad tbat from his love of justice' and fair play, 90 innate in the 

(2261 ) A 



LBOISLATIVB AS8BIIBLY. [l~ !4AB. 1931. 

[Mr. Muhammad Mu~am Sahib B~ad~r.), 
Englishman. and by reason of the fact that he baa not been admini.ter-
inB thi' country .. he ought to do, Ulere is. thia apprehenaion lurking iD 
his mind. But I think the BOODer he geta rid of that appreheD8ion, ~e 
better. 

I ... y. Sir, that. the Britilh Army, the Britiah troop' that are beina 
maintained ill India at the coat of the IndiaD taxpayer, oup~ to be re-
duced to at leut one·aath of the uiatiDg number and they must be Ie-
placed by Indian units. It is admitted that the cost Of an averap 
Eagliah BOldier ja as much as aix times that of the Indian, but when we 
.y that the ooet of the Military Department should be reduced to at lead 
ODe·sixth of what it ia now, the anawer that very readily comes up ia, 
"We are not goiDc to aaori6oe eftioiency". The Bnlljahm an aaya, "Your 
propoaal certainly implies saorifice of efficiency and we cannot haft 
~ "; All aD8Wer of that type looks very much like t.he ... wer -JUOh 
we sometimes hear from our Hindu brethren when we 18k for fair Ie,.. 
MIltation of MuaIima and other minority oommunitiea in the aervioea. 
The Hindu &lao 88ye, we ought DOt to 8M'riftee eftleieDoy iD promotiDg the 
iutereete of minority oommunitiM. I do Dot know to whom the cncJit far 
the origtDaiity ia due. whether it ia to our Hindu brethren or to the 
Englishman for theM catchwonla of ueacri!ce of eftlciency". Anyhow. 
that ia how they meet it. Neither tbe Army. Dor the aervicee need saari· 
fica efficiency. . A fair repreaentation of the various communities will nev. 
do it. When we come to eftieieney. I 88y why DOt employ a lU'ler number 
of Indi&D8 in the Army? 

Then again, Sir, as I said, this apprehension is lurking iD the miD4 
of the Government. They 8&y they want to maintain a force of Britiab 
troops for the purpose of internal security, and the number of BUch ~ 
is something like 80,000. I am open to correction, if my figure is Wl'ODI. 
I ventUJe to say that it will be the UDanimoua opinion of this Bouse ... 
30,000 British troops are not at all needed for the purpoee of int.erDU 
peace. To my mind, those troops are needed to aid the Go'Yenunent wh_ 
the necessity arises, as for instance in a riot, but I fail to see how muola 
use they have made of these forces on auch occaaiona. From what I 
know there have been very few occasioo8 indeed when these Brit.ieh tnJo,. 
were employed, and but for this apprehenaion in the mind of the 
Englithman. I do not think the ne0e88ity for atationin, 80,000 Britiah 
troops in India for the purpose of internal security an.... As 1 have 
said already, Jet the EngliabmaD cast away from hi, mind thi, appnben-
lion, aod I tbink military expenditure will be reduced to. aometbiDg like 
25 or BO emrea. The moment tbe balanee of 25 crorefJ ia let l008e for 
employment in other departmentll, then, I think, the Englishman will 
have achieved his entire purpose in this country and the Indian will owe 
• debt of gratitude to him of which he may justly be proud. 

ADother suggestion which I would offer is to impart to the Indi~ 
lltudcnts military training side ~Y side. ~ 8choola and colleges. If the 
En,li8hmaD had trained an IndIan mlhtia for the pa.'1t five or ten yean 
80 that they migbt join the otber troop. when occasion OJ'08e, tlfta 'Would 
bave meant a further curtailment of the Army 6zpenditure and tbe 
En.Hehman could justly take credit for tbat. But, 8a it is, we bave been 
hearing promillea made yeRr after year, bu~ nothIng bos been done a. yet. 
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:Sir, it is rather providential that we are not having attacks on om sea-
.coast by other powers; otherwise we would have had to maintain a. navy, 
which would cost .. much as another 55 crores, and every year ~ 
Finance Member would have to come up to this House for tha$ amount. 
I say that once something like 80 crores is let loose and that amount is 
employed for other beneficial purposes, the Fin8llce Member will be in a. 
very happy position and there will not be these deficit Budgets which. I 
am sure, wiJI continue as long as this military expenditure is kept up at 
that level of 55 crores. So long as this, continues, I do not think we 
can have anything but deficit Budgets in the years to come and the posi-
tion will be probably much worse when handled by a new man under the 
'Dew, constitutiou. That is aa re[ards military expen(1iture. ; • 

Then, 88 regards Customs, it has occurred to. me that the F.iUnce 
Member has overlooked the taxation of raw hides and akiu.a which are b~ 
exported from this country. The point was raised by my Honourable 
friend Mr. Jamal Muhammad yesterday and by my friend Dr. Ziauddin 
-the day before. I come from Southern India, I come from Madras, ana 
I thiBk that in the matter of exports of. hides and skins the Madras 
Presidency beats all other provinces. We have a number of tanners all 
round the country, and during the last few years a large proportion of 
hides and skins has been exported in the raw condition. A duty of I) per 
.cent. is attached, which means almost nothing. I suppose Government 
.are genuinely anxious to protect home industries, and if the tanning. 
industry is an important industry in b'outhern India, as it is also in Upper 
India, in the United Provinces especially, which sends out large quantities 
of raw hides and skins, I think a duty of as much as 25 per cent. ought 
to be levied on raw hides and skins exported from this country. These 
tanneries are financed by Indian capital and they are worked by Indian 
labour, so that if a protective duty of that type is levied, a very great 
impetus will be given to these industries, with the result that we will have 
in those villages. where these tanneries are situated, a set of people lookinf 
much more decent than what they do now. And in this connection 
would also point out that En~land will not be a very great loser if this 
duty of 25 per cent. or something approaching that is levied on raw hides 
and skins, because I find that among large buyers, America, comes first. 
and France, Oennany. Italy and other European countries come next. So 
that even if we have to look to the interests of England in this matter 
side by side with India 's, it is a very wrong policy not to levy Clny export 
duty on our raw hides and skins. The volume of trade in these raw hideR 
Bnd skins is very great, at least in Southern India, where it is the chief 
indUf.try, nnd it is, I believe, the third industry in India. So much with 
regard to raw hides and skins. 

Dr. ZlauddID Ahmld (United Provinces Southern Divisions: Muham· 
;madan Rural): Are you sure you can tan all the raw hides and skins in 
this country? 

Mr. lIuJvammld Kuau&m Sahib Bahldur: I think we can. There 
will be B surplus of something like 5 crores worth of hides and skins which 
I think can be very well tanned in India. 

Then, Sir, the brunt of all these taxes ultima~ly falls upon the peasant., 
He is the man who really has got to bear it. If one goes to the viUagea. 
round about Delhi within a radius of say 5 or 6 miles, he will find that, 
the peasants are in a very poor condition and it is a great pity-that. 

A.~ 
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"iWn a few miI_ of the Capital there abould ezia~ people whOle houJea. 
are of 'he most aacient type. dirty little thinga and themselves clad in 
wry dirty clothes. It i. a .ight which remind. one of the poverty ~ 
which they have been reduced. I think it will add to the fair name of 
England if. asl laid. the military expenditure is cut down to at laut 
half of wbafiit is now and the money thUI saved is lpent uaefully for ruraa 
uplift. We have got to see that the peasant in India i. well-stationed, 
well -clotbed and weU cared for. 

1Ir. &. E. 811M ...... Oh-"Jr (Salem and Ooimbatore oum Nortb 
Aloot: Non-Muhammadan Rural): Mr. President., in tJae oonc1udiDa para-
sraph of his Budget speech the 1I0nour"ble the Finance Member aaidtbat 
he has tried to measure hia needs fairly and to meet them fully. I ventured 
to remark in my speech during the general discusaion of the Budget t.laM 
from the point of view of the taxpayer it would have be~ far better if 
my Honourable friend had at.1empted to measure the need. fully and meet 
tbem fairly. That he baa measured t.he needs fully and perhaps over· 
fully there can be no doubt, but I have serious doubts in mJ miDd 
whether in trying to meet bis needs he bas been fair to the tup8yer. In 
his forecast of tbe Budget position for tbe oomiug year my lloiJourable 
friend is faced with the problem of makiug good a de1icit of 1'1 Cl'Ol'88 and 
24 lakba. Naturally, Bir, when the Finance Member is faced with a deficit 
of this nature, he attempts to make good tbat. deficit by the twin methods 
of retrenchment and fresh taxation. My complaint ia that my Honourable 
friend bas not fully explored the avenues to the first method, that ii, the 
method relating to retrenchment in public expenditure. My Honourable 
friend, Mr. Jamal Muhammad, gave a very simple proof which appeal. 
to the Jayman, the man in the street, a proof which goes to show that. 
in spite of the intricacies disclosed in the figures relating to the Budgetr 
there haa not been any retrenchment of public expenditure in this country. 
My Honourable friend pointed t.o the very simple fact that the total ex-
penditure of the Govemment of India in the current year is 186 crorea 
and the total estimated expenditure for the next year is also about !he 
same figure; and from B reading of these figures. he asked a vcry perti-
nent question, a question which, 8S I said, would appeal to the Tayman. 
wbere then is the retrenchment, if you are spending in the ooming year 
the same amount of money that you have been spending in the current 
lVear? My Honourable friend in his Budget speech baa attempted to abow 
etaborately the various methods by which he had effected retrenchment, 
both on the civil and military side. He asked us to believe that on the 
military aide he had succeeded in persuading the Anny authorities to 
reduce tbeir requirements for the coming year by 171S lakha; Bud he asked 
us to believe that on the civil side he had effected ret1'eDohment to tire 
extent of 98 lakhs. Even jf these two figures can be t,aken u a proper 
meuure of retrenchment elected on the civil aDd military side, the posi-
tion comes to this: that to meet R. deficit of 1,'724 lakhtl mv Honourable 
friend hal effected retrenchment to tbe eztent of 278 laIthl aDd WaD£' tbe 
IaIlction of this House for tbe imposition of new taxation to the e:deDt of 
1,451 lakbs. That poaitfou, I lubmit, fl not fair to the tapayer. Out 
of • detleft of RI. 1, '1t4 lakb •. W uk tb taxpayer to eoutribute Be. 14f 
er'Ores and to lay that you would retrench only ~ luhs is Dot a fAir 
p!OJJOGtton to tie placed before the taspayer. I 



If one were to analyHe this question of retrenchment both on the civiJ 
and military side, I would submit that one would find that the retrenchment 

is more illusory than real. Dealing with the so-called retrenchment in 
Anny expenditure, my Honourable friend, Mr. Ram88wami Mudaliar in .. 
very able and lucid speech pointed out the other day how this so-called. 
retrenchment is more illusory than real. It is not necessary for met 
therefore, to go into any detail in my attempt to show how the retrench-
ment is illusory and not real. I would apply only one test, and that is 
the test rela.ting to the phenomenal fall in the prices of commodities in 
the world. The expenditure of the Government of India both on the civil 
.and military side can broadly be classified iQto two claues,-the first ol~ 
of expenditure relating to the pa, and pension of its servants, and die 
second class of expenditure rela.tmg to the purchase of stores and o6hft 
materials. I am prepared to take it for granted, for .... 
sake of argument, that the hands of the Finance Member are tied in the 
matter of dealing with the pa.y and pension of the public servants, both 
"on the civil and military side. The pay and pensions are not aflected by a 
fall in prices and therefore they remain statioll&ry; but I would ask my 
Honourable friend whether in the mat.ter of the other class of expenditure 
incurred in the purchase of stores and other material, the Government of 
India have fully benefited by what I have called the phenomennl fall in 
the prices of commodities in the world. If you look at the index figures of 
wholesale prices in Calcutta you will find that in January 1930 it was 181, 
and in December lQ8() it has fallen to 101. There has thus been a fall of 
very nearly 20 per cent. in the wholesale price of commodities. I would 
ask my friend to examine the expenditure of the Government of India from 
the point of view of whether they have obtained the fullest benefit of this 
fan in the prices of commodities. I wish that in his very able and lucid 
Budget speech my Honourable friend had given to this House _some in-
dication of a. study of the expenditure of the Government of India. from 
this point of view. I am very thankful to my friend for the lucid way in 
which he attempted to explain the position of the llovernment with regard 
to the" salaries of public servants and the possible saving to the Govern-
ment if, for instance, a. ten per cent. cut were made in the salaries of all 
the government servants. I am at one with my Honourable friend in 
maintaining that under no circumstances can we go back upon our con-
tractual obligations to our public servants. Rightly or wrongly, a.t a 
time when commodity prices in the world were ruling very high there was 
a" clnmour for the increase of emoluments of the public servants of the 
country, and 88 a result of that clamour and in the face of the protest 
of this side of the House, in those days the emoluments of public servants 
were increased to rates which we a£ that time thought were unreasonable 
and unwarranted. But whatever might be the mistakes of the past. today. 
80 far as the pay of public servants is concerned, we are faced with this 
situation that the public servants who entered our services have entered 
that service on a distinct unde1'8tanding, tha.t they would get a certain 
amount of pay during the period of that service. I strongly maintain, and 
here I am whole-hearledly in ng'J.'eement. \\;th mv Honourable friend the 
Finance ¥ember, that we' should do nothing to impair the confidence of 
our pubhc servants in the se('urity of their tenure and their pay. But I 
would ask my ~nnourahle friend to eXflmine the pav of p~blic servantS' 
from another pomt of view. So far 8S I have been able to make n cursory 
i1tudy of the items relating to the pay of public servants in the ~udget 
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fP'ADhI, I find that in the case of many offioers t.here are allowanoes over 
and above the pay that is given to them. I would like my friend to 
examine these alJowanrefl. the necessity for tbeIP ond t.he justification or 

oiberwise for retaining t.hese allowanoes now. I~ may be that lOme of 
~e8e allowances are l'nrt, of the }'lily. and to such 81l0~'ances my dictum 
WIll apply that we Rl1RlI not do nnything to touch thoge. But I submit 
tbat if yon examine the Pudget figures carefully. you will find that there 
are items relating to allOWAnces which the publio Be"ant is, Dot entitled 
to get by any. legal right vested in him. I would !Submit to m~' friend t.be 
Finance Member tbat he will-not be doing any inju!Stioe t.o tbe , public 
_"ants, nor will ht' violate any contractual obligations. if in the face 
III the pbenomenal fan in commodity prices Qnd the fall in the 008t of 
1i'9iftg. he were to rt>Ciuce and in maD\" eases abolish these allowances. 
I woald have liked to make a detailed examination on this point. But. 
Sir. it is not possible even for the most laborioWl and careful student by a 
study of the book relnting to Demands for Grants to find out what uactl,. 
il'the nature of tbe vanoul! Rllo~'ancefl and wbat would be the poaajble· 
saving if these were reduced or cut down. . 

There is again another Rpbel'e inwhicb. ~'ithout toucbing the con~, 
tractual obligations. you can effect retrenchment in tbe maUer of pay. 
That will lead to the question of reorganisation of certain DepartmeDH. It 
may be that in a certain Department ~ou aft> payiog a man n.. 8.000 
per month; it mal be that he is " very eminent man and that he deIerv .. 
Be. 8,000. But it may turn oot. as the result of aD ezaminatioD .... 1OfU-
tiny of that Department. that to do that particular job you do not ~ 
a ·mlln drawing RI. 8 000 a month. but that. a man drawing Be. 1,000 • 
88 well do that job .• Now. that j" B matter of policy which would requiN' 
careful summation. a matter which would lead to A reorganiaation of the 
various Departments of the Government. of India. 
. My Honourable friebd hal made proposals for the appointment of .• 

Betrencbment Committee. We on this side of tbe House. OIl hearm, h1. 
Budget statement, were of opinion that the scope of th.t Retrenchment 
Commitfee as contemplated by my Honourable friend wu too reet.riotecl 
and would not lead to any useful result.. Since then, Bir. my HoaountbJe 
friend haa placed himself in touch with tbe repreaentativt\ of the 'YariOUI 
parties in this Houae. and I take it that. before the e10te of thi, Seaaion. 
he will bring forward definite proposals for the appomtmeDt of a Betnmc~­
ment Committee with wider scope and terms of reference. I would inTite 
the Retrenchment Committee that would in course of time be appointed 
to examine the question of public expenditure from these two points of 
view that I have attempted to t'xplain. namely. whether the Government 
of India have got the fullest benefit from the phenomenal fall in the world 
prices of commodities, and secondJy •. whether we cannot reorganise our 
public snvice in such 8 way 88 without breaking our oontractual obligationa, 
would enable uti to reduce allowances and reorganize Department. with a 
view to get a cheaper and more efficient service. In this connection. Bir. 
1 W88 'Yery much interested in seeing in the telegrams this morning that in 
Great Britain the Prime Minister has announced the appointment of such 
a Committee, that in'New Zealand. after an all-night litting. the Parliament 
of . that country h .. pus.ed a meaaure reducing the salariel of its public 
Benanti by tOper cent. I do not know ,!hether in. Ne,,: Zeal~nd publ}c 
servantI' ent .. r 8ervice on A '!outractuf\l bRIJI8 BlI they do In IndiR; but lD 
any caRe the example of New 7A!aland and bow they l'Oduoed salari~. are 
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mattera wbich would require II. careful examination by the Retrenchment 
Committee, and it will be the duty of that Committee to apply these 
principles in the examination of the public expenditure of thi, country. 

Sir, my study of the qUf.>stion of retrenchment leads me to my ne~ 
conclusion, that my Honourable friend has not effected that amount of 
retrenchment in public expenditure I1sthis House would expect of him 
before he came forward with propoRals for new taxation amounting to 14* 
orores. And whllt about the new taxation proposals themselves? The 
main feature of the tnxation proposnls of my Honourable friend is that he 
has not attempted t{) tap nn~' new source of revenue; he has resorted to 
the simpler method of increasing the rate on the existing sources of revenue. 
That, I submit, is not the proper wily of tacklin8' your. sources aI. revenue", 
when JOU are faced with a huge deficit like thIS. The proposals of D\Y"· 
Honourable friend relating especially to kerosene oil and income-tax are 
proposals which we on this side of the House cannot for a moment agree 
to. (Applause.) Sir, in this connection I shall take this opportunity of 
drawing the attentio)l of this 'House to only one or two aspects of the 
question relating to the proposed increase in the duty on kerosene oil, 
reserving to a later stage a fuller examination of this question. The poei. 
tion of the duty on kerosene oil is this, that before April 1980, there was an 
excise duty of one anna per gallon and an import duty of Re. 0-2-6 per 
gallon. In his Budget proposals last March. my Honourable friend in-
oteaaed t.he excise duty to Rs. 0-1-6 and the import duty was reduced to 
Rs. 0-2-8. I would ask Honourable Members to note that, as mattera 
stand at present, there is a difference between the excise and imporl; 
duties in favour of the I~ producer. The excise duty today standa a~ 
Rs. 0-1-6 and the import duty at Ra. 0-2-8. Sir, if it is intended thafi 
Jour import duty on kerosene oil is purely a revenue duty and not mean$ 
to have the effect of protecting the home industry, then there is no justifi-
cation for this ditJerence in the margin between the import duty and the 
excise duty on kerosene oil. Two years back the oil industry of India and 
Burma applied lo the Government of India for protective measures. The 
question was referred to the Tariff Board, and the Board, after a very 
oareful examination of the whole question, came to the deb'berate COD-
elusion that the Indian oil industr:v did not need protection. In the face-
of this definite finding of the Tariff Board, I fail to understand· the iusti~ 
ficntion for mnint.oining this margin betweEln the import duty and the excise 
dutJ. I thought, Sir, when m:v Honourable friend was faced with a deficit 
he would utilise this opportunity to equalise the import and ~cise duties 
on kel'08ene oil. In faet he pVe an indication of how his mind was working 
in this direction in his B\ld~et speech last year. The effect of his Budget 
proposals last year, as this House would observe, was to reduce the 
margin ns it t.hen existed. and mv HonourablE' friend said on the last occa-
sion\his: "Moreover, too dl'R!Jtic a change might hamper further develop-
ment in reducing the ma~n by onE' half. We have thought that we have 
gone as fnr as it would he "riAe to go at leR!~t as a. first step". In redu~ 
cing the margin, thE'refore. IRAt vear, mv Honourable friend, in his own 
words, was taking only the first step, and' I think I am just.ified in drawing 
A con('lU!rion from his" wordq tha.t he would take the next and final step at 
the earliest possible opportunit·y; I submit, that the opportunity has now 
nrisen. JnRtend of takinq advantage of this opportunity, what does my 
Honourable friend propose to do? He wnnts to increase bo~h the excise 
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duty as well 88 the import duty by three-lowths of aD BIUl&, which would. 
.make the excise Ra. 0·2-8 and the import duty Ra. 0-8·0 per galloa, .till, 
leaving a ma-sin 'of three·fourths of Bn anna in favour of the local manu· 
facturer. I submit. that in making this proposal it was the duty of my 
Honourable friend, especially in the light of what he said laat year, aDd 
more eepeoiallyin the light of the disoussion that took place in this House 
last year, to tell this Houae what reasons actuated him in making this 
proposal. If my Honourable friend wants to stick to his proposal, then 
we would be forced simply to omit the increase Ilf three-fourths of an anna 

-on the import item. If Wf' did tbat, it would equalise both ~he import 
,... excise dutie& at two annas Bnd three pies. But, then, it will reduce 
the income of m~' Honourable friend by Rs. 41 Jakhs, because my Honour· 
able friend estimlltes that this additiona] duty of three·fourths of an IIDDa 
in excise will bring in Rs. 62 lakhtt and in import will give him Ra. 48 

tlakha, tbereby giving him Be. 95 lakh.. If my Honourable friend wutl 
.to peniat in this propoeal. then he would bave to foreeo Ra. 48 Jakh. of 
nvenue that he wanta. I would b"ke to give a constructive lugestion t.cs 
my Honourable friend, which will equalise the import aDd excise duties. 
but whicb will pot be a ~OU8 hardship upon the oonaumer and at the 
-same time will give sufficient money to my Honourable friend. Unfor. 
tuo*1y, aoaord.iDg to the Government of India Act. I am precluded from 
iabling .hia amendment, and that is the reaaon wby I have not tabled uy 
amendment on the Order Paper. My pI'Opoaal is this. Equaliae both the 
excise aDd import duties .t 2f annas. which means tbat you wllJ put aD 
additional bunlan of only three pies Pf'r gallon on the consumer, instead of mae pies u my IB'onourable friend attempts to do, and I wiD ~ful1y 
submit to my colleagues that that would not be imposing aD undue burden 
OIl the conaumer. I have not behind mp. a &cretAriat and a Budget OfBcer 

to prepare aecurately what the effect of my proposal would be, "but mu· 
ing a rough calr!u1ation, I find that the effect of my proposal will be to give 
8D addiiional Rs. 70 !akh, on e1:eise and Jl&. 15 lakhs on import. thereby 
giving a t~tal of Re. 8l) lakhs on ke"*'Dt' oil lUI. against RlI. 91 lakhs for 
which my H'lnonrable friend has budget.-d. I would submit that this t. 
the onlv wav in whil'h this keroeenf' oil duh ('an ~ dealt "ith. I have 
thought it nece.!lIII'.\· to make thE' s\t~inn' at this ltase to my Honour. 
able friE'nd t.he FinanN! MemhP.l' to give him. al he very often gives U8, 
time 10 think mer this matter and telJ UI deftnftely what he feels aboui 
thie when the time ~nmes. 

With regard to the question of income·tu, the arguments 8f{ainat it 
have been 80 thoroughl, diRCullsed on two O('caaionl that I think it would 
be SUperfluou8 for me to RO in~ tbat question. I would content myself 
by saying that at a time wht'n industry and trado are tlCriously bit, at a 
time when the eonntry is paaodn, thr~~ the .everest period of economic 
depre8t1ion, it would be a most unwise step to inoreaae the rate. of inMDle. 
tn. Sir. this House would be giving A very severe blow indeed to in-
du~tr:v Bod t·rnde if they were to a,ree to these propoqls fClFardina fnoom. 
tax. When tbf> proper t~me oomf'tl it will be for us on this 8ide of the 
Honse t~ examine whether any inCi'eflllfi! on the existing acale is juatiAecl. 
And jf IJO. whether it would be jU8tiflable to impoae thRt amount of aden.· 
tional burden which mv Honourable friend WRnte UI ~ hear. I would 
leave theq1JNtion at tbat. 
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Before I sit down. 1 would just like to mention one other subject which 
is of very great interest apart from the Finance Bill. So many subjects 
are being discussed on the Finance Bill that I need not offer an apol~gy 
for Sllying a few words On the question of, and the need for, the establish-
ment of 8 Reserve Bank in India. The question of the establishm~t C?f 
a Reserve Bank has engaged public attention for the last five years; It 18 
being thought of and talked of as a. safeguard in. t·he Round Table Con-
ference. Well, if the Reserve Bank IS to be conSIdered as a safeguard, I 
'Would like to have that safeguard in the existing constitution ratha: than 
tm, future constitution. I would suggest to the Government of India ~ot 
to wait for the revision of the constitution, but to take up the questlOD 
of the Reserve Bank as early as pOBBible. 1!0r one .thing, i1 a ~e .• 
Bank Bill is passed in this House at the earlies.t J?08slble m~en~, It will '# • 
remove one cause of friction and one cause of mIsunderstanding at the 
Round Table Conference. If there has been a lot of misapprehension OIl 
this matter, it is due to the fact that some of us know very little aboul 
the Reserve Bank, and some of those woo want the Reserve Bank know too 
much about it. (Laught.er.) I would therefore ask my Honourable friena 
to oonsider seriouslv whether it would not be in the best interests of the 
count.ry to dispose of this question and' to put a Reserve Bank Bill on the 
Statute-book before the end of this year. I would submit that it won't be 
a very difficult matter for the Government of India. (Bi1' 'Hugh Cocke: 
"Question. ") For one thing, so far as. the deta.ils relating to the establish-
ment of 8 Reserve Bank are concerned, we went into the question very 
t"boroughly and very fully in the deliberations of the Joint Committee of 
both Houses some five years ago, and I would submit to my Honourable 
friend that, so far as t.he details are concerned, those provisions 'Would 
need very tittle change and alteration. It is common. knowledge tha~ 
tbe Reserve Bank Bill on the last occasion fell through not on tbe ques-
tion of the details of the working of the Bank. but upon the great and 
fundamental question of control of the Bank. Even on this point there 
"has heen a lot of misapprehension. In the Round Table Conference some 
of the eminent British de-legates spoke of establishing a Reserve Bank 
free. from political influence. thereby at least implying that we, the non-
OffiCIal Members on this side of the House, wanted to import political in-
1iuence in the management of the Reserve Bank. I feel confident in. 
asserting that thpre is not a single non-om'cial either on this side of the 
~ouse or Ol~tside in the countrY who wants to import political influences 
m the working of the Reserve Bank. But be it noted that we want flo 
eRchew political influence not merely from the Jndian .. de but from the 
:British side 8-8 well. (Hear, hear.) If the Reserve Ba~k scheme fell 
tbr~)1~~h on t~e 18~t oC;Bsio~, it was not because we wanted to import 
pobhcaJ c:onslderatlons moo It. but because we were filled with genuine 
apTlrehencuon that the RritiRh commercial and political influences would get 
h!,lCi of .the mana~ement of ~he Reserve ~8nk. We spent anxious days and 
.D1&l"hts 10 the JOImt CommlUee to deVIse a scheme which would ensure 
t.hat the control of thp. ReRerve Bank would he in Indian hanGS. I am 
~UTe .that no one will d!spllte the genuine Aspiration of the Indian peopl~. 
10 thlR matter. If t;he .tune has come when the responsibility for the whole 
Govp.mment of Jndl!!. IS to be plACed in Indian hands. then, I ask, is if 
too mnch to claim tht the oontrol over the ReRerve Bank should be in. 
Indian hnds 8s well? In fact, I would gn further and say thab. even 
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though I might tolerate the control of tha Government of India in foreign 
hands for some time, I cannot for a moment reconcile myself to the poei. 
tion of placing the Reserve Bank of my' country in non-Indian handl. 
(Hear, hear.) On the last ooouaion we were not able to arrive at a lati .. 
factory settlement 'on this point and as a rougb and ready method we lUI'" 
gellted that the ludian Legislature must elect" men on the Board of Direc-
tors. I am one of those who subscribed to that Report and that ~ 
pNbably led the British statesmen to get the wrong impreuion that the 
Indian public want to import polit.ic~ considerations into the manBlemen' 
of the Reserve Bank. Let me take t·his opportunity of making my poeaioD 
~ectl~· clear on thi& matter. Our position is this. What we aim a' 
is not representation from the Legislature, but. BOme safeguards to ensure 
that the Reserve Bank of India will be under Indian ('.antrol. Let my 
Honourable friend devise some scheme which will ensure this Indian con-
trol, . and I wiD aasurehim an easy plIsl'8ge for the Reserve Bank Bill. I 
would submit to. mv Honourable friend that the time has DOW' come to 
tackle this que&tion' of the establishment of R Reaerve Bank. and .. I 
ventured to observe. to place the Reservl.' Bank Bill on the 8tatute-boot 
beforl! the end of this yeBl'. 

In the interests of the Government ataelf. in the interea~s oI ~e repu-
tation of my Honourable friend. the Finance Member. he ought to .. tab-
Iieh' the Reaerve Bank at the earliest possible moment. Sir. year after 
year in his Budget speech my Honourable friend the Finance Member 
Utempts to give an elaborate apologia of bis ('urrency and credit policy-
I entirely sympathiae with my Honourable friend on each of thOle ocoa-
aions. but the real pi:,sitioo is this. that even though an lIIIel may be tb. 
Finanoe Member, he cannot satisfy public opinion in the management of 
currency and exchange .d credit policy. I entirely agree with him that 
lIOIDe of the measures that he h8s adopted are just thole meaaurea which 
the currency authority of any country would be forced to adopt in the 
circumstances in which my Honourable fl\iend is placed. but then I would 
submit that my Honourable friend the Finance Member ~ his Depart-
ment. with aD the knowledge and experience they have. cannot aoeurate1y 
study the intricacies of the money market and the oredit poaiiion of th. 
eountrV in the aame wav a'l a Reserve Bank can be trusted to do. Thai 
is the 'whole wea'kne8f! of the position of my Honourable friend. the FinaDOe 
Member, when he attempts to give his apologia for bis cummcy anel 
Credit policy. Year after year, during the last four or five years, my 
Honourable friend and hiR predecessor have been attacked by the Indian 
cort)mercial com.munit.v for the policy of fhl.' contraction of currency 
which they have been pUJ'Buipg. J entirely agree with my Honourable 
friend that contraction of currency ia one of the legitimate methods em-
ployed l)y the currency authorities of any ('ountry in the world under cer-
tain circumst.RnceR, but I would again submit that with all NR knowl. 
and experience. my Honourable friend the Finnnce'Memhcr cannot be 
IradeCJ f.o appreClaf.e the position of the money ma1'ket and t.he credi~ 
f)ORition in the country RS the Reserve Bank CAn he expected to dQ. My 
'HonourAhle friend jn hill laAt Budget spec('h drew R ~ompBrillOl\ between 
tlie fnll in prices of oommooitiefl in the world nnd tli~ contrRotion of cur-
I'Pn(',· tllnt hl' had mnd£" And Rttempte<l to proT(> thtit the relRtion hetween 
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the two is just what 6t ought to be. But here is an article in a paper 
that came to me this morning. It says that, if there haa been a faU in 
the commodity prices of India, there haa been this fall of prices through4 
out the world, and if measures taken to contract currency are justified on 
the ground of a fall in prices, then every country ~n the world must ha;"e 
contracted it!! currency. But what exactly is the position? Some of the 
most important countries in the world during t·he last few years, though 
they were also faced with the problem of a fall in prices, have actually 
expand~d the currency instead of contracting it. In India from MaTch 
1926 to December 1900 there has been a contraction of currency to the ex-
tent of 20 per cent. of t.he total volume of currenc,v. whereas during the same 
period in the United States, _which had experienced even a greater tumble ". 
down in prices tllan India, there has been an expansion of 01.lrrency to tbe~ 
extent of 4 per. cent. In Japan there hu been an expansion of currency 
to the extent of 19 pel' cent.., while jt js only in the case of Great Britain-' 
that there hasbaen a oontraction. but that contraction is almost negli-
gible. because it is 0'54 per cent. How is my Honourable friend the 
Finonce Member going to justify his policy of contraction in the face of 
what has taken place in other countries? This argument, whether my 
Honourable friend is right or -wrong in contracting currency, is one which 
does not lead us to any eat.isfactory solution. Month after month and 
yeor a.fter year the Fin,~nce Depart~ent and my Honourable friend main-
tain that the measures that they take are absolutely necessarv in the exist-
ing circumstances of the oountry. and month .after month .md year after 
year trade and industry in India are cr;ving that as a result of the undue' 
contraction of the volume of cUft'ency, money rates. have been made dear 
and therefore trade and industry softer. The only soluwon is a Reserve-
Bank, aDd if it is eetnblished. tbe Indian publio can trust such an insti-
tution to understand and stud" the varioue delicate situat.ions that ar.ise 
from day to day ia t\le money 'market and .he credit poaition of the world 
and adjust the volume of currency to suit the needs of the day. It is 
only a Reserve Bank that; ca~ be trusted to do that and no Government. 
even though Sir George Schuster is the Finance Member, can be trusted 
to carry out this policy to the eatisfaction of the public. I would there-
fore suggest to I1lV Honourable friend that in his own interest and in the 
interest of the Fino.nce Department of the Government of India, irres-
pective of the future constitutional deVelopments. of this country, a Be. 
Rerve Bank ought to be establiRhed at the earl.ie9t p06sible moment. But 
it might be asked. if a Reserve Bank is to be established, have we gob 
enough gold reserves? If today our gold resources are depleted, if 
.today the want' of these gold resources is a serious hindrance to the estab-
Jishment of a .Rellerve Bank, I would submit that a. part of the blame 
has to be placed on the shoulders of my Honourable friend the Finance 
Member. You have only to study the compoEition of the Paper Currency 
Reserve during the last two or three years to find -out how, week after 
week, our ~o)d resources have been disappearing from the Paper Currency 
Reserve. If I were to go into a detailed examination of this question. it 
would take me into intricate and technical matters. Suffice it to sny. 
that our gold resources are certainly not as t.hey ou~bt to be, but with 
all that, we have to fRce t.he. problem of the establishment 01 a Reserve 
Bank. 

In dealing with the Paper Currency Reserve th~re is one aspect of the 
activ~ty of my 'Honourable friend the Finance Member which has been 
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cri~ in oertaln commeroia} quarters, but for whiob 1 do not oritioile 
him. I refer to the sale of silver. The Government of India have beeD 
seUiDg.~eir surplus silver on the morket ever sinoe the Hiiton.YoUDg 
. .comDuS81~ reported, and they have been' seriously oriticiaed for thia by 
1IOwe eeotiODa of the Indian commercial eommunity. I am not (IIle of 
thoae who agree wit.h that point of view. Ii we are to eatab1iah a Be-
1J8lVe Bank Uld if we are to place our ourrency on Q gold basis, then the 
,1OO1ler we get rid of our surplue silver the better it will be. Not omy that. 
I would go further and say that one great obstacle in the way of our going 
()Jl to .. gold standard and tbe establishment of a Reserve Bank ia the 
eDOI'IDOUS volume of silwr rupees an circulation, which mean. that the 
~rve Bank must tmdeltalte the liability of redemption in gold of tbeee 
silver ru~. That problem 08Il be faoed in only one way, and that ia 
hy diaposmg of the surplua 8tock of ailver in the Government of India 
tFeasur.ies. In thia matter, if there has been lIODle amount of eritieiam 
on the pari of the public. it ia due to the fBOt tbat tbe Government of 
India have not giveD' detaila relat.ing to their aal .. of lilver and how thoee 
salea compare with the annual output of aiIYer in the world. There are thOll8 
who have maintained seftoully that thia tumbling down Of ailver prioee ill 
-the world ia due to the Government of India placing their surplue OIl the 
market. Aa a l'eIJuJt of tbe atud" of an article bv Mr. Findlav Abirru in 

19 NOOIr the Tim .. o/IfUlia. .,me time ago, I fbid that though the action 
. of the Government of India, in placing their tnU'plul Rifver OIl 

the'market. hal certainly contributed to the lowering of the priae of silver, 
it ia certainly DOt the prime 'Reto!' in the fan in the price of ailv .. . 
(Heat, hear.) The Report of the Controlle!- of the Cuneney. Sir. gi .. . 
ever:v year tbe total quantity of the Government. of India '. silver reaervea:. 
but I would lRJ8ReBt to my Honourable friend to uk him to give in biB 
:Report Itatiatiea ahowiq the v&rioue IOUl"088 from whi. .ilver baa been 
placed on the mark. 01 €be world every year. 1 bave not ROt the euet 
figures. but I find that, from tile date of the Bilton· Young Currenc, 
-COmmiBBion '. Report to the end of Februar" 1980. the total quantity 
.()f lrilver placed b~ the Government of India on t.he world 'A marketl, 
was onl" 6'1'8 million ounoee, wberea .. withiD three or four months of the 
vear 1980, the Government of Jndo-China it.lf placed on the markeUt flO 
mmion ouncea of ,,'ver. Within a few month. the Oovet'llment of Ind~' 
China, Air.1>laced 50 miHion ounces on the market, whereas the Govern-
ment of India in the eourae of fjve yeA1'I placed only 67 million ouneel 
.of .. nver on the market. Apart from that, BiT, here i. "di~m which 
Rf'\'etI the world Rupplv of tnlver in the year 1929. aDd 'MI!' thiA diflgram. 
r 8ee that it if' t,h", Mexico miDeR and t,hoao of the trmt.oo RlAteR of 
America that are rt'!lI-pOIlfn'Me for all tbi", quetity of silver in the world 'I 
market. and that the totRl quAnt,itv of silver placed on the market hv the 
(J.;}vernment of Judi" in the veal' 1929 Is probahlv )e18 thRn 15 nl' 20 per 
cent. of the Wal volume plR~ed on t,he m"rk,.t. hy the~ countrieR. That, 
Sir. would show that thA Cfflvemmf'Dt of IndiA an not. alt~r All l'eflTlOD' 
Rible fnr the tl1mb1in~ dmm of t·he priCA of ,dlvf!l' ;n t·bA world. 'Rnt T "It~ 
thnt, if the puhlicc1n not i"c1~9 the situation properlv Rnd lne1 whAt 
AOmetimElfil j" an unf"ir Mitie;"", "~I"n"t. the Bet-ion of t,he Government of 
Jndi", ;t jlJ hMaulfl mv Hnnourah1e friend. thf' FinAnce Memher, And the' 
Contmner t'Jf the Currency hAve not gi"en all t.hf' relf!vant fRC!tR and ft~l1ret 
00 which the pnhlie rAu" (lome to a Pmpel' jndsrment'on thtll poinf. Flir, 
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my Honourable friend, in his lust year's speech, gave an indication of 
lOUIe international co-operation in the mRtter of regulating the price of 
silver. So far, nothing has materialised. But I would ask my Honour-
able friend to be careful and watchful of the interests of India in tbi& 
matter if ancl when such international co-operation materialisee. I have 
no doubt that my Honourable friend "'ould very jealously guard the in-
tore&ts of Indill in this matter, but my apprehensions have been seriously 
aroused by what I ""Ad ;in a telegram some time back, and this is the 
telegram: I 

. "Ill OOW18CLiufI with t.be I:IeaMe inquiry iD&o t.Iw en-. of the d_boe of .AmericaD 
Lrade with ChinA, Mr. Pittman, t.he Cbail'llllUl of tile 81lb-CoDuaiuee poiDtM out. dlat. 
it W88 the result of a simila.r drop in the vaiDe of Illv .. aDd ia ~'. purcbaaiq .. 
power. He hoped t.hat Britain would Itop the rei ... of mver btaIliQD f.NID ladia. Be 
oouidered t.bat. .ilver would """ert to it. normal price if __ ...... r;upeaded few 
t.)u·. year.. It. wu merely"_. tIli. "eae ItfllJlor of AIJHric:o-". :aar.ter d per-
Illading Britain f.hat. the estabJiahmeot of a gold ataDdard in India .... aD impoIieibilit,1··~ 

&ir, Amerioa wl&nts us to learn through Great Britain that the establiab-
ment of a gold standard in India is an impossibility, and therefore it ad-
vises us, through Great Britain, that the Government of India must be 
-Bsked to stop their sales of silver. I am sure that if our Indian critios 
realis('d fully the implications of the silver position, they would not merely 
BUpport the Government of India in their polioy relating to the sale of 
BiJver, but would urge upon the Government the necessity of getting rid 
of their Rurplus silver stocks at 8S early a date as possible. In this COD-
neeLian, Bir, I would like to offer my Honourable friend a suggestion which 
has already been made to him in certain quarters. When the time for 
this international action arises, and if America wants that we should not 
piace our surplus sUver on the market, my Honourable friend should ask 
the Federal Rese"e Bank of Amerioa to give us a gold loan against our 
silver, and that would be one of the mellns by which we can replenish 
our gold resources and thereby hasten the day for the estiabliBbment of a 
Reserve Bank. I hope, Rir. my Honourable friend. the Finance Member, 
wiJ1 keep this suggestion which has been already made to him in mind and 
see that if the Government of India become a party to international ac-
tion in thiFl matter. we should secure a ~old loan from America in consi-
aeration of our stopping the saleR of silver for some time. These, Sir, 
are some of the matters whioh I thought it would be worth while for me 
U> draw the attention of this House to at this stage of the consideration of 
the Finance Bill. I know, ns I said. that the discussion on the Finance 
Bill by immemorial custom has ranged over a wide variety of topics. but 
I will not exercise that right. (Hear, hear.) I would. therefore, Sir, con-
clude my speech with these remarks. (Loud Applause.) 

air Abdur BabAm (Calcutta ROd Suburbs: Muhammadan Urban): Sirp 
the House has listened with the greatest interest to the able speech which 
has just been delh·ered. I do not wish to traverse the same ground. I 
wish to confine myself in the 1'emarka I have to offer to the House to the 
question mainly of 1'etrenohme~t. Sir. we are faced with the reality of 
a huge defioit of 14\ ororell. Whether there hall been in fact Rny real 
retrenchment or not, the fact remains that there is this big deficit: and 
the problem with whioh we are faced now is how to make it UP. how to 
en this gap. There are two methodll; one is retrenchment. and th& 
other is tsxa.tion. Theo Honourable the Finance l\[embeor has told 1111 that. 



[19'lB MAR. 1981. 

[Sir Abdur RalUm.] 
it IS not poesible to find BJ;lJ money by ret.reu.obmeDt of expenditure ad 
that, therelore, we must support hia FiDanoe Bill, 0,. whiob he wiahee 10 
ra\se 14i crorea. We on this siele of the Houee are not at all aatided, Sir, 
that there is really no room for retrenohmens. Not only that, we are COIl· 

"\'inced that there is considerable room for retl'eachment (Hear. hear) 
both on &he miJi~ and on .the civil aidea-more perhaps on the milital'J. 
than on the civil Blde. Sir, His Ezcellenoy the Viceroy in another place 
.said that taxation should be as light as circumstances permit, easy of 001· 
lecoon, and certainly proportionate to the means of the to·payer today. 
1 am 8W'8 that that advice hia OWD. Government wUl take to heart, and 
ifi i. in that light, Sir, we ahall adcbMs ourselv~s to tbe Finance Bill. W • 
.... know, UIe fact oaD.I1ot be denied, that lAclia is tbe poorea. of III 
.countries; the mean. of livelihood of the ma8l8s are 80 narrow that tIIe7, 
have hardly any IlUU'F, whatever left, not to say of ordinary comfort. 
which people in other countr1et enjoy. Tberelore, any furt.her taxation m 
this COUDtry would mean encroaching upon the means of barest Bubllillt-
ence of the people. We have the other fact, a very glarinB fact, that the 
military eQeDditure of India, compared with the income of the people and 
the expenditure OIl the civil aide. is extremely diaproportionate. More 
ihan half of the revenue is spent on defence. We, on this aide of the 
DoUBe, feel v~ sra"e difficultiea indeed in making poa.itive luggeat.iona 
m whU directions the military expenditure elm be cut to any aubatantial 
...... The Kilitary Department ia a aealed book to the people of India. 
We bow nothing about tbE.' administration of the Military Depariment; 
-e are not allowed to look into it at all. A "ery small item of miHLary 
upetlditure is pJaeed before us for voting. Similarly OD the civil aide, 
·tlloup to a 1eaa extent, a great proportion of the Deulands are Don· votable. 
'l'berefore, our difficult" in making substantaal cut .• is very great. Sub-
.\antiaJ cuts if made by tbis House would be more or Je.1 of an ilTCBponaible 
charaoter. To this difficulty another difficulty is added by the way tm. 
~ucJ,et aDd the F'manee Bill Ill'(> presentt'fl to thl' HUllse. Ruffioient time 
i. not given to U8 to consider the proposals of the 13udgct in any detail. 
We have. tberefore, "ery littJe opportunity to denl with tbe det.aU. of the 
expenditure and it WRS that reSR(lU which IIct·IJBk.d U8 not to make any 
substantial deduction.. That WAS the rea80n rmcl the only reuon why we 
~(rained from making substantial cut... The other day. wilen tbe 
Budget Demands Wen! granted, ROme of tbe Honournhle Members on th. 
'lfM8U1'y Bencbes smiled, giving tbe Boo1M' t·h€> impre88ion that we have 
put O11l'8elve. in a IOrt of dilemma. Nothing of the kind. We made 
.our poaitjoo abeolutely clear fmm the beginning. There cnn ho no mi •• 
understauding on t.hat point, namely. that because we have paaaed the 
Demand., therefore, we Are precluded from interfering with the Finance 
Bill. If that were 80, we "'ould have made very lnrge out, indeed in the 
Budget. Tbat position must be clearly understood. Therefore, 11. we 
made it clear, we are going to deal with the Fin"nce Bill properly. Let 
U8 Bee for a moment--though we are all ignorant about military matterl. 
"Dd that is alwaYII flung nt our faClell-let us &eo whether Fean, there i. 
n(\ pouibiHty of reduction in the military (~xpcndihll'f'. Defence. and 
what i8 neceuary for the purpose of defence. must btl jlldgc<l flnd mu.t he 
alK"erta,fned with relation to tlae position of India IUld the peopJe and the 
nAtion. outside. L001rin~ nt th~ Military Bud~ct'l any nn" would ttt ... 
that lDdia ill in constant danger of invasion from oukide forcea. Who 
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are those neighbours of whom we are 80 much Idrajd? :Af~ 
Really, does anyone believe for one moment that Aff{hanistan is in a 
pcation or wi1liDg 01' want. to make any invasion on 1Ddia? Yle AN 
always referred to past history. We are told, look at the Khyber Pass. 
But the :Khyber Pua today has not the same significance 88 it had in the 
days of Alexander the Great, or Muhammad of Ghazni or Babar. We 
know that India, 88 a matter of fact, stands in no danger of invasion 
fmm Afghanistan or Pemia or Nepal for the matter of that, or the great 
China. At one time we were always frightened and I believe the Indian 
babies used to be frightened by the talk of the Russian bogey and 
'Czarist Ruasia. I have not the least fear in that direction. Czarist 
Russia is no more in existence, and I, for one, would require Ii great 
deal of convincing that the Soviet Russia has got any designs upon India. Ito 
We, Asiatics, generally speaking are not like the modem European 
nations. The EUIOpelU) nations are alway. ready to fight 
and destroy each other. That has not been the spirit of Asiatic nation. of 
the Eaat after the medieval ages. (Hear, hear.) So far 81 that is concern-
eel, we are fllr advanced far more adV8D('ed than the people of EUl'Ope. 
In EUIOpe the nati0D8 have to be always armed, lest any excuse might be 
found to bring about a war. Is that really the case in India? Is it 
really necessary for us that we should be always armed to the teeth 
against possible invasions? 

Then, Sir, a great deal is made of the fmntier raids. When I came 
here, I made enquiries of a number of friends, especil;\lly those who live 
in the North·West Frontier Province. All that I could get was that 
there were raids. No doubt we call them raids, but it is not any· 
thing which by any stretch of imagination could be called or could be 
said to be a danger to the safety of India. Some people's property 
may be looted by a band of men consisting perhaps of ten or SO lUen 
well anned, or some man might be caught hold of by these rebels and 
held to ransom so that they can get money from their relatives. }',)r 
that purpose, surely, it is not necessary to have a huge standing anny. 
Nowadays, especially when you have got an air force, there is not much 
need for a large anny. It is considel:ed even by military authorities.' 
as one reads in the newspapers,-and I think my Honourable friend Mr. 
Arthur Moore also pointed it out the other 'day-that when you have an 
air force as a suhstantial addition to the armies, it should be possible 
to rPIMJCC correspondingly some of the other arms. I find that for the 
Air Force I think something like 8 crores of rupees have been budgeted. 
Do vou find Rny indication that any reduction in any of the other pnns 
i8 thought of? Not long ago so far as Mesopotamia was concernea, we 
read in the newspapers that the British Government proposed to with· 
,,~ ... , •. 'hI' ~Ilrri'""... from there Rnd substitute it bv air arms, I1nd thev 
IIhoqht that their interests there would be 8~fficiently guardea an'd 
effec~,vely guarded by the air anns and at much les8 cost. Is not that 
a consideration which the military authorities might well be askell to 
take into account? We are well aware that the military authol'ities nre 
all experts; Blld even i.n the civil Departments the most difficult thing 
for any admiaistrotor is to deal with experts. They ean always say thnt 
~ certain thin~ will not do Rnd it is very difficult to argue with them. It 
1~ a natural tendency, especially for the military, to perfect their orgmis:,' 
tlOns as much as possible. There is indeed no limit to it, but some !imit 
has to be found. One is, ",hat aTe the dangers against which we have 
got. to guard ourselves. and the other is, what are the resources of the 
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people. They have to take theae matt.ra into ooaeiden.tioG. Tb,re ~ 
~otber special difloul~ in this ·ciODDeotiOn. of which' I am fully oonaoiOUl"z 
and that is that tbe British troops are eontrolled by the Committ.ee 01 
Imperial Defence in London. But. whattever that may be. whoever ma)' 
be the ultimate controlling authority, we are entitled to point out. this 
is the limit of our resources aDd we C8DJlOt pay any more without under-
soing the grea&est hardships". It is indeed for tbe Committee of Im-
perial Defence to decide; but I am sure that in coming to a decision tbe, 
will listen to the advice 01 Their Euellenoies tbe Vioeroy and the Com· 
mander-in·Cbief. These bigb officials are well aware of tbe financial 
condition of the country. and we will have to appeal to them to iml)reBI 
upon the Committee of Imperial Defence that it is ,necessary. in the 
broader interests of the country, that the expenditure mould be cooaider-
ably redu('eti. That, Sir. is all that we can do in this matter. 

As regards the civil side, many of. us bave bad experienoe of tbe (:ivU 
adminiatration and know the ina and out. of it; and no one oan l'8aIIJ. 
deny that there ia also room on that aide for considerable retNaohment. 
I am sure there is no Member on this side of tbe House who would make 
irreaponaiole suggestions which woulcl in any way impair the eflciency of 
tbe administration. I for one am alwavs conaoious that tbe British iD: 
India have conferred a great boon on the "people by establiahiq •• y8tem-
.tic administration in the country and by eliminating oorrupIioD from 
public life to a vety substantial extent., if not altogether. I for ODe am 
prepared to pay tbis high tribut.e to tbe members of the Civil 8enioe; 
but at the same time we are all aware and ""e are very much impreued 
witb the fact that 88 time has gone on there has been a growth in the 
civil administration wbich might well be pruned in oertain direotioDi. 
Several instances have been cited in tbe course of the discU88ion, and I 
wil1 just mention one. We knOll' that we maintain a large est .. blisb· 
ment in the India Office lind the expenditure there is by no mean. cte.. 
pic able ; and we ha,-e no,,- established also a Higb CommiasiODer who h_ 
also a very large full-ftedged stall. Now, tbe High Commissioner i8 .. up· 
posed to ba\"e takC'D over some of tbe fun('tions of the India Office. Hg 
there been then any reduction in theo expendit·ure or the India omce worib 
speaking? We have given a magnificent house to the Higb Commis· 
sioner and his .taB. I bave not seen it, but I am told th.t it it ,,~ 
inartistic and I can quite believe it. I know what lOme of their archi-
tectural production!! a",. We have tberefore tbe Bigb Commia8ioner 
with his expensive staft side by aide with India Otlice. Now we are 
going to have radical cbanges in tbe con8titution, and I uk, ill it Nally 
necessary to wait for the change in the constitution, in order to effect a 
reduction in the India Office? It ill well known, it is no secret to ftDT 
one that there are several membel8 of the India Office who have very 
little work indeed given to tbem. 1& it neoesaary to keep up !All t.hi. 
staff tbere? That is in fact really what has been going on throughout the 
administration.\ Take for instance tile district adminiltration. We 
]moW' that • Decentralisation Commission was ins~itut.ed lOme time BF 
and one of the result. that W81 expected wu tbat the expenditW'8 on 
thp ordinary a.dmi.oiatration would be 8ubstantially reduced if we rr.>-
meted local administrative bodies like district boards, looa1 boa. and 
municipalitieA; but what haa been the J'MuU' All tbeee ... clitiODl ha't'e 
been mlde, but the admhlistratin" remain II the .... e tit ...... Ia .. (lODe 
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1)n increasing both in the Secretariat Bnd in the district.. Now jODe thing 
which is very noticeable in the present Indian administrative arrange-
ments is this; we have got a sort. of layer upon layer of supervising staff. 
·4Uld hy that very means work j" multiplied and necessarily also the ~x­
penditurc. Ono other greut evil of this system is that the sense of 
lesponsihilit·v is lost somewhere. In the provinces, for iostA.nct', a persis-
. tent ory has boen going on for some time, at least in Bengal, for the 
.:-abolition of Commissioners. 

AD Honourable .ember: In Bihar too. 
Sir Abdu Jtahlm: And in Bihar allO, which stands really on the same 

: footing. But no heed has yet been paid to it. The CoIlecter is the centre 
.~f district administration. He is a bi~bly plLid official and yet; you must 
,have some one to supervi&e his work; he cannot denl direcfl withtbe Gov-
.. _ernment. I have never been able to understand tbe reason. 

AD Bcmourable .ember: They have no Commissioners in Madru. 
:- Sir Abdur BahIm : There are other provinces, for instance, Madras, where Ehey have no Huch intermtXiial'.Y. 'l'here i. one Board of Rev_ue and 

_ at deal& directly with the collectors as regards revenue matter&. That 
:. why I give tbat as an instance. Now, in the SecretRriat-I apeak from 
t~"xperieDCe of a Provincial Govemment. They are really over-stailed. We 
~ave got clerkH, very good clerka and assistants who know Uleir busiD.e8M 
thoroughly well. But that is not sufficient. We have Amistaut Secre-
tarie&: Deputy Secretaries, Under Secretaries, Joint Secretaries and Secre-
taries. This machinery is really 80 complicated that it becomes vety 
difficult to know on whom to rely. The work is multiplied and the expendi-
ture is increased. Mention baa been made of allOWlIDoes; BDd latterly the 
leave allowances have been made SO geDerous that it i9 as 8 matter of 

: fact more paying to an officer to go on leave than to work in his office. 
; Burely there is eonsiderable room for economy in all thetle matters. 

As regards salaries, I think there can be no doubt, as:Mr. Shanmukham 
~:'Chetty hREI very forcibly pointed out, that contractual obligations of the 
~ Government, whether towards tli08e who ore recruited in England or thoae 
~recr\ljtnd in India, must be respected. There can be no twoopiniooa about 
that. In Rome cases there are express written contracts or covenants; in 
the caSte of others there is no such -writ.ten contract perhaps, but. it muat be 
taken that there is an implied contract that, except for misbehaviour, an 
-officer once appointed must continue to hold office and to draw the salary 
on which be was nppointed. So far there can be "no doubt. Further-
more, I mu~t warn those who ma;v have to consider the question of re-
trenchment, t.hat as re~f\.rds reduction of f!1alnries, there ir. a point beyond 
which tl1cy ought not to go. We CaD nevor be too careful that we do not 
pay our officers snlariell wbich IlTe not sufficient to supply tbem with 
reasonable comforts of life and to nS91l1"(, them againflt privation or wanf. 
Tbat ill t.ho proper Rt/moafcl wbicl1 has been adopt-ed by the nuthorities. 

So fllr 8.8 reduct,ion of salary is concerned, tha.t is one general prinoiple 
wnich hns to be borne in mind; and ~.o fn.r QA European recruitll are oon-
cClrned, as my Honourable friend, Dr. Ziauddin, pointed out the otber day, 
thC!y have to be given sufficient pay an!l~ulo]umcnts to attract the bC$t 
kind of recruits. In this respect., Incli,1U opinion is quite ele&!' .Rnd eo long 
aA wehn.ve to import recruits to servicw from Europe-and we will h8~e 

_ to ao' it at; leaat; for some ;time ~'O CS01'D6-we bav.e to be p~p~ to P~1 
B 
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them sufficient wagea. I therefore only want to point. out that Oft th .. 
question of retrenchment the prinoiple on which the aalary is to be bued' 
must be carefully borne in mma. 

All regard" the different provisions of fobe Finance Bill, on the que&tiaD 
of taxation of income, opinion i. unanimous on this side of the House that 
~e income-tax, as it is, is very high and cannot properly be made any 
higher. Some of us would be prepared to consider whether a very mode-
rate ~se is pOMIible or not. But ~he increase propoAed by the Gov-
ernment IS of a character which none of us will countenBnee. A's regarct. 
the case of import; aod excise duties on kerosene oil, the principle We are 
goio~ t.o adopt is t·hat the duty should be 80 regulated 8S not to cause any 
hardshIp to t·hp. poor; and the IIftme priociple WE! art' going to adapt, if there 
ill to be any increase at all io the income-tax, that the iotlideoce of the 
tax fll))s 1f'88 bt'Bvlly 00 the people with the )easer income. 

DhraIl Babad1ll' '1'. Banpcbarlar (South Areot ell". Chinqleput: !\on-
Muhammadan RUI'llI): Sir, we have now come to clOllcr grip. with the 
Finanl'.e BiIJ. The Honournhle the }o'inlloce "Memher's proposal by means of 
tiJi" Finaoce Bill iH to Reld about 15 crores of additional taxation, he havins 
had the advantRge of raiai~ last year :; erores of taxation. So, what ia 
it we are aaked to fat".e? We Rre allked to toke up. by the Honoumble the 
Fioance Member on behalf of tbe Government of India. the responsibility 
in the cOurPe of h'o yea", for an !lddit.ionnl hurdp.n of np.orly ~ CI'OI'H. 

1Ir. O. O. BIInru (Calcutta: Non-Muhammadan {Tronn): More th_ 
~ Sir. LaM year th~ new tftXeR •.. . 

1Ir. JlNll4a': Order, order. Let the Honourable Member proceecl. 

1Ir. O. o ..... U: J~ast ~'eRr the additional taxeR gavc tbe YlD8Ile8 
Member much more than hE' bad anticipated. 

DhraD BIIIa4_ '1'. Banpc'."": Thnt ill rRther R queRtion of minor 
jmportance, if m~' Honoul'ftble friend ",m IlCrmit me to lIay 80, if you look 
at the net result. Now, Rir. if tb,' Honourable the FioftDOe Member 
were io our poHition, if t.he Honourable Sir George SchuMter were repreaea'-
jog t1l8 public ",I lndia in this Bmllle, would be conscnt. to INch additional 
taxation? I put him this question direct. Would he go hf'fore the Round 
Table Conference aod necURe U8 of a Rcnse of irresponsibility RIld .... " UI, 
"IJOOk At these gf'ntlemen; I told them thi8 taxation was necellf008ry to 
fi)) up thE' gap; they won't fill up thf" gap; they refnRe me 8upp)ie~; thla 
is the HOrt of people toO whom von are going to trnnsff'r ftl8JlC"Dsibility." 8ir, 
we wish to jURtify o\l1'tlelvel hefore the world, if oot before 
thf' Finance Member in refu .. ing wppli .... to the extf'nt we 'Pl'OpoI8 
to do. Sir, 1 may take him into my nonfidenee .. " MJrOrdR the ottitude 
at any rat.e which mv pariy i" Iloin~ t.o tRkA. We are aoinq to "n'!fu_ 
RlIpnJicfI to the extent of nPArlv 6 CJ'()reR. (Hf'R.r, heRr.) How Wf' f»'OJ1O"p. 
to do f.hnt iA a mAtter ~ detniJ whjch I win enmp tlO Int.er on. We do 
CJ01'IMder and Rgret> with him that. as a tP.m·POl'fu·, meSRUJ'e. h.vinc reord 
fA) t.he condit.il)hS ~h?Oul{h which the eftnntrv hAA paMed, it win be .Rf>eeI-
aery on our pan to sh8l'e the l'NpOIlIibiHty with the ·GcwtftllleM tJf Jndi", 
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although we are not responsible for aJ! their sins of omission and eommia. 
sion, but still, they being the Government as they 8l'e now by lawestablisb. 
ed, we have to submit to them,and therefore we think reasonably that to 
the extent of about 9 crorea or lea" than 9 crores we mav have to fill the 
gap by .additional taxation. We do think, Sir, that the ~ rest of it should 
be found by retrenchment. I am not going to labour the point in great 
detail. After all, our proposal, if the Honourable the Finance Member will 
examine it, comes to between 4 and 5 per cent. of the entire expenditure, 
excluding expenditure on the Railways. Our net expenditure is about 
185 oror(:s. 4 per cent. out of 185 crares, if he cuts off from the various 1/e-
pBdmenta of whi& the Government of India are eompoeed, including the 
military, will not he IL hean burden to take on. ODlv there is the will 
wanting on the part of the 'Government of India. That is the way we 
rend the situation. We want 'to fOrce that will to come into play. But 
if notwithstanding this appeal on the part t)f the non-official Benches, the 
Government of India persist in imposing this additional burden upon the 
people of India, the responsibility Slhall not he ours. They will have to 
take the whole responsibility on their shoulders. 

Sir, we have listened for the last three days to the long and heavy 
budget of grievances of the people of tht~ land. 'rhey are either genuine 
grievlLnces or what m~ friends believe to be genuine. I refute the f4.ate· 
ment made by one Honourable Member yesterday t.hat the grievances 
which have been put forward are only imaginary. 'i'hey are believed to 
be g<1nuine or they are genuine grievances that have been put forward. 

Now, Sir, my direct attack on the Government of India is this. They 
seem to treat this Assembly 88 a neeeBilQry evil. They want to use it as 
much 08 the law requires that we should be used. In other respects, where 
tbe law doeR not compel them to conwlt U8, t-hey treat us in a very step-
motherly fashion. Distrust, suspicion !'Dd no desire to take us into confi-
dence on various matters, refusing to place mat.erials which are needed for 
our wlderatBllding and our diE.tCbarging our duties here on the spot are some 
of t.he things which make us think that they are treating us in a step-mother-
ly fashion. If the Government supply us with materials at 0.11, they sup· 
ply them in such huge bulk and at such short notice that they are WOl'88 
than ul'lEllcss, hecause we get them at a time when we are busy with nil 
sorts of work; we ure f;uppJied with lob of materials at such short notice 
that we have no time either to' read or digest the matter placed before us. 
Sir, I will mention one instance to show how 11 grove error has been allowed 
to pasll without one word of comment. I heard a very interesting story 
as to how Ute finances of India are managed by onr put-ernnl trustee-Gov-
c.rnmcnt. In una there was a shipment of timber sent to a place called 
SnlonikR. I for~t my geogrflph~' ,-1 do not know where it is. (An 
HOJ&CJ.1ITable MM",ber: "It is in Gl'E'ece"). By the time the shipment 
reached that place the armistice hart been declared and the timber wos not 
required there. So it was diverted to London to be wId there by our 
agent--I think he wos onl) Mr. Howord or somebody. That Agent kept 
this shipment of timber for two years and :vet could not find a sale for it. 
I think the timber WRS worth more than £20.000 nr £80,000, I forl1et the 
exact figure. Well, the London agents said that they could not find a 
market for this oonsignment of timber, r.nd &0 they were advised by i,he 
Oovemment of India to sel~ it for any price they could get. Consequ8Zltly 
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.be London agents themselves bough~ it.,. 1 thmk, _ £6,000. Then IIC)I8-

~~Y discoyered SOIlle use for it aad aaid 'bat the timbeJ' "IIJl8quired, or 
~t led8t II portion. of it WlUI required, (or the exhibition. Thf'n it· waa .u8. 
psted thllt we should re·buy the whole Jot, and 1 t.bink the whole 1~ of 
timber waa rt>·purchased for some OOD6icle1'8bly hilher amount thaD. the 
:price for which it had been sold. Then they found there wu ao uae of 
~e ~xhibjt,jon, und therefore the whole lot of timber wa. kept witla our 
~eu.t8. It remained with them until I think their .-, ...... about to 
come to II close, I believe, in 19'J6. The London agents could not &ell n, 
lind so they aflked tbe Government of India what they' should do with i6, 
or if tbey could aeU it for .£5.000. The Government of India agreed wDh 
$he pro"oaal, nnd I!IO t·he whole lot of timber worth about ~~,OOO ... IOld 
for £5,OOO! Tho amount W88 kept in 8USpeD88. about a lakh and odd for 
yfJ8rB together; it .'as not 6hoWD in the account. at all, and quietly, Bir. 
it· was introduced in the SuppJementary Demands at the very first sitting 
of the Finance Committee of t.his House, .·hieh waB conltituted OD the Urcl 
of January nnd it was ink'oduced here 8R a Supplementary Demand .... ith· 
out one word of comment. It WRS puaed by this HoUle without findiq ou. 
who was respomible for this colossal w88te ond blunder, or ho .... it bap-
P('!I'M, More than £20,000 worth of timber W81 lying in tbe London 
market for a long time, And then it bad to be sold and purobued, apla 
it had to be re-801d nnd !'(>,puJ'(:hRsM _'hich only reBulted in a huge 1011. 
Somebody ought to be held responsible for it. It il the officers who are 
in charge of our finances wbo are re9pOoBible for our poor financial condi-
tion. I am only mentioning thiB to aho,," that very little time is given to 
us. to examine t.hese questions carefully. So that, m:v complaint agaiDn 
ftVery Department of the Gov8l'llmeu.£ of Iodia ia thi8, that they do om 
treat. us properly at all. 

I will DOW take. tNr. the Commerce Department.. Unfortunately •• 
Leader of We House ia DOt here. Anyhow, 1 will take the Commeroe 
Depurtwent Jirst. What i. it tUIlt. we should like to have informaUon 
upon? i'bc,)' lire watt-t"fB umin.Dllv Within the knowledge of these gentle· 
men who are in charge of our aiI.ln.. My HoDOurable friend Mr. Jamal 
Mub1uumad Salb hu beeo agitot.mg fur mcreesillg the expon duty on. 
hides and Bkina. Eit.her he haa a IIOUDCI propoaition, or he baa not. I aID 
DOt. au authority on that subject. I bo" this much that the tuoll'l 
industry in Madras is an indigenous industry in whicb many bundred. Of 
AIuBsalman families are interested. That Industry h .. poWll to be .. 
popular ODe down ill the South, and J believe it was 80 in upper India • 

. We have got. BOme natural products down there in the South, like GVGNm 
bark, whicb enable U8 to produce Dice tanning, and that i8 how thia 
tanDing industry baa grown in importance. We know a1ao that the scien-
tific proce88e8 of the WeBt arc far 8uperior to ours, and tbey are able to 
produce in large quantities and thus compete very eQlily with UI.. 50, 
America i. interelted in that. America wanta only our row hides jU8t ot 
..,cry ol-ber countl'y wantl our raw productl 80 tbat they can mnnufaeture 
t.hem and MDCl them back to thil country And sell them at a hundredfofcl 
price. Thf'1 want only our raw hide. and 8kim; thQ)' do not want our 
~ed .kin.. They .... &Ilt to. protect tbem"Alv'R, end they have, a. my 
~urable friend, ¥r. J8JQl Muhammad Saib baa laid, put 011 aD em" 
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duty of 10- per cent. on Ulnned hide. and tanned skins, if I am correct jD. 
my·informat.ion. Years ago when 1 was here, we put OD an export duty 
of 15 per cent. on raw hides and raw skins. That was reduced inthc year 
1925-~6 to [) per ccnt. What 'W11s the necessity which induced us to put.· 
on this 15 per cent., and what was the necessity for reducing it, when 
America had put on this extra duty of 10 per cont. so as to make our 
five per cent. absolutely UllelCsa and make it 0. disadvantage to the Lanner 
in this counLry? What is it that tbe Government have done or propose 
to do? Have they given us any 8{lCOunt of their examination of this ques-
tion? It is a. vital question. Nobody Q~ deny that it is a key industU. 
We want, jf possible, to I~ncouro.ge the tAnning industry in t·l1iR c.~Otmf'ry 
90 thnt w(: may produce llll the leather which is needed for the millions 
of people 'vho uso shoos Ilnd other t.hings in this country. Is the tanning 
industry n key industry? Docs it d('BeI've to be proteeted? Is there sny 
unreftsonable competiLion from countries whc are interested in tanning 7· 
ThesE'! are matters in which one would have liked the Honourable the 
Commerce Member to interest himself and present us with an epitoDie 
Of information on the subject. But, Sir, they do not do it. I wish to-
impress upon the Honourable Members of Government that each Depart-
ment will do well, before the Assembly meets in J Bnnary or December, 
to have a memorandum presented to us of its activities. You want our 
cl)I1fidence; you want our vote in order to iner('ase the t&xation of the 
people. Thell, why should you not give us information about the acti-
vities of each Department? On the other hand, what happens? After 
we have all left, when the information is Dot at all ofnnv use, there 
comes "India in 1929-30" or we will have "Indin. in rnSO:Sl" -offering 
criticisms of the way in which the Assembly discharged its duties. We 
do not want such B Report. We 'MIDt concise, condensed reports and 
statistics giving U8 valuable information; we want A condenRed account 
of the activities of each Department for the yeoftr so tllRt we mny just 
judge them fairly. You may say, "We are working night and day; .8 
nre working sixteen houf!'! by day And 1Iixteen hours by night." (LRughter.) 
That may be true, but we want evidence of that, before you can ask U9 
to furnish you with the nccessnry funds to rnrry on. We RfC kept, in thp. 
dark. People in J.IOndon come to know of things which happen in India. 
much sooner t·ltan we do. The very first. information we have-I suppose, 
probably my friends in the European Group are in a bett.er position in 
that respect., but I am not quite sure. l~or instance, the other day, I saw 
that the l'remier had announc~ed in the House of Commons with s great 
sense of pride that some roads had been constructed somf'where of great 
value, and all that was done so seoretly and 80 quickly that he olaimed 
credit for the people who did it. The people of Indi-o. who are interested 
In tllOse things know so little about them. I have heard 80 much about 
flh. activities, or rather the misconduet or rebellious conduct of a regi-
ment known as the Oal'hwali Regiment. We get onlv nlhisions to this 
in various W>I1ys, but up in London, they seem to kno.w things much 
hAtter. I ft1':ld thatimmedistely thereaftel' questions were asked in the 
House nf Commons, when toe whole connt,ry hf'1'f' was in t.he dal'k. The 
HouRe of Common A somehow or otller oome toO know of it and they put 
question A th~re. How is it thnt t.he people of ihis country. nt Bny· rate, 
we whohelonll to t11e, t.et:!:is111t:U,.e, how jp it that. we nre nl'!gleeted· ~n t.heM 
fuRttC'l'R? Ii tA not only iri thi,j mRft.er: T ran ~ve yon hl,ndl'E'd IIltd' <1'iie, 
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if not a . thousand and one inataD.. in wltioJl· .-. were neglected. My 
accusation against the Government of· laelia ia thill. 'You think "The 
Stutllt~ requires U8 to consult you.1tO far. Beyond that, we "'ill not do it. 
We WIll consult you with insufficient materia .. ; we will keep YOll in the 
dark, Vote as you like. Vote in ~'dart •• you like, or 'Vote accord·· 
ing to OUr mandate". Sir, we refu. to be a party to 'Ojat sort of thing, 

Tllke tJUIt qUe¥t.iou vi kel'Olltlll6 oil, on which my Honourable friend Mr. 
t;hlUlIDukWun C~euy baa made a oouatructive suggestion today. Not that 
I have awccpted it aU at onoe; it ia only a 8uggestion. 1 see lOme cillIi. 
cu1tiea in aoceptiog thu 8U81J88tion; it requires to be examined. Wha' ie 
t.bia eicjse ~uty on i~digeD0U8 oil end the import duty OIl foreip oil' 
I aDl ~ot eIther an 1Dl~ or aD exporter; I do not know anytobu.,· 
about It. But I bow thi., that *he poor people use what i. known .. 
yellow oil, and 1 uudentand that there is really no competition from &he 
foreign market. in yellow oil. The whole of tbe yeUow keroeene ia pr0-
duced in this country. And why should it not be &eCUJ'l'd to the people 
of the eountry at R litt.le over the cost price, giving a reasonable profit. to 
my Honourable friend Air. Heathcote and his company? I will put my 
questions strajght to Mr. Heatbcote. Why does he enter into this pool. 
Dr wbat is called lOme enangem.nt ,,-jtb some foreign campauiee. and 
keep up the price of yellow oil, which bad 8 mRrgin of difterenc of Ill. 1-6-0, 
and now the difference is reduced only to eight annaa? Wilt be under;' 
take on behalf of hi. oompany to restore tbe difteTence between th. 
yellow oil and the white oil at Ipad by nne rupee? Then, I can under-
atand. it does not matter whether it is A foreign company. or whit", men 
I'UIUling an indigenous buaineM, and all that. I do not think aU tbose 
things will count; but no doubt, ·tbero i. some POrt of prejudice npinn 
that company. aDd I fiDd from the diacU88ionl of Int year that they 
made a buge profit of SO per ceot. or BOJDething like that. or tbeir bon. 
,wu neerly fOllr tilDE'l the value of thtlir original paid up. oapit.al, and aU 
ibat. My object, an~ I dore -?y that my Honourable fri~nd M!.. Cbatt, 
will agree with ow In· that obJecl. a. my H~noumble fnend Sir Abt!ur 
UahiUl hal told uI,-is thot we ,,'ont to benefit the poor. And which 
is the beat way of benefiting the pour? The propoRl of my Honourab~e 
friend Mr. CbeU)' will nnt benefit tIle poor; on toho otba.. baDd. it Win 
increo_ tbe bunion atl mucb R8 the Go'Vernment propote to do. But tbu 
is pot· benefttin«. You in(~ tbe exciee duty by three piell. My H~. 
ourable friend Mr. Heathoote will say. "You h~ve increaaed the. nc:aae 
duty from one BI1J18 "ix piee to two annal three piN or t~o an~ 8~X p~, 
Rnd tberelOft' the price of yellow oil will If 0 up. I Will be )uat~ed In 
putting lip the price of yellow oil", Wo want to reduce the Jlfl{,.8 ~f 
:yellow oil. which I think thn 'R. O. C. can ~ell I\~Ofd to do but for t!", 
usadaratllftdin." thiw millehievotlJ unde ... tandJnf{' wltll .Mma ot.h81' fore'«l' 

• ---1'-0 if thne ill tJOmft .... Y . of enabllDl t.he OO'VemmeD' 
....,.nI8..I.,.,"'II,. , . h' -&.3 t the 
to keep tbe esciae duty as it. i. Rod inoren"t\ t e Impono "" Y. ~ 
uaderatanding tbnt the ptiee of yeUow oit will be rea"Md· 80 al to h \ 
tne . thM wff1 be A mOl'P ~fflble MUTM t.n ndopt thAn .. t e one 
IIIQII~ bv m,. lJnnmrmhlf' friend Mr. Chotty. TheM are m ... f,tera .: 
which we WAnt the "M1l1tnnl't' nf t.bn r.nmmnmr. ~I.\rt.rnmlth They ti" 
in It hPtill' ... 'fWIitinn thanool'lW'lvol. .Thev 1m". cuctlv t fI ';UI.O .. 
uportM mul the quantity importM. tltt\y bow UO the qutmti.., ou\yn1. 
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the indigenous companios, and' what other ,indigenous companies tbere 
and how this proposal will aflect them. All this we do not have. 
we will have to vote ill the dark. We bave to be informed; lawyers 
me, and possibly people in other Wfllks of life may not bave expert 
ledge on this subject. For instance, my Honourable friend Sir 

Jehangir wbo is a merchant,-probably he is interested in cotton 
do not know; he may not know anything about oil. We want 

to be placed before us. Such information should be placed 
us before we meet. Again, take the question of wbeat. I am 

to see from the newspapers, and I think it is aiM on the agenda for 
l'Imnrrow, that some Bill will be brought forward giving temporary pro-

tection for wheat. This if! B mRtfRl' which ought to have been ... 
examined and I am glGd such a proposal is coming forward. '" 

&> also in the CIWie of the Howe lJe,pIll'WltWt. J. am surry the Rome 
~Ul.ULK;J; ill not here, bcuause J. uw going te, toUy "evare things againsli tlaat 

1 IiW not waking my st.at.ements wlth a view 1;0 &cellae them 
the pust. 1 W'tlnt them to It:urn the ItlStlOWi of thepa&8t. 1 though' 

had. Jearnt the lesaoDS of 1919 and 19:&0. 1 want them to rea1iae 
great harm which is done toO the country and to tbe relations between 
liovernmont and the people by the adoption of whdt I may call the 

methods of terrorism. It will not do to adopt terroristic methocla 
put down reasonable agitation or even unreaaonable agitation. I will 

the civil disobedience movement as an unreasonable agitation. As 
Government, you owe a sense of responsibility to the people. and my 

against the Government is that they have been looking askance at 
excesses committed by the police. Take the M~gistrates. A Magis-

in Guntur passed an order under section 144 prohibiting the use of 
. caps. A more foolish and silly order I cannot conceive of. n 

brought to the notice of the Government. It was· brought, to £he 
of the Home Department of the Government of India. They simply 

quiet and saw how the order worked. Some people had got to go 
the High Court to get that order set aside. They gave the Advocate 

,~::;al'Bnera to defend it. Tbe High Court set ,aside the order, and the 
got a C.I.E. for abusing the section and passing that foolish 

silly order under section 144. This is the way in which you dis-, 
,':':Ii"P.nt:I"A,ITl> the abuse of tho law I Then the national fl·ag wns hoisted on the 
·""",IIUL ... of some bazn.nrs in Rojnbmundry or Cocllnada. Whnt is the ground 

whicb t.he Magistrate passed nn order? He said f,hnt some rowdies and 
'persons addicted to violence might toke offence at seeing the national 
ftng flying on the top of the building, nnd there migbt be 6 breach of 

. the peace, Bnd the.refore the flag must be pulled down. You prevent what 
.... s lowfuJ, because Towdic!I are going toO object tA> it. These are eXllctly 

. tlte tarmR of t.he order. The High Court saw whet a silly order this WRA, 
. and set it o.side. Instend of smoothing mntters, these orders Are likely to 
inCreaAEl Ute bitt.emeR8 of t,he pMf)Je. What doof! that Magist.rn,te do? 
IEIe does not cnre for t,he jddici.al officers. That, man Jrets n C.I.E. whered 

, Or man who so behaves that everytlting is quiet in hill diRtrict, get,s nothing. 
Th(' man who is stnt,flsmnnliko in his JIlJ\nner, Ftives the peof)le la.titude 
And ReCR that there iA no trouble-t.b-at mnn does not get n r..I.F.. or 
C.S.I. You encourage the mlln who im·jtf'lR tr.ouble. Wll0 is the stron~ 
man. This BOrt of mentnlitywill not do. In t.he ]~uninb also the Hiflh 
Court baR set aside .some orders wrongly mnde. You enoourage the office'ftt 
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whO UUS8 and misUie the law and rewlrd them fortheii' uce..... U IOu 
want the people to rupeet. the Jawa, )'OU must tint make your Magilforalei 

- respect the laws. 1 do not wan_ an inquiry ~ be made into the past. 
1 am 80 glad that Mahatma Gandhi haa waind his claim for an inquirj 
into police excesses. but 1 want the Oovenunent to learn a leSIOn. 1 ha"t'8 
nOt yet foraotten Sir William Vinoent telling me to forget and forgive the 
~i:" with regard to the Amritsar tragedy. the Jellianwala Bach affait 
and other things. He wed me to wit-hdraw the motions of whioh r had. 
g!ven notice and 1 yielded. Having learnt a le88On, I elk you not to 
repeat )'0Ul' terrorism. That. w'"11 never pay. I UsiDk if you resort to it. 
you will ouly be invit.ing more trouble. It may have a temporary etreot, 
but the lasting effect will be against you. I say it with ali the earDesmeaa 
that J caD command, t.bat for every man beaten ,,·ith a 14th; there will be 
at least a 100 who will sympathil8 with him-not .,nly men but women of 
respectable families, like the grand daughter of Sir T. MBdhava Rao, a 
wry diatiaguilhed Indian statetman of high 8tanding. They come forward 
and sa)' C CB_t me... That itt tbe spirit which hal been l'fti88d among the 
people. That is due I say deliberately to the wa, in whioh the autho-
rities have behaved and ~be law baa been abused. 1 om not here fot-
repn;aob 01' reorimination. 1 am here to n.ppeal to tbe Governmen\ of 
India to take the l888O'D to bean. 

Then I DOme to tbe question of Indianillltion. The Bome Member 
might haTe taken us into bis confidence end told us what progreM W88 
being made witb this question of Jndianisation. in which we are an 80 
much interested. Wby shonld not each Department come forwArd Md 
Ri ... e a sman aecount of whllt haa been done. 1 do not want Muham-
madanisntion. or HinduiflAtion or Christinnillation. We wRnt figureR as 
regards Indianjllation. Thts informntion we hnvl" ,at to wring out fl'OtD 
you by means of questionR. Tf you RUJ'lPly us with t.hiR information. much 
of tile trouble 11'111 be avoided. 

I now turn to my Honourable friend tlae Finance Member. ln hi. 
closin~ Budget flpeech. refp.rring to me, he said, .. My Honourable Uletad 
is somewhat unfRir· in his remarks. As regards the study of eCflnomU) 
conditiuua in ita wider sen!Je. it docs not fall directly "ithin the SCOp3 of 
m'J own duties". Then ,loes it 'all within tbe scope of my Honoure.lile. 
fripnd the Commert'.e Member or the Membt-r for Educntion, Health and 
JJBnds or the Member for Industries Rnd I.ftbour? It falls on nobod,. 
'I'hut )S thp unfortunate PRrt. Then without thRt lmowledge, how can you 
adjutd yOll!' taxation proPOSrUR without a knowledge of the earning CtlllRcitl 
of the individual and Ute family. how much he eArns, how much he 81'(,D(ls 
Bnd how mu(~h you Hhould take lip for your tantion purpoaes. 1 do not 
want ac'!urate mnthematic'll calcull.tions. but tlome a»pl'I.lximKte cnleulat·ion 
whiM would enable f.he OovE'nuD('nt of Jr.din to fralJle their taxtltion pro· 
posals. Now what is their proposal? Their PtOlJOf'Rt is to increa!'18 the 
tu paysbJe by the lower·grade 'income· tax IlRReS88es. Sir, BI hCft been 
very ably pointed out by my friend. Mr. Heathcote. t.hnt Aho,,'s how 
istnorant tboy are 01 the conditions 'I' theRe people t'nming sRlnries undflf 
Rt. 5,000. They are thorouf!hly ignorant of their standard of living. of 
t"e~ requirements. That i. the cliffte,,1ty. We havf! ~t model vi;l~H.. 
model fflllliHetI. Take them. We do Dot w~t. pet'feCt fK';CUr&c,. but let 
them take tbeae into lIOCOunt before tbey bring· ~.rd their t .. "ation 
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proposals. Sir, this BOrt of ignorance ought not to be allowed. Let 8ome-
hody gather the information, Il~d utilize it not only for your own ir.forrntl-
tion. but lor our use. Sir, we who live with the people know their con-
dition best. We know that these people cannot bear the burden of 
~Lddifion81 taxation which you want to impose on them,-and you la.ugh 
at it; ~'ou think we are only p~oplo looking for public appreciation or lor 
the cheap popularity of the people, and in tha~ way you diz\~unt \18. 
But what do you do:> You work upon guesses whICh are favourable to the 
IissulIlption on which you proceed. That sort of thing ought not to~be 
nl1(lwed to proceed; I sha.ll make one statement publicly. The Finl\nc~ 
Membru- comes from abroad He is B stranger to the country. He sits 
here for the usunl period of five years. It takes him three years to und .. -
st:md the situation in the country. By the t"lIDe he begins to undeNtnnd 
the situation, he thinks of going home. Now we thereby do not get the 
valu,' of people like Sir George Schuster a.fter they have gathered ripa 
(4xpcrience? Why, I ask, should he be under the same disab1lity ~ JIe 
is not a service man with 80 yenrs' service in the eountry who the-rcfm'e 
has booome sun-burnt. He comes here fresh wjth his English ideqs auri· 
vigorous in intelleet,-and why should we not have the benefit of hia 
aervi(~e for a longer period '! ("Heft.l', heRr" from the non-official European 
Ht>nuhes.) The thing goe" on uniformly. In the same way Sir Basil Blackett 
r.ame here. and then went away, leaving difficult problems for Sir George 
HchUilter. I am herE' to blame Sir George Schuster, t.he mlln. on the ~pot. but 
if Sir Basil Blllckett had bE'en here, I would have gone for him like a t.iger 
(Laughter) for having induoed us to waive the provincial contributions-
which I say with aU due respect to my Honourable friend. Diwan Bahadur 
Ramnswami Mudnliar-and also for those debt redempt.ion operations at 
14 time when our credit was liP high 88 possible, and for his currency policy. 
when people thought he was guiding us properly in respect of currency 
nnd exchangE'. And I Ask Sir Geo~ Sc:-buster in alt eeriotUme98 what 
1s his real opinion nbout currency. (Hear. helW), not the Government of 
fndia's opinion? (Laughter.) Now, that_ is my point. I do not wani 
to dabble in that m~'self, but 1 want the honest, expert opinion of Sir 
George Schuster, because we are being flooded with contradictory opinioDa. 
My friends who are evE'ry d!t:v engaging in commerce tell me that the 
wh(ll€' country i~ ~oing to the dogs--and of ~ourse J quite agrel: with you 
that tiny disturbaneeR nt pre!lE'nt will upset om Budget. I am satisfied 
about that-hilt how far'? I would ask. "Are you al1owin~ the pnt~nt 
to die for fear of imme(Tiat.e opt"rntion?" That is the point. on which 
I wish to be satisfied. If you tell me your opinion in private, I shall be 
sl\t:sfied. (Ll\u~hter.) Sir. then again I do not. t.1link I will trouble the 
Finance Member much further because. after all, he has got t.o benr the 
burden. 

Ncw. T wish t,o ('orne to thp Department of Education, Health and 
I'RndR presidell over hv m,v friend. Sir Fn~l-i-Husnjn, Sir, my great 
complaint is that he does not aJ\ow provincial Autonomv, He WlIJ"tR to 
hold them t.ight. Sir, if the Madras Counc'il wllnh~ t.o pnRs land revenue 
Jegiallltion. he nOAR not permit t.hem to do it, He told me plninly, in 
anawflr to my question, that he does not I\~e to this principle. although 
the MIl(lrns Gov€'lnml'lTlt nre prepared to t.Rk" up thnt reRponsibilit.v. Thai 
is II vitol qlwstion, Sir, for the province. Sir. mv proVince is B.' ryotwarl 
province in which the ryotwari settlement prevails. 'There hilS been f6r' 
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years past the ~ of the people that that ae"1ement and the l'eviaion 
prooeU8S affect them' vitally and prevent their effecting improvements, 
for. directly they improve the land. the settlement oftioen pounoe upon 
their pmftts. There is thus discourragement againlt our adopting modem 
methods of cultivation with A view to improving th~ yielding capaoity of the 
land. and although the MettJement period is nominally 80 yenra, at the cnd of 
25 yeara the operations begin, so that, you may be in time-just as the 
Si'llon CommiSsion came in 1928 and 1929; 80 these settlement operations 
'commence at once long before the Actual revision. In fact it is a great 
burden upon tho land-ownera and it stands in the woy of their reforming 
t.he laws of nAnt province ..... 

fte < lI0D0Drtble lDIaD Babldar JIJaIl SIr hal-l-JIuaID (Member 
for Edu«*tion, Health and L8Ilds): Laws relating to land were made 
by the Lut-.nl Legilllllt,UJ'e Inst your, fI,nd bhe Govemment of India did 
not, stop them? 

DhraD BahI41Ir t'. J&aIIpcbarIar: 1 believe the Local Government 
wanted to legislate onpartioular linea, but the Government of India ltopped 
~em. That i. what I think the anlwer of the Honourable Member to 
my question in the Hot1tl& indicated. However, that is a matter in reapeet 
of ,,"hieh we ara JIll told that it i. the GO"fernment of India whioh .tand 
in the way of legislation going ft'1'Ward there. 

Then, Sir. I WRJ1t to know how my oount.rymen abroad IU'e getting 
on. The other day I notioed that in the other Chamber a question wa. 
put, ··How many Indiana went to South America from 1900. how many 
there are in that. land. what concessions they are allowed in that land, 
how they are getting on", and ao forth. That was tbe queKion.-and 
what was the Answer? I think "Indianll Overseas" il a subjeet in the 
oharge of my Honourable friend. SIr FaZ).i·Husain. as appertaining to fob. 
Emigration Branch. But I find, Sir, that Sir Charles Watson. I think. 
gave the reply; it WAS he who took it upon himlE'lf to give the reply. 
and he aaid-I do not know why he took it upon himself being in cbs ... 
of the Political Department I think-however, he gave the reply, "W. 
have no information (Laughter) as t.o bow many Indiana there are in 
South America". Sir, is t.bat t.be way in which the Government are 
intele5ting themselves in their people abroad? II that the way to have 
infe>nnat.ion about our people abl'08d? You de. not know how many Indiana 
there are in South America? Is that the opinion I)f the Government of 
Indill.-and you eome to Us to give you supplie. to carry on the adminia-
tration? You proff:'SII 'ignorance of a vit,a1 matter like that? (LnllJlhter.) 
What interest do the English people take in their nationals abroad? How 
carefully do they inquire into the economic condition of t,heir people, how 
many llOOple there nre in Australin, what tbpir ot'enpations are. Whore 
fa the information. I ask, of my Honourable friend, Mr. Bajpni, who i. 
the Directot' of Public Information here? Why should 4e not furnish UI 
~;th this infonnntion, instead of ~"ing lAC-ture. Bnd writrlll chapters on 
the misguided 8QtiYities of the Indian T.ogi.latUte. BDd th"jr other acts of 
omiuion and commission. Sir. we do- not want Buch n !lort of thing. 
Wo Wllnt actunJ information 1111 to U~ rmal Atate (Ir Tndil\DI abro,d, how 
they Bro tr~Bted. nnd 110 forth, whethe.r thoy have got equal citizen < right .. 
Wbv should we not IUlve reports pliloed. on tbe table before we oome 
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here to the Asscmbly. in Decl'mher or January just all we had-in re-
. fre8hing contrast this year-the information compiled and furnished to 

UI in a very valuable pamphlet by the Director Genera 1 of Commereial 
Intelligence showing U8 f,he difference in imports and exports of tbe 
vArious commodities. That, Sir, was very uscful. Sitrtilinrly, such, in-
fom~atjon would be very uc;('ful, and we IJhould be very thankful for Buch 
a performance of their duty by the Government Departmpnts. 

Nov.', again, I should like to ask my Honourable friend, the Indust.ries 
Member-I am sorrv I do not find him hera-:is there anv scheme of 
tochnical eduCI\tion "abroad? Are there RDV technical schools started? 
Bow is the School or Mines getting on 1 . How are the rndi~n Bppren~res 
getting on 1 We want to know if the firms which take large .. Inaian 
contracts have taken Indian apprentices into their mechanical and various 
other engmeering workshops. . Have they taken any Indian appreDticeaJ 
How are they getting on1 Row many of them are there? Sir, all this 
iDf~rmation we must have. We must put starred questions or unstarred 
f)uestioo8 and get the informntion. We want information about thp. 
School of Mines; I know I took a great interest in bringing into existence 
thf~t School of Mines. We wllnt to know how it has progr~88ed. Is it 
renlly imparting useful knowledge to the different students such 8S woulc1 
oDable them to improve t.he economic condition of the country and develop 
tbt'l resources of the people? What steps are being taken In th.:.t 
~f,ion? Bir, the huge book called the Budget Demands only gives UI\ 

the .. al.ries and numbers of establishments, but thill sort of information 
is wjthheld from us. We want to know how far the contract.ing firms 
hAve abiclt·d by t,be teml.fI on which they have ent<'red into their contracts. 
I remember distinotly that we illsisted from this side of the House th6t 
no contrll.ct should be ~iveD without solDe updL'rtaking on the part of. the 
oontJ'>lllt.inl!: firms that they would give every facility and opportunity (or 
Indians to be trained; I should like to know how '·hess thin~8 SIr(' 

,gefling on. . -
I , 

Now, as regards my Honourable friend the Law Kember, I shoul(f 
lil:e to kDow what 'is the result of his examination 8S regards the inoonle-
tRX with rt.>ference to Hindu undivided families. I see my Honour.lble 
{riend, 1,1Ie Law Member, interposed on the last occasion. that wben tho 
m'lttP,r wos brought up, he would consider it, but he qualified it by S6.~ in~, 
that, if some Honourable Member came forwRrd with thnt proposal. Why 
shmllcl he wait for some.bocly elsa to bring forward t.hi fl proposol:' Ho 
:is equally responsible for this. Why should not the Honournhb thE.' 
J,aw Member himself have brought forward thifl proposal? The Honour-
ahlc Member knows that ~n JUly last the AS8embly was dissolved. 'L'hel'o 
i. Iln'lther complaint which I have to make with rega.rd to this. AU.bough 
wo ctlme into existence in September of last year, 'We were not sllm~.on.3d 
oat']j,-r tban January of this year. That is another oomplaint I h!lve fo 
make Bg"lnst the Law DepM'tment, and I think my Honourable friend 
Sir. Llloelot Graham is responsible for that. Why were we not ~ummoned 
earJie-r:' 

. Sir LaDcelot Graham (Secretary. Legislative . Department) : That is 
I the. business of tho Governor General. 
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DlWUl BWdlll'l' ......... T1ar: I know that, Sirj but the Governor 
General acts on the advice of the Honourable Member .. When the .Legia. 
lative C.ouncils were duly constituted in all parte of the country by the 
end ~f Sl~l'teDlbt:r, hmv is it we were not summoned earlier? Was tber~ 
no fmsines8? YOIi had your Ordinance» to inue. How many Ordinancee-
did JOU issue? Six. 

AD B0Il01II'&ble ... ber: Eloven. 

. Dlwn Balladar '1'. ltaDpcharlar : Yes; ",'on issued eleven Ordinance,. 
Why ignol'O us? Why are you waiting fot' this Assembly to diaperae to do 
something else? 

All ~oaOUl'&ble ... ber: What is it? 
DiW&ll B&bacl12l '1'. Bupcbariar: Bunna will tell you. This sort of 

thing will not do. Take us fully into YOUI' confidence, if you want us to 
ahllre YOllr rt\:lI)(}I16ibilitie~. Do not t.ry to slell! bt·hind our bat~k. We 
should hS\'e been summoned earlier. We did not undertake these dutieil 
without n due sense of our responsibilities. We "'ould have been delighte4 
to come and aasist the Government of India in the mabter of enacting 
these Ordinances, if they were really required. Why auapect us? If you 
had plseed us in full JlO8&cssion of all the information, we would certainl; 
have 888isted you. Do not keep us in ignot'ance of what is going on ill 
the Afridi ji,,"u. Some rnmoura flet serosa the lndm, wd we hear all 
sorta ·Jf rumoun Bbot,t the Afridis. I am told thc Atridis SAid to the 
Chief Commissioner of the North-West Frontier Province, "Look here, 
you settle with Mr. Gandhi, then and then only we will take our pension". 
These are the sort of stories that we hear. I do not know how far they 
are truc. After having come herP, I hear thill flOl't of thing talres placo. 
Take U9 fully into your contidpDce. Do not think you alone are reRpoD' 
Bible for the government of this country. We want to assist you in 
govcnling thiR country. We "'ant to take the government of the country 
.into our hands. ThAt bp,ing 80 I say this sort of hush·hush policy Bhould 
be dropped. 

Then. 811 regards the Foreign and Political Department, it i. a closed 
door to us. just like the Amly. Not cven IDdian;sation goes on t,here. 
Of (.'Ourse. the clerks, the Deputy Secretaries 8Jld the Secretaries are all 
prohibited from having any canvcraation ,,;th any Member of ·the J~i8· 
lative Assembly. If any of the members on the staft of the Foreign and 
Political Department a1'e found convcning with an Honourable Membet 
of this Assembly, it will be construecl a misconduct on their part. I do 
not know if the circular which the Home Department iuued ROme ye8l'l 
ago is Atill in existencc. It will be considered" groAS breach of the Gat. 
ernment Servants' Conduct Rules if any subordinates of the Foreign and 
Political Department hold communication with Members of the LegiAl .. 
tore, and they would be ReVerely reprimanded and othetwiRe dealt witli 
for such conduct. Therefore. 8ir, we do not know what i. happening 'II 
ihe Foreign and Political Department. I only ilnd thlt a. Rum of 18 l"k~ 
Odd iR carried on to the non-voted aide IUld the Govemment merely. 
a note in one of the AtRtementll i"AUed along with the Report of ~ 
Public A~couDtA Committee, Aavin/{ thnt in accordance with the wishet 
expre&Aed hy the Public Acoounk C..ommittee. they give .us "the .tate.fIn •. 
t find under the Foreilm And PolitiCAl Depariment, a Rum of 18 lakb. 
and ood i& t1'8nAfe1TCd to t,he non'vOted aide by the Gnvemor General in 
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Council without any reason. Well, Sir, non-voted items have a tendency 
to multiply and the Honourable MemberS will remember, that when t.hey 
·entered the A88eDlbly in 1921, the non-voted items were not 80 numerous 
.. they are today. 1£ this system of keeping non-voted items should 
~main, I may 88sure my Honoura_ble friends that these items would swell 
sraduaUy and become bigger and bigger. 

One word' more, by way of adding a proviso to the statement made 
hy my Honourable friend, Mr. Ohetty, to my right. I quite agree with 
him that contractual obligationa, as regards pay, should be respected. But 
he apparently assumed that there waa a contractual obligation entered 
into by the Government of India with their servants that they woubl be 
given 80 much 08 pay and that the pay was not liable to revision. 't do 
not think there is any such clause even in the covenant of the Indian 
Civil Servants. But of course it is a matter for legal consideration. It 
ia a matter for Jegal opinion. But I will only add a proviso to the 
nmarks of Mr. Chetty, that is, "In case there is 0. binding contract that 
we should not revise the salary", just as in the case of the Permanent 
'Settlemt\nt of Dengal, if that is 60, of course, I can quite understand 
his respecting that contract. But if the contract is, "Having regard to 
the rise in prices, \'1'0 can increase or decrease your pay". it is a different 
mat,ter. If, bnvIDg regard to th~ riSE; in prices, the Government could 
increase their pay by appointing a Lee Commission. then they can cert.ainly 
appoint a Low Commission in order to reduce their pay. Why should 
they not do that? They come to the services with their eyes wide open 
to this. that the pay depends upon the. price of articles and upon their 
reasonable standard of living. I do noli know if my Honourable friends 
representing the .commeroial community enter into such invariable con-
tracts with their senants. I think they would revise the salaries just as 
the standards require. I quite agree that, if there is a contract, we must 
J'espect it. If the contract is conditional, and if the Government of India 
have got the power to revise. I ask them to revise t.he salaries. My 
Honourable friend, Mr. Chetty. gives the whole show away. because, 
having argued that the Government of India have not taken advantage-
he quoted chapter and verse for this-that they have not taken advantage 
of the fall in the index figures of wholesale prices, which he said w,a 
from 181 to 101, and having argued that there has not been shown 
adequate retrenchment, he says that salaries should not be touched. If 
you retrench allowances alotie, I do not think you can save much. 
Therefnre I want that the.t question should be bpt in viEW, Mmely, 
reduction in the s'alaries, owing to the fall in prices of commodities. 

:Mr. B. E. 8h&llJDukham ChItty: On a point of personal explanation, 
Sir, I do not think there is any difference between my point of view and 
that of Mr. Rangachariar. My point of view also was that" if there was 
oontractual obligation, that ought to be respected. 

Dlwan Bahaclur If. 'RMpchartar:Only that proviso was needed and 
so I will not press the point. Therefore, it is a matter which we have to 
examine with great care. After all, 88 I said the other day more than 
60 per oent. of our revenues go to maintain t·he establishments in one 
form or another. If that is 80, and if we cannot cut down our expendi-
ture in that direction, t;h~re is no use of 8ttemptin~ to appoint 0. Retrench-
ment Committee. . A. loast for the future, we must set our houses in 
«der. 
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[»iwan BabadUl' T. BaDcaeharior.l 
Sir, there is only ODe word more. I find there waa rather undue heMe 

OIl the part of my Honourable friend Mr. Sarna to repudiate the criticisma 
offered by Mr. l>uribehind me. He made some detailed criticlama and 
auggestiona as regards the way in which the Postal Department could be 
retrenched. But the hurry with whieh Mr. Sams dealt with the detailed 
uamination in question-I do bot know if Mr. Sams was furnished with. 
copy of the speech beforehand. otherwise I could not understand hie 

,readineaa to repudiate the suggestion oIhand-the hurry with which 1&. 
Sama repudiated the suggestiona is aomething which should not be allowed 
in 'the case of heads of Departments. The tendency of heads of Depart-
ments to iepudjute OODstnlctjve suggestions oftered by Members of UQ 
Bouse is one which is to be depreeated . . . . . 

Ill. J. .... SbOUdJ (Secretary, Industries Ilnd Labour Department): 
The Honourable Member who delivered that speech W88 kind enough to 

,give Mr. SalUS a copy of his speech beforehand. 
Dlwaa Bahadar T. ~: El'en if he sbowed a copy ofbia 

speech. it was rather a hurried rejection of the conatructi'Vc sagges-
'tiOIUl , ..••. 

Mr. J • .l. 8hi l1jev: On the contrary I believe the Honourable MeI):l' 
bel' expressed his satisfaction after the convincing explanation that .... 
given him. -

DlwuaBalaadar '1". ....pch ... : It appears to me, Bir, that it 11'88 a 
'Vcry constructive criticism which my Honourable friend Mr. Puri offered, 
aDd it W88 tlie best that I liatened to in this House dealing with tbe 
Deportmcut os a whole, and I had hoped it deserved better treatmem 
at the hands of my Honourable friend, Ml". Barns. 1 hope and trust that 
heads of Departments will co-operate with us in examining the construc-
tive critieiams that we offer. After oil, it is their work as it is our work. 
Let U8 not consider that we belong to difterent parte of the House. We 
all belong to one and the same part of the House. We a11 hue one aim 
in view, that js the good of India. We are all servants of India, some 
of us paid, and &OD1e othen unpaid. We are all se"8Dte of India. IAt 
UR all rise to t.he occasion, and on an occasiOD like this, let ua put our 
ahvuldcr« to~C"!tbcr. let UR nll put ~nt bmin!l tl)get.her Mld p.volvt' a con-
structive policy which will enduro 'for the ~vcrlnating good of India. 
(Applause. ) 

The Aasembly then adjourned for LUnch tm a Quarter to Three of 
the Clock. 

The Assembly re·as8emblcd after Luach at a Quarter to Three of the 
CI~k. Mr. President in the Chair. 

Diwm ....... A. BaIDIIwImI .ad..... {Madras City: NOD·Muham-
madan Urban): Mr. President. I do not know what imp .... lioa you ha'Ve 
formed during the la8t two day. of the discu_on that has been 'fQing 
on. But I am afraid. Sir, that jf the J!'lponse that baa been made by 
lOme Members on the 'Treuury Beacbel i. an iDcIication of the idea that 
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they have of the value of the speeches, none of us need feel oomplimentecL 
The Leader of my l")arly in this House, Sir Abdur :Rahim, got up t.~ 
morning and occupied the time of the House for ne&rly half an hour In 
dealing with the Military Blldget, and what was it that. we saw on the 
Treasury Henches? In the first place this House is complimented by 
the fact that for a grant of over 52 crores, whether made directly or 
indirect I " • there is no person responsible, with intimate knowledge either 
of the t.~chnique or otherwise of the Military Budget, who is a Member 
of thill House and who can reply to our arguments. My Honourable 
friend, the Army SCC1'Ct.ary, is a civilian. H.e does not pretend-to know 
anything of the technical side of Army affairs and that is t.he compli-
mont that thill Houlle is paid 80 far as the Army Budget is concerned. 
We are accused of waking criticisms without knowing anything of the 
Anny, 'fhis morning even that compliment was not paid us, My Honour-
able friend, the Leader of the Independent Party, spoke for 30 minutes 
subjt.'ctillg the Army Budget to detailed criticism aud JIl~' Honoumble 
friend, Mr. Young, turned his back on the Assembly and on the ppeaker. 
Now, t:;ir, that is not a fair position. When other Memhers of the 
'freal'ury Henches werc being subjected to critieil!rn J noticed the Leader 
of tbe Houllt' CODling in hurrying, I noticed that the Home M(·tnber eome 
in hurrying to listen to what had to be said on the Muhj(>,ct. 'Of cuurse 
we do not expect official Members to be always glued to their seats, but 
they . must at least have this courtesy shown to us, that ",hen any 
criticism is offered regarding Rny of their Departments they ~hould come 
here and listen to that criticism. The Anny Budget is different froth 
the civil Budget. 'rhe Army Budget iF; beyond the scope of the House. 
80 whoever represents the Anny .Department is much superior to even 
an Excutive Council Member of the Govemment or the Leader of the-
House. Sir, that is an indieation of how the responsibility of tbis Govern-
ment of India is shown to this Legislature and to the pub He; Bnd I 
venture to record my emphatic protest against the grossly discourteous and' 
unseemly manner in which those who are responsible for running the Army 
Department are t.reating this House. Sir, it is not my intention to lose 
my temper on this occasion; I very nearly was losing it, nnd if you only 
hAd coiled upon me to speak soon Rfter my friend, Sir Abdur Rahim, had 
finished, I cannot say that I would not have used unparliamentary 
language. Sir, I hope that this WAy of trenting the Rouse will not be 
continued any longer. We Bre grossly dissatisfied with the fact that in 
the first place there is no responsible gentleman representing the Anny 
who cnn sp<'ok with Authority on Anny matters in this House. There· 
nre reU!'Ions, I am told, historic reasons, whv thAt is t.he case. I do not wnn~ 
to go into that; I do not want to exnmine' the justification of those historio 
reasons. I do not even want to question whether those historic reasons 
are applicable today to this new Assembly. But. Sir, I must put. my 
proteRt on rooord at the way in which this House ill being treated, by no 
responsible person who can Ruthoritatively sp·eak on Anny subjects being 
nominated to .his House, SlId secondly, hy even tht' irresponsible Army 
Secretary not doing us the courtesy of beih~ present when prominent 
Leaderll in thf\ House difICuss these queRtions. T .must. put my emphatio 
pmtest fl.~ain8t this. 

Sir, let mt' turn to t~ Finn.nOf' Bill proper. My B'onollrfthle friand, 
tbf'l Finnn('le Mf'mbel', hu hadcritioism from almost every aide of the 
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[Diwan Bahadur A. Ramaawami Mudaliar.) 
House. There wal no Member who had u good word to My "bout the 
Finnce Member's Budget save one. I congratulate the Honourable the 
Finance Member on the very able IUpport that he haa been able to gOt 
from the distinguished representative of the Bombay Northern Couti-
tUl'ncy. I congratulate him on the lucidity r CICDI'De8S, forcibleness And 
"elegance with which that support was extended tQ him through the speech 
of my Honourable friend. I congratulate him further on the many con-
.m-uetive Ruggeations that my Honourable friend haR made to help the 
Plnmee Member out of the morass in whi('h he finds himself. When 
,he Honourable Member wanta to meet the deficits in connection with his 
Budget, jf he wants oonstructive lugestions from this aide of the Houae 
88 to bow be should get this TaXAtion Bill through or jf be wants alter-
native cobstruetivo s~stiODs 8S to how he can avoid t,he taxation pro. 
posals in balancing the Budget, there is my friend from Northern Bombny 
"'ho comes forward and says. "Plump for the unitary government". 

Ill. 11. 11. ~ (Bombay Nortbem Division: Non-Muhammadan 
Rural): Sir, 1 protest against this levity being exhibited in this DOUBe. 

Xl. 1'I'I8Ia\: The Honourable Member does not seem to appreciate 
the element of humour in public debates. (Laughter.) 

Dhraa BaUd .. A. .......... ""liar: If my Honourable friend, the 
Finance Member, wanta coDlltructive sugges~, there is the moat COD-
akuctive luggeation tobat h .. 10 far been oIered 011 the door of this House 
Ily my Honourable friend to balance his Budget,- plump in for the unitary 
.ys$em of government and do not go In for the federal .ystem. Sir, I do 
~ want to deal at greater length with the speech of the Honourable 
Member. He is perhaps new to democratic &888lDbJies and Parliamentary 
ways, but I tnm.-I speak with great humility and wi'h DO .. nse of u-
1'CSpect towards him-I tnast that in oourae of time he .will remember that 
it i. 0 lDost dangerous pastime to indulge in caating reftectiona on colleagues 
of his iu this Houae. 

Sir, let me ~ once go to the Finance Bill itaelf. The 1_, Ume 1 
apoke I dealt with the Army Budget. Today I shall try to deal witb the 
civil Budget which lihe Honourable the FinmC8 Kember has preaentecl 
to us. My Honourable friend made out a .tnmg CII8 that there is no 
room for retrenchment whatsoever, that tbey bad got to the rock bottom 
and that a retrenchment committee. can ooly 8Iltjafy itself that e"erytbing 
bad been done hy the Government that could be and ought to have been 
done. "Our search for economy", say. the Finance Member, "haa 
been absolutely studious, and every phase of the civil Budget hRS be8Jl 
examined Bnd there is no part of that Budget which can be 8ubjected to 
further euts of any kind". On the last occasion, my Honourable friend 
thou~ht that I W8I not being fair in qaoting extracts from the l'ubUo 
Accounts Commitee '8 Report &Dd, as be put it, I paint«l the picture 
bIaclc:. I do not know how the picture win ultimately 
emm-ge after I have finished my spoooo today. But I 
shall not 1"efIOrt to the Public Accounts Comm itt f'fl 'A. Report, but aball 
go throt1~h only two or three C8811&) dMllmf'TIl,t thlli hAve c.'OD1e into my 
handA, dooumenta whleh I trust the FinAnce H ('mhl1r will not iepudiate. 
I Ihall refer to the Gazette of IDdl., ~e tr.otIt autboritati.,. pubtielty 
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document of the Government of India, during the last three weeks alone, 
beenuse I do not want to rummage past files of that Gazette. I shall try 
to put before the House what sort of search for econom:v is bein~ carried 
on by tbe Government of lildiQ and by my friend. the Fisance Member. 

Let me take vou through the Gazette of India which hRs last come into 
<lur hnnds-<lated the 14th March. It opens with a notification under the 
Home Department (Establishments) and it gives a set of ntles promul-
gated by the Secretary of State for India in Council re~arding the pay 
<If officers of the Stores Depart,ment of State Railways. 'I'he point of this 
rule so far as I have been able to make out is that this scale of pay 
is rr:ade npplicable to the Burma Railway which has ree.ently been taken 
,over by the Stllte. At a time when my Honournhlto friend wantA to revise 
the rates of pay of future entrants, at a time when my Honourable Jriend 
iR convinced, BS wo Rre on this Fide of the House, that whatever 6!>Jiga-
tion there might. hRve been with respect to Government Be"ants who have 
alrendy entered lIorvice and with whom we have made contractual rela-
tions. when my Honourable friend feels that with reference to further 
n'cruitment there ought to be u. new policy. at that time the Gazette of 
India 1l0tificRtion SRyS that rates of pay which have been prescribed for 
other rUilWfl)'!I fl.utomnt.i(,RJly aprly to the 8~r"'nt.s of the l3urmB Railway 
also. Sir, I shall not labour that point further. 

L('t. me go to 8 further nClte which is to b~ found in this notificatioJl. 
I admit that I am not thoroughly familiar with the Civil Service Rules. 
with the regulations And with the leave of absence rules and all the rest 
of that ju~on that Govel'nment servants art' so thoroughly familiar with 
",:henever they want to get the mAXimum advantage of t.hese rules. I 
admit at. once that I have perused tbese rules and tried to reinforce myself 
by perusing these and other rules merely as a layman. Let me come 
to the next notification which runs as follows: 

"The following lIC&Ie of 'pay allan apply to the petit of B1merfntendent ItrtDtfnc 
.and Stat.ionery. Nort.h West.erD Railway with effect from the Uat KaT, _: 

lit. ,....l'-IO mach 
'2nd yeal'-8O much, etc; 

P'" ., MUc:b oV8l'lMl pay." 
If you compare it with the last rule whicb is to be found in the Civil 
3 Service Regulations, you will find tbat practically the same 

P... ~ale of pay ~s fixed, bu! witb efl~t frool tbe 1st August, 1928, 
Now, at a time when pnces are fallmg, at A. time when the Finance Member 
is making bis BeQl"Ch for economy, a notification comes in giving retrospec-
tive effect to this scale of pay from May 1m. I do not tbink that any 
profound knowledge of financial secrecies is required to underst8nd that 
if t~ o~c~ from ~be fi~t had a IIcale from the 1st August, 1928, and 
that IS revl~d to gIve, hIm retrospective. eRect from the lst May, 1924, 
the result wtllhe a bUle more money 10to h'w pocket And 8 little leu 
money in the pocket of the !'inance Member of the Government of India. 

'I'll. .000o~able SIr CJeorp 8ch__ (Finance Member): Could my 
Honoura:bJe, fnend ~1I me what he is referring to? I thInk he said it was 
BOme r811way. Which railway? 
, Diwaa Bahadar .A. Bam ..... l 'lhdaUu: I thought I read it; the 
North Western Railway. 
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ft., BCID01Irt.b1e SIr Gtor .. 1 ... :1 d.iI\ not catch what my Honour-
able friend said. 

DlwaD BaUdlIr .... Bamu1raml KacIaUar: If my Honourable friend. 
wilJ refer to the Civil &rviee Rules, he wil11ind that the laat notification 
said that this scale wa8 to be given to the Superintendent with etJeot 
from the lat August. 1928. whereas 1.hia no~i1icatjOD says it wiJ] have effect 
from the Slat May, 1924. Thst is to 80y. while my friend is pursuing 
bis economic methods, using his pruning kolle. thiS notification oomea 
forword and says that this particular person will have some larger pay 
than be was drawing during the last year at this time.--Gn illustration of 
the unexampled search for ecOilomy which the Government of India are 
pUrBumg. 

Let me come to another illustration. I have tried to tuke it only from· 
recent Gazettes of India and have not dived in to the past hiatory for .. 
TN)' long period. At another page a notification is published, whioh sa)'8: 

"Ia ~xerci .. of the power eoaferrecl bJ Lbe Ciril Bern. aul. Lhe aov-u ... General 
in Coaacil ia pleued to make the followinJ' ameadment ill t.... Puadameatal Ralft, 
..... Iy: 

III Bale 85 of t.be aid ..... \lie wonIa 'Ga &--.. ,.y' ... tile worQ 
'cIuriDJ t ... &rat fOOl' ..... llla of Ilia leave' .au.u be oaItW." 

n is 'f8r'1 difficult to understand these DOtificat.i0D8 without a detailed 
.refeftaee to the old Fundamental Bules and to tbe chaugel lublequently. 
made. . J..at. me explain to t.he Bouee quite briely what t.bi. change a:peau. 
AoeordiDg to the old rule, palled 0Dly in 1924, after the IA!e Commission's. 
Beport, compenaatory allowance is given to ot11oera on leave, provided they, 
are 011 )~a'98 OIl average pay and for tile firat four mont.hl of their leave. 
Now. this notiAcatiOD utenda that. privilege to all ofBcera whether ... ey· 
are on leave- on avt"rRge payor not and to the full pt'Iriod of their leave 
and not men-Iy to the four montha' period: aD illustration again of the 
UDU8IDpled maDDer in which the I18UCh for economy it unNllli"blgly 
pursued by the ao.erDlDeltt of India. 

Let me take you to imotber notification in the Gazette of India of tbd 
7th Marcb-a notification of the Bome Department: it ay.: 

·'ID nerei. of the po ... oooferrecl by nlHectioD (I) of Ied.Ioa fl6B nf the 
GoveI'lUDIPt. of ladla Ad. tM 8ec:ret.ary 0' State with the COIIt'IImm~ of & lIIajarit1 
of __ • & .....ua, of the CoIIaeil of ladla, hereby mak .. the foUowiq ......... t : 

"JD • . • .-Ioa (., after the ent" nlatiDS to Bomba, aod ,..,.... 1M 
ea .. nla&iDS to .... Pomp _ Political ~ 8ecretari ... of 
the ~ of ladla, &he foUowiq ebaIl be ..... rt.ed, ...... 1,: 

Vice-Coual, bhpr: l5O-wida eft. fram 8th N ..... ber. tat:' 
This is an additioaal allowlDee given to tbe Vice·Consul at 8 time again 

when my friend has admitted thnt priCt"8 have fallen OO"'n, when he il. 
tbmking of ~vising .. 1ari6e of IItAfr. At such" time my friend. the Vice· 
CoORul of Kallhgo.r, gets an additional aum of Bfa. l5O--ftnother i11uatI'Rtiol1 
again of the ununmplcd lellreh for eeoDomy that tbe Finance Member is 
pursuing. 

Let me take another not.itiention in the MUle Gazette: 
"The fn110wfDI pay ,hall attach to the poll of DINdor of IDapection, Iadin 8m. 

Departmeat : 
Pay Be. 2,250-.-100-2,710 pili' ...... ' 
Over ... Pay £13-6-8 per _, 

wbile bel. by Mr. D. Cardew." 
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I hav£< no idea who Mr. Cardew )s: for aught 1 know he is a very 
eminent officer thoroughly fit for the post;' but I venture to protest against 
these additions bdng made .... 

1Ir. J. A. 8h1llIdy: 'fhere was no addition mnde: he got merely the 
laDle pay as he WBS getting in the other post; he got bis ovcrseas I)ay as 
he got elsewhere under tho Railway Department. 

Dlw&I1 Bahadar A. Jl.amuwUllli KudaUar: Then, why on earth did 
lOU transfer him from the Railway Department and give him higher pay 
lD this Depa.rtment? 

Jrr. J. .&. ShWldy: Because we thought that he was the best man 
luited for that particular post. ". 

Dlwan Bahaclar .&. ltamaIw&ldl KudaUar: Why did you transfer him 
'from 'the Railway to this Department if you had to pay this additional 
8um for taking up this work? 'l'his post might have been held by a man 
on a lower salary; it was held by a man on a lower salary till Mr. Cardew 
came; and Mr. Cardew comes tr) this place and Rets this additional salary, 
and the gentleman who has taken the place of Mr. Cardew will also get. 
the old salary of Mr. Cnrdew. Thllt i!l what t am protesting against. 

Jrr. J. A. IJbl11ldy: I am not aware of that at all. 

Jrr. B. K. lhanmaJdlam Ohe\\J: Are you aware of the contrary? 
DhrIa .-&bIdur A. :aun .... amt K1Ida1t&r: My friend, the Depu~1 

Preiirleni, hu taken the word, out of my mouth: are you aware "f the 
contrury? I have no doubt whatever that "he "fleet of thiN notification 
is to increase t.he expenditure. Now, I should like to oome to another 
notification. Take the previous Gasette of February 28C.h-the Benpi 
Pilot Service, Deputy Port Officer, Pilotage, Caloutta. Hel'l" I may .y 
that I spent four hours in hunting up the dotails ofihis appointment, and 
J could not find any. Under what name it is given in this Dudget, I am 
not aware. And I must pay a compliment to the Honourable the Finance 
Member or rather to his department for the exceedingly able manner in 
which they prepare the Budget. Sir, the veil in Egypt has been descnbed, 
-I say with due chivrury,-the veil in Egypt has been described 8S some-
thing which more reveals than conceals. So far as the Finance Depart. 
ment is conc'i.med. the Budget is s(\mething which more conceals thaD 
reveals the operntions of the Departments of the GovernmE:-nt of Indit\. 
Wilde through this book 8S mueh as you like. peruse it from cover to COVflr, 
howsoever much you like. and you will find yourself nbsolut.ely at SCIl, 
no matter how mnch experience you might have had in dealing with past 
Budgets of other provinces to flnd out l!xactly where t.he staff is shown. 
what are the salaries given to each of the staff and 80 on. The italics nre 
sometimes bt'low and sometimes above. Whnt those italics are 1 do not. 
know. but, I take it thnt the italics shown against the staff refers to 
SC"Rnts who nrc appointed by the SecretAry of State and who draw non· 
voted s8laries. Variotls allowRnces ore given, and flomctimes they are 
shown BS vofled flJId lIometimC!s as non-voted. But, Sir, to come hRCl~ to 
this il1\lstrntion again. this officer appointed to the nenga1 Pilot Service 
drawsspecialpo.y o.nd oveHeas pay-nn illustration again of the unexampled 
aearch for' economy which the Government of India is pursuing in these 
very critical days. 

c2 
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Lastly. Sir, J should like to take this Houae througb • very iDtereatiq 

notification pubJiahed in the Oazt"tte of India. dat.ed the 14t·h of March. 
'1'0 appreciate that notification I ""ould uk the H0U88 to bear with me 
while I read the wbole of It: 

"The 'ollo"ml R.olution made by the Secretary of State for Inclia ill ~l .. 
"~ for .. en! iaformat.ioa; 

'In exerciae of the po ..... eoafened hy nlHriion (6) of MCtioa 86 nf tl» 
GoVerJUDeIlt. of IDcIia Act.. the Secretary of State '01' ladia iD eoao..iI willa 
the CODCUrreDCI of • majorit.y 01 vol. at. a meetiDI of t.be CoaaciJ .» lndj~ 
held t.Iua lCkh daT of 1' ...... 1'7. 1m, bereby mak. tt. foDowi", ... md· 
ment. to the Leave of At..ace (AIJcnruoee) au .... datecl Odober 15t1l, 
1_. DIIIDelT: 

At the ad of Bale I of t.be aid RaJ., the foUowiDt abaIl be .......... 
with ... fnIIII tile 3N NcmIIIIber. 1830, ....... ,.: 
Provided tIaat. it. ..... lie IawlaJ for the 8eaN&u7 4If State i .. 

Coucil. for Irp8daI ...... t.o be recorded, t.o i ..... tt. Jeaw 
alJcnraacIa pre.ribecl for • 00'Hl'DOl' ia the 8c:heci1ll. to .... 
UIIOIIIIt IIOt ...... b ..... 1,&00 • moath AI appean 10 hilll ,. 
aDd eqai ...... ', .. 

I migbt explain to. the House that under the u:iatiq Leave 01 AbleDoe 
(Allo"'anoe) Rules, before this notification W88 made, the leave allowaDee 
of a Governor waB fixed at Be. 4.000 a IIlOIldl. ThitJ pl9viaion for leave 
to Om-ernOl"8 is a very recent innOVAtion. We never heard of Governors 
aad Viceroy leaving the shores of this country before their term of :; yean 
was over. During the last few yeara f·hiB innovution haa been introduced 
permitt.ing Governo", and Viceroy to take four montha' leave, and tu. that 
time Rs. 4,000 W88 CODside1'eCl amplE' for the O.)"crnora of major proviD~ 
while they were absent on leave in England. Now at a time when n pea' 
crisis is staring the Government of India aDd the Honourable the }4';nanoe 
Member in the face with reference to tbe finances of the country. whep 
prices have fallen, wben this unexampled search for economy is being 
made by my Honourable friend, the l"in8n('!(' Member. the great Moghul 
at Whitehal1, 88 he has been tenned,-and I do not. cal' any reileetiona 
on the Moghu18 that ever ut at Delhi-the Great Mogbul at Whitehall. 
surrounded by bis harem of India Council Memben Bitting in aolema 
conclave, pa88es tbis 1'8I01ution sivinlC an iucreaae to Oovemol'l while OG 
leave in England from Rs. 4.000 to Ra. 5.500. And, Sir. mark the word..-
.. It .ball be la"iul for the Secreta" of State for India in Council to lD-
creaae the allowance from ... 4.000 to Ra, 6.500", That ie to aay. the 
Secretary of State and the Ind;a Council sit together and decide for them-
selves wbat shan be lawful for them to do.-not even a caae .f app·aliac 
from Phillip drunk to Pbillip 1Ober. (Laughter.) Tbeee are a few 
inetaDceB picked up at random from the last three i .. uea of the G ... tte 
to show how unremittinQ'ly in an unoampled m~n.r the &eA1'Cb for eecr 
nomy is being pUDlued by the HonnuraltJe the FIDIDoe Vember aad hll 
ooJleques who are 88lOCliaW with blm OD the 'frea1UrJ BencheI. 

Sir I lho111d like M refer to one lut notiftoatlon fmo whleb, t benne, 
the H:moumble the Finance Member fa direetl. rPBpOnlible. I undp.ntanc! 
tbaL be is c1irectly in charge of tb~ Income-to De"art.m~t: 1 ao Dot. bmr 
if I Am W1'Oft~. Now, Bir, in th .. ,,"",e of MRrt'h 14th, a ftDtaft.entiOll .,.,.1'1 
regarding tbis inaome·tu. Thil Bouse bas lleard that the UI8tI of tile 
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Indo-European Telegraph Company have been sold, but to this day this 
Houlle doeb nC?t bow wllut the d~tails uf thAt trausllctiion are. Here 1 n ... y 
venture to raJ8e my protest BgBIDst tho .bxplanntory Memorandum of the 
Finance Secretary, which explains notbing. I &01 accustomed to read Ex-
plaoatory Memoranda oE Finance f)ccretarici in Provinciul Governments. 
'1'11ey are bulky ,,·olumes. 'fhey contain noli merely statisticiJ and figures. but 
they give 11 history of the opemtions of the Government in various Depart .. 
ments; they teU you the hist.ory of any J:llrticulur Department, how it haa 
grown, why a need hILi arisen for additIonal st.iAff or for b reduction here 
or a retrenchment elsewhere. 'rhey take particular &chemes of the Gov-
ernment and tell you how they are progresain~ and what the progreta is 
likely to be in the coming yalOr. Now, 1 llsk you, Sir, as the custodian of 
our liberties in tbis House, to tell us whether after reading this Explana-
tory Memorandum. you are better off than before reading· it. This Indo-
European Telegraph Company's transactions llre still a sealed book to 
Members of this HouBe. We have heard nothing about the trBnsactiooa 
of this company except a bare statement that it was a losing concern, and 
my Honourable friend has thought fit not to tell us or give a stat.ement 
as to what it cost and how it wall sold. We have not been told, for 
instance. what became of the staR of the Indo-European Telegraph Com-
pany. Was that staff maintained by the Government? Of course, it was. 
Has it been transferred over to the new compRny? W 0 have no informa-
tion. But this notification gives U8 some indication,-I may be very 
wrong, I know' I am treading on very thin ice in theso matters because 
of my want of knowledge, I may be Yery WI'OnS',-but I gather from this 
notifleabon that. purl of the staff haE been asked to go home and 
gtatuitiesh.Ye been giyen to them, and my Honourable friend, the Finllnt'O 
Metnber, comes forward and 8ays.-a yery generous ~ntleman and kind-
hearted to those people, as indeed he is to aU people-tbe Finance Member 
aomea forward and say. this: 

"10 enrcl.leof t.he powerl ooafarnd hI I8CtoioD 60 of the IDdim IIICC8e-taz Ad., 
18 (XI 011922), the Oovemor GeDeral ~D., CeaDCil. fa pleued to direc:t.&iaa' the 10Uo ... -
iDZ farther amllldment Ihall be made in the DOt.iAcatiOO of the OoftflUDeat of India iii u.. Fila... Depamaen' No.' ,...:' . - , ' .. 

'138. Oralutlieil grimed to the atatlof t.he todo-EaiopeaD Tel.. ~~ 
_at. in plll'l1l&DC8 of· tlte RedatlOa of the Bearetarr· of State hr bil .. 
in OollDoil da&tld the 94th lube, 1D!O'." . 

I .bould like here to explain to the House that under section 60 of the 
Indian Income-tax Act the GovernOr General in Council has power to 
n:empt various claBse" ()f peol,le from the payment of income-tax,-

, "The GoVerDOl' OeDeral io eoancil mar by DOtiReat.ioD in the G •• tt. of Illdio\ make 
.. exemption, redaction iD rate or other ~iRcatiOD i. reapeat. uf ineome-tax ia lawar 
of aOJ clu. of income or ill reprd to tbe whole or aD7 part. of the iacome of aD1 
'elutof peno ..... ,-

and my friend. the Honourable the Pinance Member, quite properly though. 
that gratuities given to the staft ought to be exempt from income-tax. 
Where is that kind·heariedness, when vou come forward and double the 
income-tax 80 fll1' IlS all the rest are-· concerned? Tho Honourable the 
Finance Member says that the civil 'Ie1'Vants cannot be llsked to retrench 
their satal'V, but at the same time they should be asked to occept some 
.bare of tbe deficit. Therefore, it ;. a very just thing. he has done in 
trying to raise tb& income-tax on Ole civil 8ervants. But what abo'lt the 
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gratuities to the extent of nearly five lakha that are going to be paid to 
the atatl of the lndo-E1,Iropean Telegraph Department for which you have 
gODe out of your way by i88uing a .pecial notification just at the preaen' 
time. to exempt them from the operation ot the Indian IncorrJe·tax Ad 
altogether? On the other hand, if the Honourable the Finance Member 
had only examined the exemption8 under the Indian Income· tax Act, 
aectioD 60, he would have found the necesaity of revising some of these 
notiticationa, and at this period of criaia, bringing into tbe operation of the 
Act some of the clasaea of personl who have '«) far been ezempted from 
the Indian income·tax. 

fte KCIIlOIIrI.ble SIr Gecqe Sell ... : I do not want to in~pt the 
Honourable Member, but I think he will realise that. it will be impoaibla. 
for me to deal with aU these points in detail in my reply. 1 do augged 
Ulat he is miBleadiDg the House OD this farticulur i88ue. As I understand 
the poIition-I have not had time to verify the detaila-but u 1 UDder. 
atand the position. when the Indo· European Telegraph Department waa 
sold, it was neceasary to pay some 80rt of comJ.8D.l&l.ion to the employeel 
who IOBt their employment, and if we were to pay compenaation-on • 
fair buia-with one hand, and then take part of it away with the ~ 
hand in the form of income-t.u, I think my Honourable friend will re-
cognise that that would DOt have been a very rUlon.bl. trauaacti"n. H 
the payment. had been made liable to mcome·tax, all that would ha" 
happeDed would have beeD that there ..-ould have had to be an incr .... 
in \be amount of compensation. I ~ke it that that is the poait.j(\n. I 
auggen to my Boaourable friend that it. is not fair to quote this .. _ 
in.staDce 01 estravapDets iD GovernmeDt admini.t.ration. This wa. ta-
winding up of aD undert.aking, the lale 01 whicl. I am prepared tc WI 
him-the credit is not mine, but it belongs to the HonQurable NtllDber 
in charge of IDdultrieIr and Labour-was a moat profitAble t.ran~ioa for 
the GoverameDt, beeaUIe they realieecJ .. large nm in calb and lot rill 
of a losing UDdertaldng. (eileen fmm t-be TreaIury Benc.bel.) 

Dhrua Balaa41U' A. • .......... 1Iddar: Sir. I do DOt fIIIvY the 
Honourable the FinaDce Member the cheer that Iae baa heeD able io .. , 
from the back benchen in the Treuur:v Reach. 1 __ tly hope that tho, 
will cheer HODO\II'8ble Memben OD the Tlealury Bench mora often than 
they ba". beea doing in the peat. I mar .. y that 11'. do .a upect to beer 
tbe Honourable t·he FiDance Member in reply in regard to map, of the 
points tbat we have made ..-ith refereDC8 to the GovernmeDt. n h .. baeD 
our lot. to make these repl"eIIeDtationa time after time, aDd it has been our 
expectatioD Dot to get replieR from the Honourable Member. of the Tru-
BUry Beneb. With referenc.-e to thillPsrtiC!ulnf matter. the HonourahJe the 
FinaDce Member hal suggested tbat it would be taking away Wlth OD. 
hand what we give with the other. I do not know the detail. of th ... 
things, or the technicalities, but I take it thn~ gratuities are ~neralll 
baaed on a cert·aiD number of yeura of service and PIlY, and it i. a well under-
stood rule which applies to most Departments, wbere grotuitiea an! paid. 
J therefore thiDk that you ba"e ROne out of your way to exempt them and 
that there il DO question of tftking aWRy wit.h ODe hand what you ha~ 
¢veD witb the other. While I Rm nn this point, mAy 1 Iu«}teat to my 
'Honourable frieDd thAt at JeaRt in illRuinJ; this notification b. atteDtion 
must have been drawn to section 60 of the IDdlaD IDcome·tAX Act 1 Did 
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he then notice the numerous exemptions that were granted undor this 
Act, and when he has come forward with fresh proposals for additional 
income-tax to the extent of almost cent per cent, did it strike him that 
the list of these exemptions could to Q certain extent be revised? My 
Honourable friend is bringing forward a Bill wbereby incomes that are 
made in foreign countries ought to be taxed. Many of us are going to 
support him in that Bill. I know that the Honourable the Finance Mem-
ber is very enthusiastic about it. Did he in this connection think whether 
it was proper at this time of the year, c.nd at least for the next yellr. to 
withdraw the exemption, for ineto.nce, 01 salaries which vacation Judges 
of the High Court draw in England,-the extent to which th~ are 
exempted from payment of Indian income-tax? Did he consider that 
possibility? The vacation Judges of the High Court, who go to England 
during the vacation, get their salaries there tmd those salaries for tha. 
period are exempt from the Indian inoome-tax. I do not say that it makes 
n very great difference in these Ra. 17 crores of loss that we have to meet. 
Was it not possible that the Honourable the Finance Member might have 
suggested that at least for the next year that particular exemption might 
be withdrawn 80 that the Honourable Judges of the High Court may also 
p"y along with ot,hers on the income wh'jch if' now csca})ing taxation, 
the income that they draw during their vacation in England, and 
especially, as I have aaid, when he is thinking of charging with income-tax 
income which is made elsewhere than in this country? 

Now, Sir, I do not think I need elaborate this point very much more. 
We are not satisfied that there is any genuine attempt whatsoever to 
pursue economy of any kind 80 far 81 the civil Budget i. concerned. Not 
merely that, but we feel that in Beveral direction. there is a distinct 
tendency the other way. My Horlourable friend spoke of all0WllDC88 being 
redu~ed and took credit for the fact that tbPre 'tV" a aeRl"Chm,r economy 
"ing made and alao ruthless reduction. Will my Honourable friend say 
that during the last six momha no additions have been made to ~e kind 
Cll alJowanC'.es that officers draw? What is the ~ of almB u" to acoept 
al1 that i. stated from the Treasury Bench ~I regards your trial for economy 
whE'n we CRn, as a mattE'r of fact, lay our hands here, there and eJlIewbele 
and point out that additional aUowanool which were Dot paid in the JUt; , 
year lue goin~ to bC' paid in the coming year? Is that the 1I0rt of economy 
that you want us to bp. satisfied with? Take, "gRin, the wav in which 
the voted and non-voted expenditure is being treated. My Honourable 
friend, Mr. B. Das, whom I miss here this afternoon .•. (Mr. B. Dcu.: 
"l an~ here")-I aID very tho.nkful th"t Mr. Das is here to reinforce me 
with his perllonR] prE'senoe and to encourage me to makE> these observa-
tions-m:v Honourable friend, Mr. Dlls. referred to the increase in the 
non-votPd items of expenditure. How it is thRt this item of non-voted 
~xpenditure is continuously monnting up I cannot say. I am not able to() 
«tanve much aSlliRtanC'e from a pp.nJllal of t.heo Rlld~pt. Whst ie-t·his increase 
in the non-voted item of expenditure due to? My HonourAble friend at the 
close of his speech on the last occasion sRid that he must ask me to with-
d,,,w any aspe1'8ion thRt I had made that the dirty work WRS ,ain~ ,to be 
left to .the coming Government. I carefuJJy· peru Red that speech, and 
I find nowhel't' t.he suggestion. or nnythin~ evpn remotelv resembling that 
IUJll!'estion, in that speech. Rut. Iwnnt my HonourAble friend cnrefullv 
to follow me in this res:nrd. What is the meaning, at this pBrticulRT time 
when constitutiono,l developments are in the air, of non-voted items of 
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expenditure mountins up'/ What is th~ signifioance of nOD-voted itema. 
growing up wben there is all this talk of contractual obligations LeiDI 
maintained and the Secretnry of State 'a powel"l being prt'served and of 
nIl those "'ho \\f!re appointed by the Secretary of State being treated on • 
somewhat different basis from those "'ho WOftl recruited 10 thia country by 
this Government? Let me take the first ite-m, Cuat<>mtl. I.ast year the 
non-voted oxpenditure ",us Rs. 18,89,000, Thill year the DOn-vntf!d figure 
has mounted up to Rs. 20,01,000, an increase of two IUbI, In the year 
1995-26, after the Lee Commi88ion's proposals, the Demand under Cu.tome 
non-voted was Rs. 10 Illkhs. The DemAnd today under Cuatom. non-
voted is double that figure, R •. 20 Jakhs. If you take the voted e~cli­
tun) under Customs, the Demand was for Rs. 71 Iakhs, and today, the 
Demand under Customs is Re. 76 lakbs; "hilt i. to say, while t·h(' vnted 
expenditure hll& nJ(\unt~ up by four lokhs, tho non-voted expenditure baa 
mounted up by double the amount. Custom. hila grown, .taff haR to he 
appomied, increased N'VeDUes are being sot. I am not unmindful of the 
filet i.hat n larger atf\Jf i8 requirNI. 8Jld dle Honourable Member will be 
entirely miBBing the point if he -thiDb that. I do DOt realiee that wit.h the 
increued duties and the large amouat of eatabJiahment neoeaaitatecl there-
by, then ought to be 8n mereue ill expenditure. Bid my point is tlUa. 
While you are talking of IncliUliaation, while you are augeatiog that the 
whole of this .ho~ld oome under tbe oontrol of this Bonae, you have made 
it t"flecmaly unappa:NlChable 80 far .. this Bouae is concerned, by largely 
trlmaferriuJ the pay. or _lanes tJr whatever else that mny bp, to the 
aon-vcMd poRion of the. Budget. And 80, the tale ia repeated in evefJ 
other Depsriment. )i,-Honourable Leader, Sir Abdur Rahim. referred to 
tile ftry aman Uem niub ~ Army Department presented to this House, 
a magnUioeatly large sum of Re. 5 lakh, out of a Demand of Rs, 52 (Jf 
54 croree. My Booourable &iaod, Mr. Mackworth Young, does not give ua 
the COIIIOl.tloD of 8'faD votiDgthat sum. Whereas last year the non·voted 
item in the Army expeaditure 1VU Ba. 1,02.000, this year it hal increued 
to RI. 1,22.000. I know UiAt eVeD DOll-voted expenditure must gmw up 
owing to the time acaJe of uJane. and owing to the incrementa wbleh are 
obviously neeeuitaC.ed by the time scale of aalariea, but ma1cing all th. 
aIJowanoe that 1 can for the p>wth, the normal growth, due to the time 
_18 of· 8Alaries, I mil venture tot.hink that, bee.UIIe of varionll manipu-
latioas be&'Weetl the v.d and non-voted itema and because of V .. rioUl 
oNeia that were JU11II8d by the Secretary of State or tbe OoveTpment of 
India, i.1 which were once voted ana undel' the control of thi" HOU88 
are being removed ateadily and progressively from the control of this House. 
The point of i. will be obvious when I say that the whole question of n01fo 
~ expenditure will be. gone into in the very near future in connection 
with conatitutional ~forms and it.,Jeema to me-and this is the inferen.-.ut I aak bal' DOD-official bretbl'E'n to draw-that thet'e ia a nenliltent .. net 
a6eftdl' effan being made to whittle down the seope of any adjUl~tmPnt thu 
may be made in tbe future constitution"l deh'hetAtiona. J WAil tAlking nf 
aclditional al1o",aaces and ovet'leaa pay being added even in thfa year. t I. for inatanoe tluat in the Central B08~ of Revenue, the Secret".,., ia 
~Dg to be given an overaeaa pay of Re. 800 whir.h lie WRR not 11",,"1\tr fa 
~8 ourrent "Mr, that ia to ~RV, my JJ('tDOlIrable friend the Fhllinee V~Mt' 
ia so 'P8I'&iatent.l, ~nl'lui1'l1' bis ~Am~ for f"MDOmy in tlte aomfntr 'fftar tlu,' 
the Seoret&n nf U'A CfmwAI Roard of Bf.venue f. ,niDtr to be giVPft • 
special pRy of Re. 800 which he ",as not getting In the .Jut year. Now .. 
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,flir, it might be suggested that these are all trivial sum. and that I have 

(/been wasting thf' time cf the House by referring to these trivllJ.I SUlDS. 
I, / I do not want to indulge in platitudes about taking care of the pence and 
. tbe pounds taking car& of themselves. I do not want even to refer to 

Oladstonian ideas of finance and t.he meticulous eare with which details of 
.o.oalDce were being tllken cElre of by thllt greRt Cllanr.t'llor of the Excbequer 
of England. I shall quote thc authority of on.e-wh08e authority will not 
be questIoned by this House at all. He said: 

"We feel that at thie j1lnctuTe 0111' primary dllty ill, to ~ 1IJ' the buo:lred •. of 
loophole. through which money ill apt to leak when we are 10 ti_ of pnlIIR"rtt,J. 
W. btlpt ,hat the reduction In e:lpellditure will oome DOt. from half • doseD Jar .. item. 
but from an immenfte accumulation 01 amall itema, the agP":ate of which may be 
very lIubatan\ial. This is an aspect of the cue to which I apeciaJlJ desire w invite 
the attention 01 the House." 
• Sir, I like the ring of sincerity of those sentences. My Honourable 

friends ask from whom it comes. It comes from an authonty whom no-
body can question in this Hou8lr-the very Leader of the House, my 
HC'nourable friend, Sir George Rainy. It is from that point of view, and 
in puraU8nc~ of that very l\outld advice, that the Leader of the House 
gave 1)8, that I hllve been following the amaH items through the romiti-
untions and the labyrinths of the budget tbat thu Honourable the Finance 
Member has prcs(!nLed to us. Sir, what happens if we do carry out re-
trenchment. Tbe other day my Honourable friends carried out a cut 
9f a lakh of rupees in the Railway Budget. Will my friend, the Railway 
ldember, explain to us how this eut is being givAn etlect to? I see every-
where moaninga and wailiDga of the ckapraria Imd clerks disbanded. The 
axe is falling cn thl' small man. NotIces h,ave been served on small clerks 
to go home and the sedulous propaganda is being carried on that this 
iphuman House, t~ Lef.,-ialative. Assembly, is making it impossible for 
the Government to entertain, aU tht!88 petty clerks whom they were enter-
taining before ... That is not the economy which this House wlJnts. We 
want root find branch economy. We want you to go maclt ,deepel!. We 
do not want ~ou merely to cut otl a few ckaprasi. and a few clerks. We 
have ]nOte.ted in the pa.t, and·we profietltitoday and we NV 4lIat if this 
i. the sOrt Of eooDomy that you are carrying out, you are abso1utel, mia· 
interpreting delibemtely the intention of this Bouse. 

Sir, there is one part. of the Budget which is very rarely discussed by 
Honourable Members in this House. So far 8S the voting on Demands 
is concerned, we never reach that port,ion of the Budgpt at all, and so far as 
the references to it are coucemed. very few Hononrable Members are in n 
position to refer to it. I refer to capital expenditure. My Honourable 
friend. the Finanoe Member. has hBd very little opportunity of answering' 

,BaV criticism with l'oferenee to canitsl expenditure, and Rfter all it is with 
,reference t.o capital ~xnenditllre that I sqv that not merely are tIiere small 
loonholes bllt verv bi~ loopholes indped, thnt. t.here is an extravagance wbich 
will ,"rorise any ..government nnd which ,vii! surprise the Finance Member 
if he ca.1'f\s to R'O into t,his qUf>stlon. Let me take one exnml'le-the 
ViZRI!'RPAtnm HArbour. 1 come from the l)rovinC'e of M"d1'flB. t nm very 
hnpnv that t,nRt hRrbonr i" beinll conRtnl!'t.pd. !Inri T hoT'!'! thRt. it will ;!om-
m\1nir.Ate with Cpntrf'l rnrlia ant! open Ol1i' trllftie tl,,,t. ~il1 mnke C'.ommel'CE'l 

,And j"dllst1'v ftotlriBh in the rpmote (,pnt,rnl PArt!! of T,.,(I;R. Now. I ask tny 
f";pnd 1\ VP'l'\' pimple qnesf.ioTi. noes hp t.J>i"k thnt the Vizn!!'RPntnm 

'liarbour expenditure lsa ¢oductive concern? Docs ie nopo that eM 
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interest that he is paying to the London market for borrowing bia loan 
will be realised from the Vizagapatam Harbour conltruotion? Who_-
-mated for the harbour? What meana have the Oovemment"Of India to 
check these estimates. We know the public worka estimates in tbe Local 
Governments. We know that one of t.be commonest thinp in the Publio 
Works Department is estimates, revised estimates, further revi8ed elti-
mates and final estimates, revised final estimates and aupplementary e ... i-

·'IIlatea. It. baa been the case with reference to Delhi itaelf. My Honour-
able friend the other day was telling us that it. was estimated that it 

'WOUld cost only I) or 6 crores and we know tbut; it baa gone up to US 0l'0l'8I 
IWd stilJ the expenditure is growing. It hu been equally 80 with refer-
ence to tho Vizagapatam Harbour. Now, let me auure my' Honourable 
friend, tbe Finance Member, tbat if be cares t.o go into tbis question tc find 
out how the mooey bas been expended, be wi1l find such a lot of inform .... 
·tion that be will certainly come to the conclusion that all is not well with 
refellenee to tbat barbour. He will· find tbot three years qo lands were 
bought by thE' Government at Rbout 10 tilDes or 8 times the price that t.bto 
Government gave for lands adjacent to it just a year or a year and a balf 
back. He will find tbat· one llet of land acquisition officers gave tbia IAneI 
at a certain value and anotber set aequired if for one-lixtb or one-seventh 
of that value. And iii my Honourable friend satiafted tJl"t the necelaary 
. and oolv tbe neceaary land b'UI been acquired for the harbour? I hear 
lItatements that land out of all proportion to requirement. baa been 
acquired. The Membe... of the HOUBe bove not got the time to f(O in"-
it. The details of the eatimatea are not placed 6efore ua. Crorea of rupeH 
are found only in one printed pAge nf the Budget estimate. and theN 
ia no attempt made whataoever to see that these eatimatel are accurate 
GI' that these estimates are not erlravapnt and 110 with reference to mUIr 
otber capital worb. Sir. I do DM wan' In prolong tbia debate. 

III ..... , 00c*e (Bdnbay: European): Bear, bear . 

.... • aUd • .&. ......,.. ....... : I sball come immedi.tely to 
-ille F'mauce Bill. Now. Sir. the BODOurahJe the FiuDce Member .... 
.. ked 118 to vote 15 0I'0ftI of ..tditioaal taution. My Booourahle fri ..... 
iIle European Members, seem to be rather impatient to go home. 

R .... Ooab: We want to lpeak. 
DlWIID .... .,. A ............ 1Ida1Iar: I am vary thankful to my 

Honourable friend. I am aura tbat the House will ait till 7 or 80'01oek 
to hear my Honourable friend, Sir Hugb Cocka. I can .... ure bim *a\ 
10 far as tbe noo-officiru Mncht's are concerned, we will preaerve tbe quorum 
and even if the Treasury Benchea go away, my Honourable friend, Sir 
Bugb Cocke, can apeak, becouse tho effect will be just the aame wbether 
they are bere or not. 

Now, Sir. wbat i" it that tbe Finance Mt"mber is ukin( ua to do? Be 
ub UI to vote for tbis additional tax. I say tbat tbil ia a phenomenal 
amount of taxation, th"t no J.esrifl\Ativp ASllembly d\1rin\t the laat 11 :veil" 
baa been nskt>d to ·vote for 9u('b a ht>AVY Rl'nOttnt of direct taxation. I hAve 
got the filNret for tbt" lnlt JO veal'R, 6'ld J ~nv it iR an unonw.dented 
.amount of taxAt·ion thAt. thf' Hnnnlll'Rhle the FinAn('e Memhn ill ",.kiM U, 
to vote, and is it jUltiflt!d? I au· my friend to realise tbat, tbougb he 
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. llas heard very little criticism about Customs, it is not because many of 
us do not realize the extreme gravity to the consumer of tho heavy 
Customs duties whiC'h be hAS sought to impose. I do not want him to 
think-and I Apeak personally for mySt"lf Rnd I know I am also speaking 
for some other Members at least in this House-I do not want the 
Finance Member to believe that the whole of India is a protectionis' 
countr.v. and that ('very addition that he makes to the Customs duties 
is a welcome addition from our point of view. I know the Customs 
duties have played a large part, I know that the protective duties have 
played a large part in this country, mainly due lUI much to political 9S to 

·economic conditions; and when the Govp-roment changes. and when others 
are sitting on the Treasury Benches. I venture to exp~ the opinion 
that there will be very much more realistic fif!hts between the free ~et"8 
and the protectionists in thi8 country than there have been in the past. 
(Hear, hear.) Therefore, when we Are Accepting the Schedule of the 
iJustoms duties-and I take it we ~erany accept it because no Mem-
ber has ventured to criticize that-it is not because we are all protection-
ists, but hecause from a senRe of responsibility we believe that the Gov-
emment should be found adequate revenues to meet their heavy duties. 
(Hear, hear.) It is that sense of re&ponsibility, and not a desire to tum 
the country into an extremely proteetioni&t country, not a desire to pander 
to a few mi1lionaires of Bombay anrl Ahmedabad, who know how to trim 
their Bails to the prevailin~ wind& (Hellr, hear), it is not from that desire 
at 911 that we- are nr.t'e"tin~ the Customs propMals. But when I rome 
'to the inoome-tax pmposala on the other hand, th~ are 10 RfIlve, so 
1IIl~recedented that no ftO"pon&ihle Member of the HOll"e ean ventum to 
JiMept theln either in their entirety or without very substantial modifica-
tiona. . Kr..... 10lbl (Nominated Non-Official): If you accept the propoaal8 
.for Ouatoms, why do you not' accept the proposals for income-tax? 

DhraD _.hadar A ....... UDl .1IdaDar: Sir, I do not want to be 
drawn into a discuasion with my friend. the Labour representative, as 
several of my Honourable friends are anxious to speak and it will take a 
~ery great time indeed to() meet his point. (An Honourable MtJmber: .cOo 
on. ") Now. I should like to make one appeal to my Honourable friencl, 
the Finance Member. We have placed all our cards on the table. We 
have opened out our hearts to him. We have told him exactly our dim-
·eulties. We have told him thAt tho countr.v is not 8&tisfied that retrench-
ment has actually been carriNi out. We ha.ve told him that the expen-
diture on the civil side is 80 brrt'at that. every non-official feels that no 
'88I'ious attempt has been made to curtail it and thus to satisfy our legiti-
mate demand. We h!lve told him thst the e1Cpenditure on the Anny side 
.is. so extravagant t.hat no Government whieh has any feeling of respon-
..pi1;,ility can have ever tolerated it. Now I want the Honourable the Finance 
Member and generally the Members on the. Treasury Benches to realize 
-our position. Sir. if I mi.!:{ht sa:y 80, without offenee to o.ny Quarter. we 
are pecu1i~ly constituted on this aide of the House·toda:v. We are sup-

.posell to be tb.e- more modernte and the more responsible element. We 

. .arc supposed to be people who try to weillb the pros and cons of a thing 
"and who tr.v to meet OovemQlent ail fairly as possible with reference to 
,.their very onerous task. . 
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• uht aub ,mml4 Yahb (Rohilkund and Kllmaon Divisions! 
Muhammadan Rural): Self-praise is DO recommendation. 

a.... Bahldar A. JIamanram1 X.daUar: If my Honourable frieJUl 
will follow me, he will find that it i8 just the reverse ~at 1 am indulgiDl 
in. Sil, are you doiog justice to us? Are you dom, justice to the f0l"e88 
which wan.t moderatic.n to prevail in this country when you come forward 
wit,h proposals like ~is and ask us to Bccep' them in toto? We hay. 
had no repay at all, Sir, to tbe various qUellt.ions that have been pUG by 
us to the Treasury Benches. Sir, "we ask and ask, but thou amileat aacI. 
art. still", The Treasury Benches give U8 r!\) indication of how their 
miooa are working. }'or three days Member after Member haa p Up 8Ild 
spoken, and nODe either on the lolont Benches or behind cara to intenene 
in the debate at all or eare to expreaa any opinion on the varicua aI'JU'": 
menta that have been raised. aUld at the end of it all, tho Finance Mem· 
ber will." up amd SB.V that h~ baa tried his belt to make thl5 Houae 
nNW_ !tIhe gruvity of the situation and it is for them to do what they 
aa respoDSible men should to do. Sir, that ia not a fair posit.ion, I 
submit. With e~· sense of respooaibility, and with every detire to .. 
that we alao do nUl' Mare in the constructive work of the Goyernmat. 
we find tba~ there i8' no respon98 whatsoever f.rom the other aide. The 
tables have to be reverMd. We take you into our OODfideuae, bu. you: 
do not take US into your eonfldeDCe. We try to be r'ftP06tIibJe. but . you 
are as iftHpoolible as ever. and my Honourable friend. have th~1 leeliDl 
that lOmewbf.re or other tbey lutve got l'e8C"e powera up their aleev • 
.. hlob they can UI8 jf occasion requires. and it i. that which liy" &heJa. . 

. that feeJiDSf of CODfidenee with "'hichaU our critiaiems are met 01' .... 
ignored. Sir, that is not a fair way of dealing with us, and that wiD 
not. be helpful to them either for a very mu('h lon~er period. I ma:v here 
NmaI'k that oooaaionaJly when my Honourable friend, the Fiaanee Mem-
ber. who has been titting tJuoouRh 011 these'debate. for theee three da,e. 
feels that this criticiani is getting beyond ",-bat he is prepared to accept, 
my Honourable friend just walks across the courtylU'd there, goel to 
8DOther pl~ and relieYe8 his feelinft. (L8uabtel'.) Sir; I hIVe fUel 
the Honourable Member's speech in the Council pf State, and the eom-
pliment tbat he hfts .howered on elderlv ,tet.elmao. (Hear, h';ar.) 8h>, 
I wall ftD elderlv statesman only the other day; I w .. alao a Kember ot 
die Coune1I of State. 

AD ....... ...-: What a degradationl 
.... JIaWw A. .......... X1UIaIiar: Sir, if the alternative w .... 

placed before mo of being HiB Majeat.v's guest or of bein~ in tht other 
p1808.1 at preeeat constituted. J wl)Uld rather be Hi. MaiM, '» RUees.. 
(Laughter.) Sir. 1 auggest that it is not helpful to UII at aU if this leiDcl 
01 attitude iA pursued. 

1Ir. G. 8. "'p I,. mohilkund and KUm80ft Di.iaions: Non-Yuh ...... 
m .... n Rural): I sbould like to know, Sir. if Diwan Bahadur A. Ram ... 
wami )Iudeliar was His MaJdty'. in St. James's Palace' 

.".. ....... A. JtaIIauwIIml MadIUar: Nn, Sir, I W88 a guest of 
Ria Majesty'. OOYernment. Now, Sir. I 'WOuld like to take up the 
recejptaicle of the Finance Member'. Budget. That baa not p the oem-
sideratioatb.t it d8t'e"ed in thi. Rouse. and I venture to IUIlt'8It to 
the FineC8 Member that the time baa come when he should 1'Miae bfa 
receipt aide of the Budget. I know tbat he prepared it in t1m. of ,loom: 
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;and on very black days, when he was feeling that trade could not poasibly 
revive; when there was l1 feeling that the future was dark. I am sure, 
however, he will agree with me that at this time of the day there is 
-ever,Y reason why be should revise the receipt side of his Budget. As it 
ill, Hir,-and I have not got the assistance that. my friend, the Finance 
Member, has got-as it is, I venture to state that the revenue is under-
estimated; and if ~'ou take into Recount the prospeets of growi!lg tracie, 
the prosp!'cts of larger imports and exports. I venture to suggest to him 
that. he will have to l'f'visc his budget t.o thl! tunc of at least 2 crores more 
on the revenue side if he is to be fairly aC'..curate in his figures. I can 
only make this statement, ~md my Honourable friend, the Finance Mem-
ber, with all his authority, I am sure, will say t.hat his revenue is""under. 
-estimated. 1'here will be nothing before March next, however, which 
nan show whether I am right or my Honourable friend. But I want 
him to consider very seriously whether he would not be justified in oudget-
infl for larger receipts, especially under Customs, than he haa done. Now, 
Sir, I do not wnnt to take up the time of the House. I would only 
suggest that our attitude with reference to the Finance Bill is a responsible 
&ttitude, and that merely characterising our attitude as irresponsible would 
nof. sn·ve the situation, and thllt with a full sense of responsibilitv. with 
every desire to help the Government, and in consideration of the diffil"ultiea 
in which the GO\,C'l'Dment are placed today. we are going to adopt our 

-course wit.h reference to that Bill. (Loud Applause.) 
SIr •• CJocb: Sir, the other day we bad a very interesting. a very 

. able and straightforward speech from the Honourable ;Member who spoke 
last. on the subject of the Round Table Conferenee-a subject .·hich was 
p\:culiarly his own-but it did strike iDe today, Sir, that in the realm 
of finance, he was somewhat out of his depth, and that it would ha.ve 
heen possible for him to put forward the point.s he did in a very much 

. smaller compass. He made criticisms "arly in his speech on two points 
in connection with the Army Secretary and he incidentally said that 
had he been unfortunate enough, Sir, to catch you eye earlier, his 
Inn<:rU~e would have been flO much the ;stronqer for, he said, thelumy 
St"cl'tltarv had been absent during a speech criticising the Army. H3 al80 
said t.hat it waR not to be expected that every Member of the Govemmea' 
should remain in their sents the whole time. That, of course, is obvious. 
but I do think t.hnt if Honourable MemberR on the Front Opposition Bencli 
are troinS{ to make speeches in a long rambJinlt discul!'!ion of this E!Ort upou 
particular subjects, such as the Army, the Post OO1('e and 80 on, it is 
only common courtesy that they should inform the Membel'S of the Gov-
-emment of such an intention. On the other 'point, in another breath, he 
said, it was no ~ood having the Armv SecretBry here, becaU&e he could 
not answer technical questions on military policy and 110 9n. That, of. 
course, is perfectlv true, but it is also true practicallY of every legislatUre 
in the world and therefore, I do not think that thl1tcrit.icism WitS aJto~ether 
apt. It iii obvious that a civilian has got to aefend the Ann, and the 
'expenditure on the Army whenever these questions come before legisl .... 
tores. When you are discussing the Audit Department, you do not expect 
to have the Auditor General to reply to your criticisms. or when you are 
discussing the Public Worb Department, you do not expect the Chief 
Engineer ..•. 

Jlaulvl Muhammad Yahb: Why Dot? 
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Ill' BqIa Oocb: BecaUBe, it is not ill accordanoe with oustom. 

Jlalll'fl.~amma4.YIkab: Here we h8(1 Mr. Hayman, for eight day, .. 
when tbe Radway Budget was under discuBliion. In the same wa:1 why 
llOt other heads of Departmentll? 

1Ir. B. Du: Mr. Hayman came bere and not Mr. Russell . 

. SIr BqJa Oockt: I shall continue after Honourable Members haft 
finished their epeeehes. Well, Sir, there was a reference this II1OI'Ilin, to· 
retrenchment. I do not want to add to tbe relUarks that have been m_ 
under that head beyond saying that the EmaU oolillnittees which we have 
been pronu.oo on the various Department. Il~ the only eBee~ive com-
mit~ likely to be of use to the lIouae, and, at any rat~, although some 
HonourabJe Members may be distinotly doubtful whether very much is @aiog 
to result therefrom, .·het.her there will be a large 88ving of rupeefl now or 
success achieved ill electiDa future retrencbment from thoae commiUeea. 
at any rate, it iff another step towards the Honourable Membera of thia 
Bouse getting in closer touch with Govemment Department.". 

Tbia mOl'Ding. )[r. Clletty. referred to the Rescrve Bank. In fact that 
".. one of two auaeatiOllA made today which attracted my notice; the-
one IItJ8'P8tiOD was about ~e Beaerve fjank, that early· legislation lhC?uld 
be introduced and if poeaible the Beeene Bank should be created this year. 
The other important luggestiOll eame from the Leader of the OppoaitioD.. 
and w_ to the effect that the Honourable &he Finance Member', OOD~ 
Ihould be extended by ten or fifteen yeara and that he ahould be placed' 
at the disposal of the country for a much longer period. Both thele 
lugestiODl, I welcome. A. regards the Reaerve Bank Bill. I ... wr-
pritled to hear the 8ug~iOD made that that. Rill should be lelU8citated 
and introduced spin at aD earl, date. But, jf it is practical polittc8. I 
for my part, 8hould be lIary glad to see it re-introduced and discul8ed. 
The wbole q1U!8t.ioa is whether it i. practical politic. today to eatabliO a 
Reserve Bank. But it WAI very Mtialactory to DOte that Mr. Cbetty .... 
willing to give up that indirect oook'ol by the Legialature which eauaecl the 
dd Bill to fall. I think PRndit Madnn Mohan MaJanv., if I may Bay 80 in 
his abIeDee. waa one of the principal esponenta of the right 01. th. ~ 
lature to be represented on the Board of that "8ank. I remember . ilL 
Simla presidiug oller an ad Jaoc committee for the whole of a. Bat,,"I'ClAv to 
try to Jind a way out of tbe difticultiei .in connection with the Direetor-
ate of the ReRenre ~Rnk and in tbe end, aa everybod,v lmO\%, nothing w~ 
~ and the BDl feD on that rock. 

On the subject of kerotw.ne. to tbo s\lJlgefition made hv Mr. Chf!tt)t. 1 
would on1. like to oy this, thRt departinst from the old -poJicv of the· 
differeuce between the' excise and the import dUh j" rnther 8 serioul matter 
for the indigenous companies. aud """tnning that the price remaiuM the 
Mme. it would. of COUI'Be, affect t.he return which the cotmt,:" would -from income-tax and luper-tax. Tbat. fJOtIAibly, il R lublldiat'y .,ofllt. 
But. nn"how, it illl revP.I'Ring a policy which haa exteuded, all w .. pointed 
out, over a very long time. . ." 



'l'BE INDIAN FINANCE BILL. 

Mr. Mudaliar, when he was half way through hi, speech, -said that he 
would now tum to the Finllnce Bill, but instead of that he caught sight of 
the Government GQzette and proceeded to read announcements from that; 
for some little time including rules about promotion, Illlowances, etc. He 
l&8id that he had no knowledge at all of notifications, as regards allowances, 
promotions, etc. Therefore, I think he was particularly brave to embark 
upon tho field he did, o.nd, so fllr as I am concerned, he failed to convince 
me that any of those notification'3 was necessarily an extravagance or 
even an increase in expendit.ure. If I tell him that I increase my em;:loyee 
from }ls. 50 to Us. 100 a month, he. would proceed to lecture me at grea\ 
length at the rash extravRgance on my part, at this particular time, but 
if, when he finished his lecture. I pointed out to him that one of .y 
employees eaming Rs. 800 n. month had just died, it would rather take 
away the gist of his argument. Therefore, to pick out statements like tha' 
out of the Gazett.e seemed to me peculiarb unconvincing and I have Do· 
doubt they can all be explained. 

I regret very JOuch that the custom still prevails,-I wppose it is un-
avoidable-that this long and rambling discussion should take place on the 
eecond reading of this Bill, in view of the fact that many of us alreadI 
have had an opportunity of discusMng the financial situation generally in. 
thc Budget discussion. I came down to the House today prepared to move 
the closure. but. I found the big guns were going to get started and that 
it would be quite impossible. It seems to me that in the&e debates, 
people on the back benches should as far 88 possible give points to their 
leaden and one or two, or at the mos. three llpeeches from the larger 
groups, and perhaps one each from the smaller groups, would be a very 
much more effective and business-like arrangement than that which already 
exists. I know the diffioulties in India CIUlIlOt be compared, for instance, 
with England. Here you have llemben from· different Prorinces, who all 
want to have their say, 8nd you havfl different communities. At the tame 
time, I do regret that those aebates should go on lor so many days . . 

Kr. O. I. BaDp Iyer: Is the Honourable Member aware that . in 
England the House of Commons Rits for more than nine .m~tbs in ,the· 
year. whereas this Legislative ABSembly, taking both the Simla and the 
Delhi Sessions into consideration, d08lif not sit {or more than 8l montha ~ 
'four months and also that private Members of the House of Commons aa 
well as·' Party Members have greater opportunities of expre&aing their .. 
opinion than Pllrt.y Members and private Members in this House. 

8tr Hugh Oocke: The interjection of the Honourable Member is very 
intere8ti~~Rnd to a very J8l'f{e erlent true. But, it does not g.et aw~y 
from what I was· saying that I think there should be 1I.I0re coheEII~n In 
partieR, more nrro.ngoments under which IJeBders ventilate the views of 
the general bod~-. 

1Ir. O. S. BlDga !yer: Back benchers have BS great a chance in the 
House of Commons 8S other Members. and perhapa much greater chance 
there than here. 

lir . HUlh Oocke: That brings me to another point which I would just 
like to touch upon, and that WIlS the point l'ftised by the Leader of the· 
Opposition, that the House WRS not summoned earlier. 
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1Ir. AIur _. Du" (Burelwan Diviaion: Non.Muhammadan Bural). 
It u. for the Preaident to decide. • 

III Hap Ooob: The Leader of the Opposition made a remark in th. 
Aa&embly tbis morning tbat the Assemblv woa not Bummoned earlier 
after the election, and Sir Lancelot. Gr~ pointed out that that was ~ 
JDatter for the Governor General and not for the President.. 
. I merely want to say t,his, that no legislatUfe can carryon the execu. 

tive; no doubt. the Government. would have oulled toget.ber the Af;I8Dlbly 
earlier if they had conaidered it neoeasary but I think tbat in all the cir-

':OUDlStances 01 the cnle it would not have been very helpful either to tiUa 
. House, and certainly not helpful to Government. had t.hat been done. Sir, 
I have no "ish to take up the length of time which certain other Membera 
have indulged in. and I beg to .. y that, subject to oertain modifica~ioD8 
in the Income-tax which we wi&b to t:ftect with the help of the BeIlch.,. 
opposite, we nrc in favour of this Bill now being taken into oonaideration. 

SIr 00wuJI ,M,ap (Bombay City: Non-Muhammadan Urban) : 
Mr. President, I ,,·m fint apologiBe to you and to this Honourable Houae 
nnd ask you to forgive me if I do not traverse the whole fiele! of the admiDi •• 
tmtion of the Government of India. I propoae on this occasion to con. 
fine my attention to the }'inancc Dill. I think my Honourable friend,8ir 
Bugh Cocke, showed-may I eay-unneceaaary irritation at the very long 
lopeech and amusing 8peech, he will admit. of my Honourable friend, Diw8D 
n"hadur Mudaliar. Now, I happen to be in a poeition not. only to be able 
to sympathise with my Honourable frieud, the Diwan nahadur, bU"i to • 
certain extent, to be able t~ sympathise .'so with the Government Benehea.· 
Sir. I would appeal to him and to all Honourable Memben opposite \0 
I'f'!llise thp rlifficnltieA nf the non·official Membe"., I have suffered under 

. the. dimcuJtiea YWy often indeed, and 'When I had the privilege of .ittiDi 
011 the offieial Rp.nefJes in m~ own province I wu able to eymp8thi~ wit.h 
tbeOppolitioD Benchell. And. Sir. I found that it not only paid Govern-
IDf'Ilt but it cut abon the diacullion con8iderably if HonourRb'e Members 
of Government-not Alwa,e the Finance Member-got up after a speech 
b"ke u.at one just delivered by my Honourable friend and pointed out 
l'bortly where the apeaker bad FDe wrong. Now, Sir, I do deaire to point 
out to this Honourable HOUle one J:l'8at dilerence that I havfl noticed be· 
tW6en my Honourable friends oppoeite and my Honourable friend, who 
oeeupy tbe Treaaury Bencbes in the province8, There they make it a point 
to get. up and apeaJr-one Hnnourable 1'4t'11lbel' from tbe GOftt'Dment 
nenche8,-efter ot)e or two Honourab1e Member .. from the O"noaition 
Bencbes have 8poken, and put matten right. But ben etay after day 
epeecbea go on being made by my Bonourabl .. frienda And not .. word from 
Government. There i. not a word to Bay that the HonourAble Membert 
here have made a miRtakf!. They J(O on labouring under that miekke; 
and what ia more, other M'emben wbo again rille continue with tlJoee mia-
takes if mistakes they are. Whv not then remedy the position bv aaJriD, 
an official Member, not aJWAVI the Finance M'ember-there a1"8 plenty of 
Honourable Member. bphind btm-t.o ,et 1Jl) and speak "OW and then. aDd 
I Rm 8um the House win not grudl1.e thA timp.. Bir. the keen eye of my 
'Honourable friend here. the Diw&D 'RohRdur, who l!eAl'Chpd t·hl'f'lIC'fh (1,,~pttee 
for eumlltea of, I will not RaV esf:1'RvA~anoe. but of want of 'MMigbt to-
",,,,d. economy. haa not caught what I eonllder 'be extravagance on the 



part of Government exhibited in this very House. My Honourable friend, 
t·he FiDaDce Member, has got behind him official Members specially sitiiDg 
OD the baak Beaches, coming from the provinces, holding very responsible 
pGIlta in thOIl8 provinces, and deservedly drawing very high salaries. What 
n~ do Government ma.ke of these Honourable Members? Are they here 
as logs of wood to put up their hauds and vote? What are they doing 
bere in Delhi for two or three solid months drawing 2,500 or 3,000 rupeea 
a month'} Are they merely here to vote '} 

. Ifht BODoarabll Sir Geoql :BUD, (Leader of the House): Sir. is the 
Honourable Member in order in casting 8oIIpe1'11iOllB upon his fellow-Member. 
in this IHoUle? ,. 

Sir OowuJi Ilhanr: I am casting no aapersions at all. 

1Ir. 1'nI1deD\: Honourable Members are aware that ~ ODe c~ e~ 
aspersiOllS on his colleagues, but I am not satiafted fihlt; ~ 4r , •.•• . h '-__ _ any asperslODB ave ~ cut. . 

SIr OowuJi 1 ... ",Ii": 1 find no lault. with the Honourable Member. 1 
tiDd fault with the Treasury Bench for not making use of those ;&oourable 
Members. What I have been complaining of is that Members of Gov-
tmment do not get up and explain things. We cannot expect the Finance 
llember constantly to get up and explain them. After all he is human. It 
is bad enough to have to sit. clown for three long day. in one's 888'. aome-
times alone on the Treaaury Bench (Laughter) without having to jump up 
and give explanationa on everythins. But you find oapable 1irst-cl&aa Civil-
ians sitting down in a row behind. not. aayiDg a word throughout tile 
Seniona. Why bring them here, may I ask? Have some l'GttGwGll. to 
vote with you and let these Honourable Members go back to their provin08l 
and work. 1 daresay they may have supplied the Finance Member with 
valuable statistics; they may have supplied him with valusble mionnation, 
but we are not aware of that. All we see is these Honourable Members 
sitting here, drawing very high salaries and doing nothing. Not that they 
<:ome here beca.use they like to come here; not that they come here-I am 
certain-because they want to come here and do nothing. It is the system 
of Government which is extravagant. It is only an instance, and I em-
phasise it beca.use I have noticed" great difference between the part played 
by suoh Honourable Members in my (lwn local u-gislative Council and 
the part played here. There they nrc of the great£>Rt aRsistance to Gov· 
('mment Benohes. 

Well Sir now let me just COlllC to the ~'iu"lloe Bill. I beg to be ex-
oused f~r ha~ing drRwn attention to wha.t I rea.lly <,onsitier to be a little 
extravagance. Sir, it has been very often said that the ordinary man in 
the street tests the question of economy by the totAl Rmount be is called 
upon to pay and... the total amount of the expenditure. It bas been point-
ed out that, notwithst.a.nding all the efforts made by my Honourable friend. 
the Finanee Member, bis expenditure is nearly the same for the comlDg 
year as in the present year; and what is more, thAt during tbis current 
year, from the beginning pf which it was realisE'd by l'very one 'of us nnd 
1 am cettain by every Member of Government, that this year ~here was 
going to be a deficit Budget and we were passing through a crisis, we hd 
that the expenditure has gone up by nearly a crore and a half as shown by 
thft Bu" eeijlDates and the revise4 estimlites. NoW', Bir. we who are 

II 
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(Sir 1"..... •• JAh.runp 1 " ·~,W~l ~-. 
Qa'~~, upoo ~ pay surely .~ WLly huwau . Jib lily BOIIOurable frieuda 
QJl~te, and If ,..e do uxpreBl our ~8eIl~ent. aurely W8 have lOWe justi-
JloatlO.D. ..In the 8W'rellt year ... year JD which I repeat 8y..,bady was a"41'8 
~ t~e.faot ~hatwemu&t haye .• duAoit., tJat) uptmdit.ure 8018 up between t.he 

.. ur'iUllll. elitUD~ and the reviaed -:stimatea by & crore and a haif. Between au re'riaed eamutes and Ule elt.iJnatea for tho commg year there is re-
trenchment of 55 lakh.. 'I'bat ia the Bum total of retJoenchment '00 paper. 
I haye DO doubt that my Honourable friend, the Finance Meulber made 

dleroP1ean e80rta. even to produce tJai8 filll8Doe' cii 16' lUbl. aad t.~t if he 
""Ad !lOt dODe 80, the expeuditUl'8 would have leapt up by leaps apd .1?omlda 
and there would have been a muoh greater de·6cit. But we are n06 util-
tied:, it ~88 been 80 of~n repeated that.1 am c~l!'in.J1Jy ~iend.. is .ick of 
hear1Dl1t-we 818'" iaIIiiflecJ that iutJieient eftnb ..... beieUmade, His 

•.. re~~. tof 17~ ~~, in. the.,Army BU~Jet, with due re,"ct ~ him, 
"~ral ~ ~~ or. ~~ ,":qllpded.~t is. ~~Dll'.,.J.8 by 170 la1ms' 80 far 
iJ.8 tbis one year 18 oodb~med;' but it (. not 'retrenclmient; it i •. deferred 
paylnGt to a great eDent, 'ften be tal .. idvantap, andriptb too, 
of lowered prieea in eertain CAsee, but lie W&ru •• "that the 'ftguhMI may 
to up.pin. It it ~Jt, therefore. fOl' UI to aoeept readily aU ·Qle drut.ic 
proposals ... ~ 'be _ 1UQ8Ited . 

.. I.am ~."" .to w~$he.Ho\U18 ior ~ ~n ,l4ree or fQUl' 
Fllinut,aa, 88 1 am ~.,~. are W9I8 . .\iQnow:able ,Memben wiabi.pg, to 

,.SpeaL llrill &XDQe .... bi to, .. ,,", poiDt. r9ur revenue is deri:ved unCIer 
two .JDIiB .heada;, ~heada .I'M.US, ~ J.lOU-tMX ~ rovenue. Tax 
.he" rev.,", for W81-B2 ia Be .•. 86 grorea 88 lakha. They include 
OUI*oIn., inooPle-tu, aalt ~ ~jum. U is Ull theae heada that 
aJJ ~ bmden i. to be plaoed. . It comea to eit.her 17 per cent. or 20 per 
cen'- of ~ ~~Oll. ,No oth.er bel4d is touched. Under in~e­
tax youhaveluml*l"it OD.~t.b. .,~v}~d,aDd certain of the hifbeet in-
eomeB will have topa)' 86 per cent. of ~iriP,.coJne in iDcome-tu alpD8. Add 
to thia pro:rincial tuatioD, 1~ taxauon: ,how aru )'ou. c:lliferent fron,· any 
oouaky in, .Europe 7 And if you are DO different frolll any ot.ber COUDtry in 

. hurope, .. ill theTreatWJ B~obea tell UI whet.her they are ottepill the 
people of this couatry the ... me uuenitiel of life that European coup.tnfia are 
«.rhrins1 (Oppoeit.ioD Cheen.) Bave we iJOt the lame hospital aocoulmoda-
~on 1 Bave we 10' the aame .. nit&tiOD 1 !Lve We got "he II8.P18 roade? 
Bave we lOt above all the BBlDe educatioPal f8Ci1itie~, tbat jU'e given. by 
Government to the public in European countries? Apd you <lesire this rev to raiae our taxat:on to European standard.. Have we not a ri,ht. 
w uk that. if we are to pay, let u. at least belit"ve that we are Itcttlng 
(.urmoney'. worth? When Honourable Msmhen in the old days com-
"~ed that life in tWa country, was ditl-:ren~ to life in EUl'flpe: t~Rt ~v­
eQ:.~en' did much more for their people 10 Ji.u~pe tban they did. In India, 
, .... e anawer naturally was "Compare your tllxatJo!l: you are paymg much 
Ina" . Now, when you call upon U8 to pay taxatIon on' the "ar,ne Reale R" 
.~~ CQ~trie&, .re you ottl'ring ~ay ~ny furt~er Amenities ~ what 
VOil c4ered, last. )'ear.?No. And I' .8 big ,hole III to be made ID our 
~. and we are ,81ked '? ~~renQh-the ,clc~ on Ra. 200 or 800 " 
~ up.to ~.r.io~~t!PaD In bis.daJ1,ordiqary ~e,-mey I .. ~cmou.r­
able Me~ben oppoiite whether. we have not p~e ~t to oUam that 
Jou,~U1e eumple.fint ,.~a ·~~en ~*, WI to, f011O'tr'(~poaItion ,Cbem.) 
You au UI to "* the enmple jmc1 rennali hi' OUr 0W'Il bomea. and you 



say you will follow the example later. You are revusbig'tbe order; ~~d 
the Honourable Members on these Benches are not going 'to stand it, that 
isaIJ. ,set an examp1e. Rewench ana then can upon us to make good 
~hedeftclt. (Cheers.) We are prepared to do so. But to put on t8%~ 
lltion, lump it up, and' ask every one of us bere to retrench in their ordi-
nary expenditure and make no etJortyourself is not a fair proposition to 
place before any Honoumble House. I quite sympathise with the Honour· 
Ioble Member when he su~its a committee as 'the best thing he cnn do. 
All I eRn Ray is that DOW that he has included the Anny in the inveBtiga-
tio~. there seems to be IIOme pt'08peet of 1iuccess ;', but it is ve'!1~uch like 
trymg to find outos new soUree of ,water suppfy wbe~ your house 1S. on firt.-
It may take. ~wo' or three' years before you findJt. By that tune the 
house is sure' to be burnt down. , 

I wish to 8ay this, Sir.' Thete ia nO'BenKe of want of 1'e8pOnifbiHty 011 
this Riele of the House. If there fs 'any. it iii infectfotm, it 'comel from' 
the oth~ iide. (Laughter.) There is a 'Want of responsibility on' the otb.ar 
Rid~. HO* -can -you·then: Mmplain in theie times 'if we lay, we can dd' 
nO,better. From what little I know'of my'Honourable friends here, I 
believe them 'reaUyto be vert real101l8ble: They Are Prepared'to meet the 
GoVemmenf; if fohe Goverrtment is "P"!va1ed to meet them. Will Govern· 
merit show tb,atthey are bE.'nf: on 'retrenchment? And in anticipation of 
th.t· retreneh~ent';are' the'yprepa~ 'to' make, A substantial cut in \belr 
Budget', If 110t. you' Il'iUlt n~t blame ~hil sid~ uf the House with want of 
relPoniiIblflty. We shan walkinto'tbe'1obby And make A subitailtfalcmt; 
the oneroul duty of having to eeriilY W111 1)e on the a"Ouldel'll of othel'B whd' n:e not respon~b]e. I ~o not; wish ,t9 :l,)lace a.ny,~y in that O~tsro,,~ posi-
tlon: but ,Bi the ;~ ~lme, l ~u8t se~ that JUstiCe iadone t.o ~epeqple 
,,·hom I have the honour to represen~ In this House. r am DOt' goin~ to 
allow them: to be toed out of exietenoe in these dimoult and Wyin~times 
in the'hiltdry' of ~etr lJ!8R. r ani not goin~ to' allow mv people to be 
taxed iTtR way "that will 'Prevent.',th~ from, reco\r'erinrraria 'be 'tOld thAt 'I 
11m 8howh'~, ft sense' of 'rE.'soonsibtlitv. r ,w()uldl'Rtli~he iiTeSnOnsi'ble, 
nbwolute,lv and QOmnletel'V i1Tes1'lOnaible. but do mv dutv' aA a renreIilRn,;,,~ 
tive 'l'If,tllf~ .mtr~hfch' h,fI,fi s~nfi. '!,,!e- ~ete·. Und~" tbo~ p,i"Ctl,"!IIbnoeAI 
(IQnno~ POFlFl1btv vote fot' the tRXAfho-g. thAt. .hRs bppn Pl'OMlled, But I nel'· 
AonAllv~nd lam imY'P mRftV of mv Rnnotlrflb],o fripndg hp,t'e-Rrf'! nre.-
JlA"",d to mP.et. the erlni(\rc1inR." sitnRtion thR.t. hR.FI R"gpn, . We "s'k fn .. the 
('O_('ITlf'!l'Atinn nf t,be ',RPTI('hp!'l cmnn!'litn, ~fv fri{'nc1 niwnn 'RAh"I1111' RI>'mR-
!1WA1."j Un ciA-liBr. WA.R ri'tht whE!n he 118m that, we hAve R~pn 'On Fli'!'J\ nf that 
rn-onel'Ation un too now. Let ,11A honp. thAt, WP IIhAl1 "'p'o it II. littl,o 1"f.,o1' nn,. 
If W~ ~o: VOll mR.v be 8RRnn'l" thAt.'1fotml'1'IIhlA )fpmhp,J'CI \IPt'A will ho nTllv 
too JY1Ad tn wf'llrnme lutlh CO-Onpl'Ation. n if iq nnt. fnrthromf'\R', All T r.nn 
RnV iR: (fo nnt. chR~ 11A with iM'PFlnOnRihilit,v: T'f'iAliRP fl.,,+: flip. irreRTlOnRi-
hiUtr iii fi\~Ct1buR: It hAR '<ioTit(' from Rm'tIR8 thE' floor of thf'i tHou~, 

Xi,'· S. 0.' 8h&iaDl' (Bini!: , Non-'M'"hammadaD Rural): Sir. T must 
thank you -fat' giving'Me a1f oppertmUtJ:v·. . . , . . 

M'1'.~~.nt::Refo:r.:,Wfl, PfO<'.f!ed T .mould liKe to sav ODe WoM. This 
iR t,hp. t.hiTd dRv t.hat toll;FI dfllhAtofl! hARn .... n Iminl!' nn, A" ,"Anv 'R't'lT'I""1'-
"hole Mp.mh~rA' still wfRli"t()Ada~1I8' "1ie"n"~e, T bnne t.l:II~t. thncie 'R'nT'lour. 
flble Membe1'f\ who may catch thp e:ve of f,be C1hair will bl" verv'1)rief. 

»2 
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JIr. I. O. .,hp': I am muoh obliged to you fOl' giving me an oppor· 
iuDity to take part in this genera! debate. OIl the Fixumoe Bill. I would 
DOt begin witqout oOD8J'&tulating most heartily my friend. Mr. Chetty. on 
his delivering a true budgetary speech. I woUld proceed DOW without any 
further comment to make m~' t'ontnnution to the general discuuiau. 

Sir, a lot baa been said with regard to the estimated heavy expenditure, 
but very little haa been said about the inadequacy of the amount that will 
bede.voted to -the Dation-building departmente, partieu)ariy. Education. 
I have been engaged in the work of education all my life. I would like to 
mate a special point of referriq to what baa 80 far been doDe in the De· 
partment of Education. But before I do 10. I would like very muoh to 
point to taome of the defeet. in the procedure adopted in the Assembly on 
aooount of which the necesaary budgetary olitieism baa not been evoked 
in the case of tbe Finance Bill. I bave seen that in America a .,ery good 
procedUl'it je. beiDg , followed. Their ye.... be8lns in July, aDd they .tart 
the aoosideration of the Budget in December. that is to say. about six 
mClldha before their year ends. Now what do we do here? About 84 
DemaDds were disposed of m fout days. I "-ink on aD a"'enp if 12 
speabra' take -pan on each Dam8lld. and if 10 miDuMs are dcvoteclto 
each speaker, it abould take about 21 day. to diapoIe of the Demand.. I 
~ tbat the Oovt"mM General haA the power to c1noM 15 day. to the eon· 
sideration of Demtluds (Rule 461. .- yet only " clays were fbred lor the 
eoaaicleration of theae Demand&., The wJaole of the Budpt. bot.h OIl tlle, 
Bide of BeeeJptfl 01' em the side .of BspeDditule. i. heiDI dealt with in • 
aomewhat lighHom8 srmt. I ,hbukt .!lot heaitat.e to Rive expl'88lioo to 
all my 'View. in l"fltard toO the Bt1d~et.·[ 1-

I "m read A PA888P from thp AmerioAn Year Book whicK ahowa how 
the Americans n>~Ate their eflltitMtion of receiptia Aud expenditure, 

."Pi.ident Coolidge was mach fft~ed "'t t_ &"1 C!IIIDIIWoIl of .... ao.... 
... u tbe ~mritalf of tbe period M9Wec1 b;v the 1_ .... wIdoIa ...... 
reeeipt,a of p,7m;(lOOJIIO _ estimatecJ aplDditarel P.,OIIO,GDO. Allout two 
1DObl1. after tlJe.OJIf'Vinll of the 1829 hacJlPIt ,..-ioc1. GeMra1 Lord. tll. BDdee' DINaIGr. 
tIIlhDMecJ that tM period _1«1 Md with • ~ of ",.fIr ".OOD.oao. TIara WIl. 
bed Deft in Tiew of I.'" naticlDal eam,.ijCft whid! WIl, t.IIen 1Iartl., Bat Otainl 
Lord __ tr-k .hont it. Two da~ 1ater Preeidfllll CooUdllt· Cold t.. .....,.. 
repoI'Un fJIat h. _ diaturhecJ "" the lOO111in, deftctt, and· t.,· he would .,. ..... II. 
.". oaUin« down the expenMl fir fM Oovmuuont. lie annotUICIc1 t .... he woald 
........ the dep&1'tDltmt and .... _d, .... d demand tltat ., nhct aplDdttar.. 
bat the IitutioD llfInm ~ 10nIr hrf..,.... . .., tbili.. ,.... ahGftCI to' nm -bill( '-t 
... W ..... tt,_ 

IUlc1 no uecetlrit~ '''''ORe for it.. The AmeriMuR Inaitlt 011 adopting lu re-
gard to e~ditul'e a policy of "Pay .IUI we RO". ~is fs their p1iraae 
which we an D)tght ,very well be., in mind. It iR furtber stAted In' the 
Year BookthaJ,- ' . " 

''The precedfllJ ~ .... '.' tmrpIa. ".. MU .. W at sJfcht.1y ...... m,CIODJIIO h~ 
aeeordin~ to euatom it was not included • _ meaftll of flnanainlf the hncl~ of tbtl 
aaeeeedinll' year. WhDe the 11l!Q bad.... ..... apPrnximately 1JitIIIJI ~be JotaJ .s,*,. 
ditar. limit fisl!C1 hy Preaiclf!nt r,,*.iclll'l. It did not tat. rllinlU.'Mftnt t_ IId,lit_' 
MId deftMency appropriation, of 1928 and 1'I'icw ,.... wllleb eon.,... 'wu eaJ1eJ a;on 
I.ct make. OIIe may wonder Mw t.b_ inerUlNld exuendlt1l1'8 I'flqml'1!1IUllltll .1'11 tet two 
met, UIO~ng that the I'ftf'ftU, .... hnat.M CMltIrined III thePftll{d~t·. Bud,..,~ 
pnlllmt" fall'1,. aMUrat.e1y til. fatmot! iJ1Ollllltf! of the Oo,er .. ment. All. naatter "f 'id. 

-(] ~ pG!'tiOll of the .......... ,~p1lllpd ." til. II1l ..... UIlllt. .f1'fleti~-;,-;h 
110'1" ' .. id, p. 25M of thMf' J).hat.f'~). 



tbe actual receipt. have been undereatimated every year .inoe the badpt. .,....... .... 
inaapatecl. Unally the receipt .. have been 7 or 8 per cent. above the eatimatel; 
in lbe 1914 budget they were && high as 16 per cent. ahove the _-.. and in t.lie 
19B5 bad,el. they were as low as 2 per cent. above the eatimat.ea • • . Thia con-
tiDllOQ8 andereaimating h .. been the lubject of lOme CTiticiam. There are ~vi __ 
tba' ConfP"MI has lately come to regard the revenue eatimatea in the budp' .. heiDI 
ao C(JDMIrvative that it may exceed them with impnnity in making appropriat.ioaa. 1'm. .... y lead to A sanoa. ltate of affairs in tbe financel of tbe Government. ReceDt 
chan,.. in t.he tax lawl add to the difficultiea of accurate eBtimatinc, but. it. "oalli 
188m poss.ble to prepare revenue Mtimateli which wonld' approach tbe actual roceipY 
k· within 5 per ('ent. and k<'tlp Congr"Ii to tbill figore." 

Sir, I have read out these passages to show that tilt: Americans are ver;y. 
mindful of their estimates of receipts and their estimates of ezpeuditwe.· 
Their receipts are estimated in a manner which does not allow variaUoD 
from the 8Cltuols to the extent of more than 5 per cent. Sometimea, the 
variation hus come to 16 per cent. but then, this much variation has been 
viewed ,,·jth disfavour on account of its engendering a tendency on the 
part of the heads of departments to propose appropriations which \IPOUlcJ 
be much in excess of the amount·s which should be fixed for them. A 
surplull which accruflS to the American Excheq~er in any year is never 
"pplied to the deflcit that mR~' o('cur in the succeeding year, but upendi~ 
ture is kept under control. The President takes a special' interest in 
seeing thAt the expenditure in no munner (lx('eeds the receipts. The 
milital'Y upenditure of the American States nner exceeds one-aixth of 
their tot'a} ezpel1ditllfe, "'hereRs our military expenditUTe here is, e-ven 
taking the expenditure at a low RD.D.ual Agore of Rs. 50 crorea, more th~ 
one-tl8rd the total expenditlln>. I spoke just now of Ra. 50 erGres per 
year for the military ezpenditure. The other day, _en I IIOUgbt to e:za-
mine the correctne8s of the at.tltemflnt· ",hicb WRlI mAde bv the Honotll'Rble 
the Finance M('mbt'r with l'eRaM to the effect of the lSngtbeDiDg of ~e 
p(:riod of stabilisation, J said that instead of S RAVing of Be. 1,70,GO,OOO 
in 1981.82, 88 calculated by the Finance Member. the ezpenditme duriDg 
1928-29 to 1988-M wewd actually go up by Bs. 1,70,00,000; that 1COOId· 
jng to my calculation, at the ana of 1988-84 without the fengtheniag of 
tho period of stabilisation tb(\ total military (,lIp8ndifiuN from the year 
1928 would have amounted to Rs. 820 crores (55 croree each year for fOur 
yelml ending 1981-82 and ISO each year for 1982 to 1984) ·ADd that BCeCIId-
injf to the est.lmate which was made by the .Honourable the FiDalloe 
Member the expenditure would amol1nt· to( Rs. 821.70 crores. The Hem. 
ourable the Finance Member got up to enquire from me AS t;o where I had 
got my figure of Rt.. tsO crores in my calcm.ation from. I could not quote 
chapter And VeT8e then, but 8uh!lf.'quent.1y T hnvf.- been able t;o spot the 
pasBage in the Explanat.ory Memor8lldum on which I bad based mv oalcu· 
latlon; and I shall quote it in order to show that the ca.laulation which I put 
forward iB the oorrect one. T n.m ""ferrin~ to p&«e !A9 of f.ht' Explanatory 
Memorandum, paragraph 8. 

"The Indian Rett'8llcbment Committee, .fter their exhaaative eDlllination of every 
alp8Ot. of military adminiltration, recommended that the net budget for 111S-24 .hould 
be bed at RI. 571 ero ... , lubj8<'t to lucb adclition as would b8 neceaary ~D aclIlOnnt. 
of tbe delay which must necessarily enme in carrying ont the p!'OPOIed chanIN, and 
in order to mMt apeeiaJ expenditure in Wuirietan, etc. In their final reView tYf 
military .xpenditure, they en.iaaged further lulM Rutomatic •• "'nlCB and they GObi-
dared that, in lubllQuent yeara, expenditure woulrt be llJaceptihle of reduction tt. 
RI. 57 erore. and ultimately to RI.50 crorea provided " further fall in pri.. toqjc rlACe," . . . 
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1 {1&.~:1kO; 8habaili.J , 
It; would., seem ,hat in each year from 1928-:a.t the ezPenditure hu been 
below ~ Retrenchment Oommittee'li figure 'of Rs. 67 crores. In 19i7·. 
it:~ '"t.Rs.54.79 orores. I have got to poin't out that the prices have failen:_ 'tallen phenomenally. I have also to point out that on acooUDt 
of t.he'excbange ratio of 18. 6d. )ea8 bl\8 to he ezpended upon paymente 
that ... re mMie iD, lhtgIand in the Military Departmeut, aDd that has meaD. 
a ... " B8.g~ If you look int() Par&8f8pb 6, you will see: 

'~ID 8IICb yeaI' from 191MM, the flzpenditur. i~ well below the Retrenchmellt. Oem· 
........ ,IF. (jf .. 51 CI'Ol'N. It will be rNlliRd that, with the heavy oommitlul,. 
, ... .,.. ..... 'ia Ear_d whieh an pnrrided tor in the IlDitary _flila"", a ClOD-
.......... ' part of Ute NdacUoa below Ita. 57 mrrea II attributable to the p!'MI'IIt "' .. 
of ~, tile JWnaduD~ CommiUee hninl worked OD a bull of 11. 4i. -1 Be." 

,HA~g ,aiel this much, I would dent with the main point which' I 
",.t4!Ml 'to make em the BOOt' of tbia House, namely, that enoul{h ;s not 
bein~ devoted to edueatiOll. I find that only about Rs. 18 l&kbe are 
devotecl -to education by the Central Government, whiob worb out a 
.14·;per oent. of tbe total expenditure. Now, the Provinoial Oovem-
menta ~are ,devotinl a put '01 their reeeipta to educatioD, but the per~ 
oen. 01' Ulat too would not exceed the peroent.ge tW i. bei!ttl 
devoted to ~u08Wm by the Central Government. I find that on publio 
health. ·10 per aent. 01 the total expenditure il bem, .nt; aDd on 
blcJ.t,ry·Ol peJ' cent; On the whole. no mOl'l" than ·26 per cent. fa 
beIac ~\ to the nation·bw1ding departments. The American ex· 
pP.IIfiiturer- on Edueatit>.810nt> cOmft'l t('\::m per oent. of their total Altllen-
diture. V,RODeurable friend, Raja Bahadur Krishnamacharial'. Mid that 
the1lYelB~ iaetlme of an a~"nltt1rist WAll very low. nnd that WI\YS and 
rna_,"flad t.o b6 found to· mt'ln!8Be hif! in~me. The avp.raRe inoome of 
the .".le of Iaclia is only about RI. 6 to Rs. 8 pet' mmth pel' bead. It 
woelcl·be Btl. 6. aeomdfD~ to Bome eoonomin.. and it would be RI. 8 
&eeM'd"~ to ,otbe,.: It iOe8 w'itht'tut Mying tbat the amount of R •. 6 
or'" 8 ~ month C!OUld neT .. belp anynne either in the oountry or 
in ~~ 'rJt~ to ReCure for himMlf and his familv any reAl RI'Owth ,and,' 
deftJopmeftt; Eduoatkm il the on 1, real way and mean. for railriq the' 
.. Yent!8"mMlDl!· of the hdtan.;' I wou1d like to m"b the mnat. of thi. 
op"..,Nntiy.. In the 'tria"" bf education, J would leAve priman nnd 
Rednn4lirvectue8tfm~ I wou1d fit 0Me refer to what i. beiotr done for tu 
DelJd''Ummtt., In ,1022· thi. Univenritv wu inlu lOul'8ted. It WAI, 
stated In the- Obieclis att.ached to the Univeraitv Bi11-I WM in the 
AMmlbfvthen--tbat. title Univt>1'IIitv would be unit.",. teaelrinR' and ftai· 
defthl!' 'l'he UniYenrit, hu not become unitnn, 'althomrh njne veBl'll 
h"ftJ('lfte'.; The :enlle~9 eontinul'! mrittl both of 1ectU1'e wnrk Rnd t,lm,,1 
inRf.nmt.iOlJ. I can on)" Rav that some nttemnt i8 beimr made at inter· 
oonegiAte work in the -two· colle~es at the Kllshmere GAte. but bevond 
fllflf! """*,,,P.!' the leettlr8 wri1'lr nm- t.he tnt.mi"l work ;R refill" unige"lit:Y'. 
Eae't' Cn"~~'worb" .. R unit' bv itilelf. and t,h@Te i. "",clinAl1y no ennt1'Ol 
of ·tbe Un;vmJty. The UnivPTsit:v IIRR not heooine a teRt'hinf.! 11n,vAnity 
either. Onl. three reftdershavf! been RPl\t)intM inRtMct of eix. two in 
Mien. an": cme in ~. Nnthini!' b~vnnd thRt hAil Nolen dOne. I 
9111t)' ~ '+fifit tlte "Fn6.rTflist. of rOijJmPn'e. MPdic;ne. TechnoTo~ and FiDe' 
Ad&;:'wtitcti were' fntetided to be 8t~rletl lon!! RflO. hAve n/'lt vethM,:l 
ttarttd. 1 alao Me that the 'Cnivmfty haa not become relidentia1. The 



biggest College in Delhi has ita hostels in hired pNmiaee and the Law 
College is ~ hOWl4!d jn unsatisfactory hired premil)es. The, omen d 
the library are situated at a. considerable distance from the College _ 
their hostels. Not only that. The laboratories are situated in,'hired 
fiats adjoining Davicos tea rooUlS and dancing balls and ,are uuworthy 
of eveu good colleges. The Univeraifly htll not been in these,~e,y""" 
made unitary. pr teaching or residential. . And then .the pIlt. W~,ri. 
being given to it is not even one-sixth of the grant; that is given to L~cknOw 
or Allahabad University by their hovincial Governments and, itia lesa 
than one-fourth of Dacca. Even the Benares and Aligarh Uni?entles 
aro getting more from the Central Government than the Delhi Univer-
sity, for whieh the Central Government are directly ftlspoDBibte." Not 
only that, the Raisina site for the 1.:nivOI'IIity hns been cancelled by an 
8uoutive order. A E'inance Committee was appointed aomethree yeai'll 
ago to inquire into the financial condttion of the Uwveraitly and to adw.e 
tho Government on educational dairs. No educatiarlal,expen~iIat on 
it-, and many of the recommendations tbat were made by ijlis ~ttee 
were inconsistent with t·he recommendations of the Badler CommiMion, 
"'bieb is undoubtedly an authoritative l\eport. B.ut even. the ~. 
mendtltions that were mnde by this Finance Commit~ have not. been 
given eHect to. A policy from every p(lint of view of drift and ind'ifferenoe 
i8 being purl5ued und I would request the authorities to look intot·be 
matter as early as possible. I have not Inuch time at my diIposal. 
Otherwise I should have liked to ta!k about the hoard that has been 
appointed for secondary education for Delhi. Naked auiocracy, ., fares 
I.can 888, I'Ules in the case of all.matters j:tlftaining to DeUll. _ ne:~Land 
~~ation Act was by an executive erder ~e applicable· to; ahaWera. 
I trust that at any rate an advi,ory oot.lDOil !.or Delhi will btbwith ... be 
appointed, and. lOme days will be aUottOO in the .Auem~lyto DtIIhi 
matters. . 

Now, I would say just Q word with regard to what . ia hap"'" ,in 
Sind. The. oapacit.y of ~e' agriculturist to· bear the burden of .ew Alaza-
tion in Sind is at a low ebb. Sind ·bas .uftered ;m,m unpreaedauted 
rains and floods, and 'it haa recently suftered from an ua ..... daaWly 
large number. of gang I1'ObberielP-not less than 200 in 8 month .. ,.mii.a 
qlW'ter. I amused His Excellency tlie Governor of Bomba, wilen ,;he 
visited Sind andaome of the other Sind au.thorities by .ymB,tW,··jf 
I ·had been entl'U8ted with the work of suppressing the gangtobberiea, 
I would have found it possible to do 80 in a week. Now, on ·accou;nfl.of 
these ganR robberies and floods, the new taxation will operate "tety heaTjl~' 
upon the.peopleof Sind. Again. at this time it 'is being pmposed' t.Ut 
the 'pro'9ince should be converted into & separate provinoe.Mr.Layton 
baa told us that 80 to 00 crores would huve to .pend upon the; impencliag 
const.iflubional reforms, and surely 11 large Rum will' be apeat Upoll lhe orea· 
tton Gf a separate province. It is ve~' unfortunate that. no one'l'e~d 
the Hindus of Sind -at the Round Table Conference. 'fhe Sub-Committee 
(Buaaell Committee) that was appQinted to O(>nsider the a&paIB-tien-of 
Biud decided~hat. the province should be separated. Tliey have ,aecepted 
the principle· ofaepantion, but I trust tMt if the findings of·the SIab-
Committee in the case of Burma ,come to be revised,a /4Wtiori ~ 
nldiot of the Ruasell Committee in the case of Sind wonld be 1!Uieed. 
It haa been said by the RUMeJI Committee that there hasloDg .... _ 
inaisten9y. :m.the matter of advocacy for the separation of Sind. :tkia 
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i. aD aboeolutely wrong statement. The AU Sind BiDdu AuociatioD aDd 
the Panobayate of Sind have been proteatmg and wry .trongly protediDg 
apinst the separation. • 

•• wab SIr laldbllda AbdUl QalJam: Was not tho l5eparation move-
ment .tarted by the late Mr. Harchandrai ViBhendll8. who was allO a 
Kember of this House? . 
· 1Ir •. 8. O. DUyl: I know the. whole thing. I could not be led to 
l*ieve that Mr. ~aDdrai started this advocacy for the eeplbUon of 
the proviBce. l'be Hindus of Bind bave consiateilUy protested. agaiast 
it with tlJe exception of a very few. Even tbe Mubammadan. have been 
upWl lately against it. KiDdly bear iD mind that the Muhammad •• 
of SiDd have ad'9OO&t.ed a..'paratioD only ,,'beD aD outside ){nhammedaa 
demand baa been made. 

1Ir. O. 8. ...... JJv: Hear, hear. 
1Ir. 8. O. • ... P': An attempt is being made to convert Sind into a 

Mnhammadan province. contiguous to Baluchistan. the Nortb-West 
Frontier Province and the Punjab. to form a be1t of pan.Islamic in8ueaoe . 

•• Rb 8tr SaNbra4, Abdul QaIJ1Im: They waat to mue Sind a 
separate province on ita own merits . . . . 

1Ir. 1fteIdw,: Order. order. I 68DDot allow the Hooourable Member 
to be interrupted. At a quarter pa8t four be begun addreaaing the Bouae 
and I appealed to h:m to be brief-and it is now nearing five o·clock. 

111'. A. Du (Benaree aDd Gorakhpur Divisions: Non:MuhunmedeD 

· Rural): I should like to tbank you. Bir. for allowing me to say something 
of a particular nature on behalf of the ooD8tituenoy which I bave the 
honour to represent. A' this late hour and after 10 maay in~.tiDg. or 
shall I say also some non-interesting debatea on the Budget. I tbiDk 
eftl'ybody must be more 01' lees tired of hearing speeches on the Budge~ i 
and altboup I also intended to say a few worcb on the Budget aud the 
Finance Bill, having regard to tbe late bour aDd the aoporiAo.peecbea 
which pamaps from the Government point of view were infticted upon the 
Boose but which from our point of view were very enligbtelUDg, I w111 
not say aDyt.hing about the Finaace Bill beyond remarkiDg that it oertaiDly 
does not Npl'8l8Dt a chauge of heart. If there bad been • ohaDge of 
heart. Sir, I think some really .ub&tantial etlorttJ would have been made 
by the Honourable the Finaaoe ·Member to meet the ddoi~ in other 
way.. Bir, I penonally look upon the management of tbe Govemmat 
iii the lame liRht 81 anyone of us would look upon the manageDl8llt of 

··Iris OIIVD houaehold. If you find income going down, you take draetic 
steps to reduce your expenditure or to do what you can in order to make 
the two end. meet. Haa the Honourable the Finance Member done the 
aame thing with regard to the Budget, or not? If he hu DOt done 110-
BIld the relUJOD ill pretty obvious. b8caulle we are living under a Govern-
mem wbich cannot by "' very 1lature. lIympathi&e with all our demaDU 
and upil"ldionlll-t real1y pity hlR poei~on. What can he do? But, if 
the G6vernment is f.o be carried on bonelltlv and in the intereats of the 
'Pf'OIlle. CODMl'1IecI. and not in the interest.. BOlelv or mainl, of thoae who 
~em it, t tbfnlr a very different Budget would have Men put forwarcl, 

· .. at aD! rat.- IllUMtaDtial ('Iuts would bave been made in the preteli~ Jl'iuDCe 
Bm .. 



.1 . . ", .. , 

~N~w. Sir, QOoUDB to ·t.be special point &bou~ which I •• your pennia-
.. aWn QI1 the ind.ce 'of the liOUle,l want· to mention ODe m&ilWtf. '. 1 
~p~..,nt tbe ~enarel an4 Gonkhpur DivlSlOIll. 'J.'here i» a aver 
boundary' between ·Balli .. ad' GWlpur m the United l'rovincet 8ACl 
ShaWabad a.nd tiaran in Bihar. By a notdication of the Govemmeat of 
India of UWlUbs river . Ganges whicb .il also called river Ghagra at some 
other place, 'was fixed as the' boundary. and from about 1888 down to 
191~which is" all the information I can get here in this Manual of Gov. 
ernment Orders and Rules both of the Bihar and Ori .. a and the United 

.: Proviiioea OoverllJlleDtlt-1 ft~ that a number oi villages every year have 
been. tralllferred from one Side to the other and back again to the other 

"lide. I pel:8Onally went down to Ballia and law the Collector of ~t 
. district and he told me that that wu the procedure which UDder~tA. 

Government orden had to be carried out every year after the rains to 
find out which wu the deep stream. If the deep stream is on the 
Ballia side, • Dwnber of villages is transferred to the Shahabad side; if 
the deep stream is on tbe Shahabad side, a number of villages is tnDI-
ferred to the Ballia side. If it were only a question of territorial juri.-
diction, it would not matter much; but some of the Honourable Members 
of this House may perhaps have been to Balli. and tbey will realize the 
position. Sir, the tenancy laws in the United Provinces are very different 

". from tbose in the province of Bihar and Orissa, where Shahnbod lies, and 
Balli. and Ghazipur districts are pennanentiy settled distriots. A Dumber 
of tenants have secured penn anent statutory rights ",·hich.arc transferable, 
and those rights have been acquired during the COllrse of the last 20 years 
at considerable prices and have been tl'Bl1sferred to other Bub-tenants. Now 
th~ tenants, being at ODe time under the district of BaHia and at other 
times under the district of Sbahabad in Saran, are Yery much deded. 

:. and tbeir interests seriously luffer: and therefore what I want to do is 
to ask thelIonourable the Finance Member or those other Honourable 

,. - Ministers "'bo hD.ve the control of this affair to look into tbis question 
and "see' whether it i. pouible or not to avoid these useless boundary 
operations being carried .on year after year by one ofIicer of each district 

"abd in caae of disagreement by a joint Inquiry by both districts, and to 
fix instead 80me such rule by which it may be pouibJe that these poor 

. tenants· and their valuable rights will not be transferred from one province 
. to anot,her Rimply because of the vagaries of the river every year. l offer 

two Bu~estions, one is tbis, tbat either slIch boundaries bE"tween these 
: two provinees nnd tbe adjoining districts should not be distributed for .. 

·period of 8t least ten yeal'l, irrespective of whichever side the 4eeJ." 
stream of the river JiAR, 01' seeond1:v that so far as the riftr changes its 

. deep streRm in A width of about 10 mil8fl or 8 miles, it will not affect 
the boundArIes from one side tft the other. 

Lastty, when I was "at Ballla, it was brought to my notice that about 
20 or 12 "ill~es have veryrecen~ly been t-l'Ml.ferreci from ODp. side to the 
other. If 1- take the figures, I think' I CRn almost say that every year 
oftce and sometimes twice a year a number of villB~tlS Rnd large p~otR of 
la.nd have ·been transferred from Ballia to Saran" and back again to Ballia, 
also from Ghazipur to Shahabad and back again to Ghazipur. 

I do not wish to take up much more time of the House tha.n simply ,- "t,o"'nvite the' attention '-of HonOUl'8lble Members tq re~ove the standiq 
(rrievances of Bama and Ghazipur districts on the one si4e and Bl1ahabitd and Baran 011 the other and do 80IIletbbtg to alleviate their d .... ~ ." . "" 
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... • . WiUIJ .. ,~ .. t'Ju 4 r ~J.. •• ,,;~~.U .4.J .......... ,. .... .""u~'''_''''''_ 
~~".t,:"._. :.. •••. j .• 1. ....... ". •• _ ......... , '.,1 . .u ... ,,;_1,:. 
,; ~.,.~ .... "J:_.B;·~.~i~;r~:om~l1t_b~;" ' .. ,.; I •• ;,., 

- .... __ 1 ...... iI ............. ~ .• _ ." ..., •• -....... ". '~'';' ',., .. '" -.... :JIr." &. ~: ~O~ 'be' r.fe~ le~l, 'to the back Beaell •• ' .. ~ 
~ .. ' · ... ,~l-iaail· ... :·i ~ ~~C~~;'J~h_'4ics' ~'nier 

· ':to $be ~ciala.· ", '" ;., , . " 
.. '. .. ••• 1 ...... :- Be may have ~erred to '. omeiali but bot .llr. 
, MUdahar, and I, Sir, want to aU _want to. tbIow out a chaUenge'tb.the 

Honourable Membe~ oothc.e Benches whether they can Itate 8 aina1. 
'. argUment, a single statement or a single IOQatnactive SUiPstioo that aily 

of thO&e'speakers made duriag the Jut three days which they' h.ve not made 
on the day of the Budget diacullion 8Dd which have not beeilaplied to by 
the Hooourable the Finance Member. 

JIl. :I. Du: That is .. libel. 

'. JIIi •• I. 8Irma: Sir, it maybe a libel or anythiag of the khlei. Sir • 
. ', if il iatn.e ad ia .till a libel, I would rather Bay . that I plead guilty and 
.. -I. am sayiDg 8Ome&hing libepoue, but I put it to the Honourable Membel'l 
", that Dot a amste .qumellthu beeo ad\ianced and not a lingle lua_on 
",' made except iboae that were made on the day of the Budget dilOUlioD 
..... ·.;ka ... b.eD enaw.ered by the Honourable the F.iDance Member. 'l'he 

i:. ~lv one 81I"1ID lOllS or paftot ory 01 the Hopourable Memben oppoeite 
: WI. OIl the theme 01 retrenohment. 1 remember. Sir, the other day wbell 
the B;CIIlOarable dae FiDataoe Member eaid wh,t he bad to l8y OIl that 

· 8U1:>~, and added \luit he W88 Fine to have a J.*renehment Commlttee 
~ ¥d. wAI going to·add the M.i1it.ary Budget in t,b.' ,terms of, referenoe,. h. 
· was ri~ly and teadi1; applauded by the ·Yemben 01 the OppGl'ltiOll, ad 
· . T reaBy do not bow wMt'" is to reply to more 6aD ",lit, be aai4 aD 
. ~a~ oeeMioft. ' . 

.... 8eeoDd1y. 'Sir. Illy RonOUNble &ieDCI.· Sir Cowasji Jellangir. ~tli. 
· 1.\\·llrmth .hieh .11 wWthy ofs better cause. asked why th~18 
J.., ~... brilliant.. Memb6n of the Indiall Civil Service and Mem,*-. of 
, .; tl;ae PtuVinci • .r 8errieeli were· brough' ;fl"OlD their bomel for two or, three 
.. ~ODths in. the year and made to' 'it quiet OD theae Benchea.ooly to rai .. 

. . their handa. I do not b<*' myself Abellt thi.. Sir: and I have been try1ng 
· ~ find. out myself. why it is 10,' for tome lime. The Government bave 

'. bot l,ken me into their. COhfidenee. but· I have some sort of secret 
"~URPiciGll th,at ttiete 1f8DtlemeD. brilliant .1 Uley are, must 118.6 com-

-n.ittPCf BQDie iiOrt of 'alight aiDS In ,their p~f1t livea, tma a merolful 
PYovidence, probably. as a I6rt of mild punishment ordained thAt they 
rllUflt come here and sit listeninC to th. 101'\ of ape.-eh.. thAt they have 
bef'ft 1ilteni~ to for tbe' put·,.. days from .\he Honourab1e Irfembelll 
Ob till Oppotite'tw.. . 

I ... :: The AlMmbiT'~ ~~ed .at Eta .. ',of :tN'Cleek _ JIdda" ,the 
~ ~ UIll ... ' .. : .. ::. t;.' .... ,... . 
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